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LEGISLATIVE ASSEMBLY.
Wednesday, 8th February, 1939.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in

the Chair.

MEMBER SWORN.

Mr. Kenneth Grant Mitchell, C.I.LE., M.L.A. (Government of India:
Nominated Official).

STARRED QUESTIONS AND ANSWERS.

(3) ORAL ANSWERS.
Laxps LEASED To INDpIANS IN Fui.

187. *Mr. T. 8. Avinashilingam Ohettiar: Will the Secretary for Educa-
tion, Health and Lands state :

(a) at what stage the negotiations with His Majesty’'s Government
are with regard to the matter of evolving a permanent land
tenure of the lands leased to Indians in Fiji;

(b) whether they have come to any definite conclusion in the mmatter;
and

(¢) how many leases to Indians will terminate in the year ending
with 81st March, 1939? .

Sir Girja Shankar Bajpai: (a) and (b). The matter is still under corres-
pondence with His Majesty’s Government.

(¢) Government understand that 419 leases of native lands expired
during the calendar year 1938.

Mr. T. S. Avinashilingam Ohettiar: What is the total number of leases?
8ir Girja Shankar Bajpai: The total number is 6,285.
Mr. Badri Dutt Pande: How many leases were cancelled?

Sir Girja Shankar Bajpal: Two were cancelled, 180 were renewed, and
160 are still under consideration.

Mr. Manu Subedar: What is meant by ‘‘native lands’’?

Sir Girja Shankar Bajpai: Lands belonging to the community of native
Chiefs of Fijl.

Mr. T. 8. Avinashilingam Ohettiar: I think my Honourable friend refer-
red to the figures of 1988. May I know figures for 1989°

(413 ) .
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Sir Girja Shankar Bajpai: The year has just started. 1 cannot give
him the figures.

Mr. T. 8. Avinashilingam Ohettiar: How tnany are due to be terminated
in 1989?

8ir Girja Shankar Bajpai: I can make enquiries about that.

Mr. 8. Satyamurti: Muy | know whether Government have any inform-
ation as to the principles or considerations in whieh leases which expired
during the last calendur yeur have been renewed or cven rejected, or are
still under consideration?

Sir Girja Shankar Bajpai: I believe the ordinary principle governing
consideration of these leuses is to carry on the tenant until such time as
a long range policy has been determined.

Mr, 8. Satyamurti: May I konow from that point of view whether all
these leases which are under consideration will be automatically renewed?

Sir Girja Shankar Bajpal: 1 could not say anutomatically, because ns
my Honourable friend bas already been informed, out of these 426, two
were not renewed, presumably for specinl reasons. I think my Honouruble
friend may rest assured that the poliey of the Government of Fiji itself is
to carry on these temporary leases until such time as the question of
security of tenure for Indian lessees has been satisfactorily adjusted.

Mr. 8. Satyamurti: May 1 know then why these two leases have heen
refused renewal? Mav [ know at least whether Government have nscer-
tained or will ascertain the reason why in these two cases the leases were

not renewed?

Sir Girja Shankar Bajpai: My Honourable friend will appreciate the
fact that if out of 420 lenses or o, two are not renewed, there must be
some verv special circumstances to justify such refusal. T do not think
we would be justified in making enquiries of detail into isnlated eases like

that.
Mr. T. 8. Avinashilingam Ohettiar: May T know whether the time for

the renewal of a majority of leases falls next year?

Bir Girja Shankar Bajpai: No, Sir. As I have informed the House on
8 previous occasion, it i8 either 1941 or 1942, and not 1939.

Mr. K. Santhanam: Mayv 1 know if the leases held by European lessees
are for long terms?

Sir Girja Shankar Bajpai: With regard to all non-Fijians whether they

are Europeans or Indians, maximum term is thirty vears.

Mr. T. 8. Avinashilingam Obettiar: When do they expect to come to

a conclusion over this matter?
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Sir Girja Shankar Bajpai: 1 cannot fix a time as to when the thing will
be councluded, but 1 can tell him that we recognise both the urgency and

the importance.

Mr. 8. Satyamurti: Mav 1 know whether Government will take steps
to see that, before a majority of leases fall due in 1941 or 1942, the Fiji
‘Government are persunded to come to a settlement on the large question

of poliey?

Sir Gir{a Shankar Bajpai: As a matter of fact—perhaps iy Honourable
friend does not recollect it,—last session 1 afiswered a question, in which I
stated that through the mouth of the Governor of Fiji, it had already been
announced that it was the intention of His Majesty’s Government to settle
up the affair, to take charge of all these native lands and then develop
thern on some basis of security of tenure.

SCHEME TO SETTLE JEWS ON THE KENYA HIGHLANDS.

188. *Mr. T. 8. Avinashilingam Chettiar: Will the Secretary for Educa-
tion, Health and Lands state :

(1) whether there is a scheme to settle Jews on the Kenya High-
lands;

(b) whether, in thut case, the imported Jews from an alien country
will have rights denied to Indians settled in Kenya;

(¢) whether Government have represented this matter to His
Majesty 's Government, and, if so, whether thev have received
any replies; and

(d) if so, to what effect?

Sir Girja Shankar Bajpai: (1), (b) and (¢). The attention of the Hon-
ourable Member is invited to the replies given by me on the 14th November,
1938, to starred questions Nos. 1212 and 1228 and the supplementaries
thereto. His attention is also invited to the supplementaries arising out
of Mr. Satvamurti's starred question No. 1378 on the 22nd November,
1938.

(d) The poliey of His Majesty’s Government regarding the settlemnent
of refugees in the Empire was set forth in the statement made by the Prime
Minister in the House of Commons on the 2lst November, 1938. The
Government of India have been informed that in view of that policy it is
not possible to reconsider the plan under which a small number of Jewish
refugees will be settled in Kenya.

_Mr. 8. Satyamurti: May T know whether, before the British Prime
Minister made a declaration of policy, the Government of India were
consulted in respect of this matter?

Sir Gir{a shankar Bajpai: The Prime Minister's declaration, as mv
Honourable friend will find from the statement itself, was made not with
reference to Kenya only but with reference to all British colonies.

Mr S. Satyamurti: So far as Kenya is concerned, in view of the fact
tvhat..t}.m proposal is to settle the Jews on the lands which have been so far
administratively denied access to Indiang, T want to know whether the

A2



416 LEGISLATIVE ABSEMBLY. [8ru FeB. 1989.

Government of India were consulted before the British Prime Minister
committed himseli to a policy of permitting a limited inigration of Jews
into the Highlands.

8ir Girja Shankar Bajpai: With regurd to that, 1 think my Honourable
friend will remember what 1 have said to the House more than once before,
namely, that in so far as this practice of denying admission of Indians to
the Highlands for the purpose of holding lands is concerned, it is under
an existing law. In other words, the admission of these Jews to this
privilege is not an extension of the existing adiuinistrative practice, but
werely an application to the Jews of the old practice which has been
followed for some time past. And I have also informed the House that
the Government of Indin did not acquiesce, never have acquiesced and do
not propose to ucquiesce in that policy ; that is the aspect which we are still
pursuing. .

Mr. 8. S8atyamurti: May I know whether the Government of India have
any information as to the extent or the number of lands or the number
of Jews who are likely to be settled under the Prime Minister’s scheme in
Kenya?

8ir Girja Shankar Bajpai: I gave information on that point previously
to the House. The iden is to settle not more than 150 people at the out-
side. In the first stage, which is to he purelv experimental. as far as I
know, settlement iz to be limited to 25 individuals.

Mr. T. 8. Avinashilingam Chettiar: With reference to part (b), I heard
the Honourable Member say that Government do not propose to acquiesce
that the Jews will have better rights than Indians settled there. What
steps have Government taken in this matter if they do not acquiesce is this

proposal?
8ir Girja Shankar Bafpai: That question has been answered previously.

Mr. T. 8. Avinashilingam Ohettiar: The Honourable Member raid on
the previous oceasion that Government are taking up the matter with His
Majestv's Government and that thev are not going to acquicsee in that
idea?

Sir Girja Shankar Bajpai: Beyond the fact that Hiz Majestv's Govern-
ment should be kept apprised of the objection on principle on ‘the part of
the Government of India to this discrimination in favour of non-British
subjects, T do not know what the Honourable Member withes us to do.

Mr. Mann Bubedar: Will the Honourable Member assure the House
that he will represent to His Majesty's Government that Indians should not
be treated worse than Germans or others who all along belonged to enemv
nationality ? '

_ 8ir Girja Shankar Bajpai: That point, T can assure mv Honournhle
friend. has alreadv bheen impressed upon His Majestv's Government.

Mr. K. Santhanam: Have the Government of Indin any scheme for
settling Tndians in Kehva Highlands?
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Sir Girja Shankar Bajpai: [ submit that question of the Government
of Tndis settling Indians in Kenya does not arise.

ATPOINTMENT OF INDIAN AGENTS IN BrifisH COLONIES.

189. *Mr, T. S. Avinashilingam Ohettiar: Will the Secretary for Educa-
tion, Health and Lands state :

(a) whether Government have received replies from His Majesty's
Government with regard to the proposal of appointing Indian
Agents in some of the British colonies,

(b) if so, to what effect; and
(¢) in which colonies they propose to appoint agents?

8ir Girja Shankar Bajpai: (a)—(c). I have nothing to add to the in-
formation 1 furnished in reply to the Honourable Member's starred ques-

tion No. 1296 on the 17th November, 1938.

Mr. T. S, Avinashilingam Ohettiar: The answer on the last occasion
was that Government have not heard from His Majesty’s Government?

Sir Girja Shankar Bajpai: My answer till is we have not heard from
His Majesty s Government.

Mr S. Satyamurti: Since that date, has any progress been made in this
matter, that ix, since November, 19387

Sir Girja Shankar Bajpai: Just one particular aspect of the matter
has been taken up with His Majesty's Government again, namely, the
question of the appointment of an Agent in Fiji, because that is urgent.

Mr. S. Satyamurti: May I know whether Government will take up with
His Majesty's Government the question of obtaining freedom to appoint
Agents in all British Colonies or possessions, where there are vital or large
Indian interests, without epecific reference to His Majestv’s Government

from time to time?

Sir Girja Shankar Bajpai: The position as regards that is this: that it
is no use usking lor general rights, inusmuch as His Majesty's Government
“alwayvs wish to be satisfied that, in the particular case, there is justification
for the Government of India having a representative. 1 have alreadv in-
formed the House that the Government of India, on the basis of the interest
of Indinns in the different colonies, have been asking for the appointment
of Agents in FKast Africa, Fiji, and DBritish Guiana. As regards East
Africa my Honourable friend knows that it has been represented to the
Government of Indin that the Indian community do not want an Agent
there. As regards British Guiana Mr. Tvson is there. T have already
mentioned to the House the bearing of that deputation on this questiuﬁ
of the appointment of an Agent. As fegards Fiji T have just tald my Hon-
ourable friend that we have again taken it up recently with His Majesty's
Government. '

"Mr. Manu Subedar: In view of the worsening of the position in Cevlon
and rince the last reply was given by the Honourable Member, may T
know whether Government are considering the proposal for the a.pprfint-
ment of an Agent General in Cevlon?
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Sir Girja Shankar Bajpai: There is already an Agent in Ceylon.

Mr, §. Satyamaurti: With regard to Fiji, may I know whether the attsn
tion of Government hus been druwn to the resolutions of u vonference, at
which, I think, Puindit Hirday Nath Kunzru waes present or presided, where
they have pressed upon the Government of Indin the very urgent nesd for
appointing an Agent to look after Indian interests there?

8ir Girja Shankar Bafpai: [ think 1 answered a question on that point
froon my Honourable friend Pandit Budri Dutt Pande the other day. 1
then informed him that this resolution hus been received by the Govern-
ment of India.

L]

REPORT OF THE MARINE CoURT OF ENQUIRY RELD AT KARACHT ON THE BANDRA
P.oAT DISASTER.

190. *Mr. Lalchand Navalral: (1) Will the Honourable Member for
Commerce be pleased to state whether he is aware of the report of the
Marine Court of Enquiry held at Karachi on the Bandra Boat disaster in
the Keamari harbour resulting in the loss of five lives of college students?

(b) Wil the Honourable Member be pleased to state what have been
the findings of the Court of Enquiry?

(¢) Is it a fact that the Chairman of the Court of Enquiry has held the
Master of the Boat responsible for the disaster?

(d) What steps do Government propose to take in the matter?

(e) What nteps do Government propose to take to see that adequate
compensation is given to the relatives »f the deceansed students?

(f) What steps do Government propose to take to guard against such
ineidents in future?

The Hcnourable Sir Muhammad Zafrullah Khan: (1) Government have
received the proceedings and report of the Court of Formal Investigation
into the accident referred to.

(b) and (c). I would refer the Honouruble Member to the proceedings
and report, copies of which are in the Library of the House.

(d), (e) and (f). The report of the Court is still under the considera-
tion of the Government of Tndia.

Mr. Lalchand Navalrai: May I know what powers the Government of
India have in respect of investigating into this matter themselves and
punishing the people who are responsible for it?

The Honourable Sir Mullammad Zafrullsh Khan: Investigation has been
carried out, as I have informed the Honouralble Member, by the Court of
Formal Tnvestigation and the report has bheen received. The Government
of Indin will consider the report and take such action as may be =zalled

for.

Mr. Lalchand Mavalrai: T am asking if the Government of India have
got power to prosecute these people if they are found guilty.
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The Honourable Sir Muhammad Zatfrullah Khan: If they are found to
have committed offences obviously they can be prosecuted.

Mr. Lalchand Navalrai: Has the Honourable Member received a repre
sentation from one Mr. Dingomal Gurmukhdas Mirchandani giving him all
information and asking for compensation’

The Honourable Sir Muhammad Zafrullah Khan: Obviously T must
have notice of this question. T receive so many documents, and I do not
keep a list of them.

Loss oF INDIAN LIVES AND PROPERTY IN BURMA RIoTs.

191. *Mr. T. 8, Avinashilingam Ohettiar: Will the Secretary for Educa-
tion, Health and Lands state :
(a) whether the extent of the loss of Indian lives and property in
the recent Burman riots has been estimated :
(b) whether compensation has been claimed for those losses;

(¢} what is the total number of persons who have applied for and
received compensation; and

(d) what is the present situation in Burma?

8ir Girja Shankar Bajpai: | have nothing to add at present to thz in-
formation supplied to the House last Saturday in the course of statemen®s
mnde by the Honourable Sir Jugdish Prasad and by me in this House on

Sir Abdul Halim Ghuznavi's adjournment motion.

Mr T 8. Avinashilingam Ohettiar: Sir, I submit that information was
not supplied with regard to parts (b) and (c).

Sir Girja Shankar Bajpai: Yes, Sir, it was. If my Honourable friend
will refer to Sir Jugdish DPrasad’s statement he will find that he specifi-
cully referred to two of the teras of reference of the committee of injuiry,
namely. loss of life and property.

Mr. T. 8. Avinashilingam OChettiar: In part (¢cj we want to know the
totul number of persons who have applied for and received compensation.

8ir Girja Shankar Bajpal: When it was stated in the ccurse «f the
speech the other day that the question of loss has been referred 1o this
riot inquirv committee and is also under discussion with His Majesty's
Government or, rather, with the Secretary of State for Burma, I do not
sce how T can answer a question as to how many people have received
compensation.

Mr. T. 8. Avinashilingam Ohettiar: The Hcnourable Member should be
able to say how many people have applied for compensation.

il Sir IGh'ja Shankar Bajpal: I cannot say; they must have aprlied to the
ribunal.

Dr. Sir Ziauddin Ahmad: Are the Government of India neutral in this
matter and know nothing about it and will simply throw the responsibility
cn the Burma Government and the Home Government?
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Sir Girja Shankar Bajpai: I think my Honourable friend nersi not make
that assumption.

Dr. Sir Ziauddin Ahmad: Then may 1 ask the Honourable Member to
inform this House as to how many people have applied for compensaticn?

Sir Girja Shankar Bajpai: I have already informed the House that re-
quests for compensation have been, as far as I know, submitted to this
riot inquiry committee. The Government of India have no information as
to how many people have applied for compensation.

Mr. 8. Satyamurti: With reference to part (d) of the question, may 1
know what is the latest telegram or letter in possession of Government as
regards the latest situation in Burma, and also whether the attention
of Government has been drawn to the answer of the Secretary of State for
Burma in the House of Commons reported (I think) this morning as regards
certain steps being taken by the Burma Government? If so, may I know
what those steps are?

8ir @Girja Shankar Bajpai: I have seen the statement of the Under
Secretary of State for India, which was made in the House of Commons,
and published yesterday and not this morning. All the steps that he had
in view are the steps which 1 stated in the course of my reply the other
day on the adjournment motion. There is nothing new as far as I know.

Mr. 8, Batyamurti: May I know what is the latest telegram in regard

to the situation in Burma, or what is the latest information in possession
of Government?

8ir Girja Shankar Bajpai: The Agent's report which was received by

us yesterday has nothing fresh to add to the information which I gave on
Saturday.

ScCHEME FOR THE REGISTRATION 0F Dock LaBOUR.

182. *Mr. N. M. Joshi: With reference to his reply to my starred ques
tion No. 877, given on 9th September, 1938, will the Honourahle Member
for Labour be pleased to state whether Government have completed thetr
further consideration of the scheme for the registration of Dock labour and.
if so, what is the result of the consideration ?

The Honourable Sir Muhammad Zafrullah Khan: Consideration of the
scheme has not vet been completed.

Mr. X. M. Joshi: Mav I know when it is likely to be completed?

The Honourable Sir Muhammad Zafrullah Khan: I am afraid I am
unable to specify a date.
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REPORT oF THE TarIFF F.OARD oN SILK INDUSTRY.

193. *Sardar Mangal 8ingh: Will the Honourable the Commerce Mem-
ber please state :

(n) whether the report of the Tariff Board on the Silk Industry hus
been presented to the Government of India;

(b) when the report will be published; and ’

(c) whether this House would be given an opportunity tc discuss
this report during this Session?

The Honourable Sir Muhammad Zatrullah Khan: (a) Yes, Sir.

(b) and (¢). Government cannot come to a decision on these matters
until thev have finished consideration of the Report.

Sardar Mangal Bingh: May 1 know when the report was received?
The Homourable B8ir Muhammad Zafrullah Khan: A few days ago.

Mr, 8. Satyamurti: May 1 know whether Government propose to per-
sist in the policy of not publishing the reports, and not taking the opinion
of the House and the public before thev come to conclusions on the Tariff
Board reports, and if so, why?

The Honourable 8ir Muhammad Zafrullah Khan: I have nothing to add
to the reply that I gave on this subject in the last Simla Session.

Mr. 8. S8atyamurti: The Honourable Member then said that Govern-
ment propose to publish this report, only after they have made up their
mind and come to conclusions on these Tariff Board recommendations. T
am asking the reasons why Government do not propose to consult this
House or public opinion in matters ip which the public are vitally interested.

The Honourable 8ir Muhammad Zafrullah Khan: Surelv the public has
or at any rate the interests concerned have, plenty of opportunity to put
forward their views before the Tariff Board.

]
Mr. 8, Satyamurti: But after the Board has reported. have the interests
any opportunity of approaching the Government of India for putting for-
ward their points of view, without knowing the recommendations of*the

Tariff Board ?

The Honourable Sir Muhammad Zafrullah Khan: The recommendations
of the Board are made on consideration of the evidence put bhefore them.
Burely if all points of view have been put before the Board there must he
finality ot some stage.

Mr. 8. Batyamurti: Why is thi® House nct consulted, hefore Govern-
ment make up their mind on these recommendations?

The Honourable Sir Muhammad Zatrullah Khan: The House is con-
sulted on the conclusions at which Government have arrived when legisla-
tive proposals are placed before the House:



422 LEGISLATIVE ASSEMBLY. [8ru Fs, 1980.

Dr. Sir Ziauddin Ahmad: Will Government depart from their previous
practice of not publishing the Tariff Board report but making up their
own mund and bringing forward s Bill to change the tariff and then pub-
lishing the report only after the Bill has been discussed ?

The Honourable Sir Muhammad Zafrullah Khan: No, Sir; the report

is published us soon as the conclusions of Government on the report are
published.

Mr. K. Santhanam: May I know if the decision will be arrived at before
the end of the Session?

The Honourable 8ir Muhammad Zafrullah Xhan: [ am very much afraid
I could not say. I helieve the report was received only a few davs ago.
There is some difference among the members and it will take some time to
come to decisions.

Mr. 8. Satyamurti: Mayv I know if the Government of Indin will be
good enough to publish the report of the Tariff Board after they ke
up their mind on the recommendations and in good time befare the publica-
tion of the Bil! so that the House mayv have an opportunity of studyving

the report and giving its opinien end verdiet on the Bill with sufficient
knowledge ?

The Honourable Sir Muhammad Zafrullah Khan: The Honourable Mem-
ber has raised that point before.

Mr. Manu Subedar: In view of the dumping from Japan of which the
trade is complaining, will the Hunouruble Member assure the House that

he will expedite nas much ax possible the decisions of Government on this
matter?

The Honourable 8ir Muhammad Zafrullab Khan: | am unable to accept
the premnise put forward by the Honourable Momber without looking
into the matter, but I can assure him that (tovernment will proceed with
the exzanination of the matter as quickly as possible.

PoSITION IN REGARD TO TRE CoMING OoF FEDERATION.

194. *Sardar Mangal Singh: Will the Honourahle the Leader of the
House please state:

(8) whether the attention of the Government of India has been drawn
to the remarks made by Lord Meston, President of the Liberal
Party Organisation, in the course of his speech to the Geogra-
phical Associations’ Conference in London, on the 4th January
(published in the Tribune, dated the 5th January, 1939) to the
effect that ‘It would not be surprising if Federation is not to
be accomplished for some considerable time, as 8o many are
opposed to it"’;

(b) whether the Honourable the Leader of the House is in a position

to contradict or confirm the statement, in so far as it relates
to facts; and
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(¢) whether the Leader of the House can make a statement on the
latest position in regard to the coming of Federation?

The Honourable Sir Nripendra Sircar: (u) Government have seen the
statement referred to. )

(b) Surely the Honourable Member does not expect me to confirm or con-
tradict a1 personal opinion expressed by a private individual.

(¢) 1 invite the Honourable Member’s attention to the reply 1 guve to
Mr. Avinashilineam Chettinr's question No. 34 on the 4th February, 1939.

Mr. S. Satyamurti: Since the instruments of accession have been sent
to the aurious princes, have the Govermment of India heard from any
prince or princes in answer to their letter sending the instrument of acces-

gion ?
The Honourable Sir Nripendra Sircar: I gave an answer to that ques-

tion the other dav and I give the snme answer now, that T am not pre-
pared tc answer that question, in the public interest.

LIFE OF THE LEGISLATIVE ASSEMBLY.
195. *Sardar Mangal Singh: Will the Honourable the Leader of the
House please state:
(s) whether the life of the Central Assembly would be further extend-
ed for another year; or
(h) whether the fresh general elections for the Central Assembly
would be held this year; and

(c) when the announcement to this effect would be made ?

The Honourable Sir Nripendra Sircar: (a) to (¢). 1 have nothing to
add tc wmy reply to Mr. Satyamurti’s starred question No. 1230 asked on
the 14th Novewmber, 1938.

Mr. 8. Satyamurti: With reference to the answer to part (¢), mav I
know whether Government will  consider  the desirability  of iuforuiing
this House as eurly us possible so that we may prepare for our next elec-
tion ? )

The Honourable Sir Nripendra Bircar: Government cannot make any
announcement until their mind has been made up.

- Mr 8. Satyamurti: In making up their mind, will Government take
mto  consideration  the fact that elected Members of this House
have got to prepare themselves for the election, and that they must have
adcquate time to do that? ‘

The Honourable Sir Nripendra Sircar: That is a matter which is very
well-known to Government, and it cannot esgape their consideration,

Dr. 8ir Ziauddin Ahmad: Will the Honourable Member give this infor-
mation whether the next election will be direct or indirect?

Mr. President (The Honourable Sir Abdur Rahim): Next question.
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AMENDMENT OF SEoTION 85 OF THE GOVERNMENT oF INDIA AoCT, 1935.

196. *Sardar Mangal Singh: Will the Honourable the Leader of the
House please state:

(a) whether Goyernment have asked His Majesty's Government to
amend section 85 of the Government of India Act, 1985, in
view of the several rulings of the Speakers of the Provincial
Legislative Assemblies;

(b) what reply they have received from His Majesty’s Government:

gnd
(c) whether Governinent are still pursuing the matter, or whether
they have dropped the matter altogether ? .

The Hoenourable Sir Nripendra Sircar: (a), (b) and (¢). Government
have brought to the notice of His Majesty’s Government the difficulties
whicl! }he provisions of section 83 of the Government of Indin Act, 1933,
are giving rise in the Proviness. The Seeretary of Stute hus taken, note
of these dificulties und will consider when the appropriate opportunity
presents itself whether means cun be devised for meeting them.

Sardar Mangal Singh: \What is the reply to part (b), whether they
have received eny reply from His Majesty's Government?

Ths Honourable Sir Nripendra Sircar: That is implied in iy answer
when [ said that the Secretary of State has taken note of these difficulties
and wili consider when the appropriate opportunity prewents itself whe-
ther means can be devised for meeting them. That is the reply.

Mr, 8. Satyamurti: What are the means which the Government of
India have suggested to the Secretary of State? Have they suggested any
amendment of the Act or some uniformity of interpretation to be laid
down bv the Federal Court or competent authority?

The Honourable 8ir Nripendra 8ircar: 1 am really sorry 1 cannot

answer that question without notice. 1 have no recollection.

Mr. 8. Batyamurti: 1 am asking, because different rulings are being
given hy different Speakers, in view of the wording of the section ns
regards the language. In view of the fact that uniformitv is necessary
in this matter may I ask whether Government huve <uggested an amend-
ment of the Act, or uniformity of interpretation?

The Honourable Sir Nripendm Sircar: As T said T am not prepared
here with this information. T my Honourable friend will give notice,
then T rhall consider whether T can answer it or not.

Mr. S. Satyamurti: Mayv T ask vou. Sir, whether this matter ir going
to be considered in anv conference of the Speakers of the various Houses
as regards the interpretations of thir section. that is the language to he
used in the various Assernblies nnder secrtion 85 of the Act?

Mr. President (The Honcurable 8ir Abdur Rahim): The Chair dnes
not know whether any conference is going to be held.
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PRICE OF PETROL IN CERTAIN PLACES.

197. *Mr. Brojendra Narayan Ohsaudhury: Will the Honourable Mem-
ber for Commerce please state the current retail selling prices for petrol
in Calcutta, Bombay and Delhi, and whether the prices have been reduced
during the previous twenty four months ? If so, how many times and when ?

The Honoutable Sir Muhammad Zafrullah XKhan: Information has been
catled for and will be laid on the tuble of the House when received.

Dr. Sir Ziauddin Ahmad: Is not the Honourable gentleman familiar
that thix particulur trade by meuns of combine and monopoly is really
robbing the consumer and charging very high prices, and, if so, will Gov-
ernment tuke uny legislative action against it?

The Honourable Sir Muhammad Zafrullah Khan: The question does
not arisc out of the reply I have given.

Mr T S. Avinashilingam Chettiar: May I know whether they have also
called for inforination in the matter whether the prices of petrol as sold by
various companies is the same in the same place?

The Honourable Sir Muhammad Zafrullah Khan: The Honourable-
Member can put down a question to that effect.

VILLAGE COMMUNITIES ORDINANCE ENACTED IN CEYLON.

198. *Mr. Abdul Qaiyum: Will the Secretary for Education, Health and
Lands please state:

(a) whether the Village Communities Bill has been enacted as an
ordinance in Ceylon;

(b) its effect on the franchise of Indian labourers;
(c) how many Indian labourers will be affected by it;

(d) whether it still discriminates against the Indians in favour of the
Sinhalese labourers;

(e) whether Government, or the Indian community in Ceylon, are
satisfied with this measure; and

(f) the steps taken or proposed to bs taken to improve the measure ?

Sir Girja Shankar Bajpai: (a) Yes.

(b) and (d) to (f). The attention of the Honourable Member is invited

to the reply given by me to Mr. Satyamurti's starred question No.-1300 on
the 17th November, 1988.

(c) Approximately four lakhs.

Mr. Abdul Qaiyum: May I know if the Indian community in Ceylon
has made representations against this Ordinance?

Sir Girja Shankar Bajpal: Yes; representations have been received:
from the Tndian community in Ceylon. '
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Mr. Abdul Qaiyum: May 1 know if the effect of the Ordinance will be
that, in spite of the refusal of the vote to Sinhalese, they will somehow
or other come on the voters’ list, while the Indians will be kept out?

Sir Girja Shankar Bajpal: In answer to a question on a previous occa-
sion, I stated that there was that possibility. How many of them will
come on I cannot say.

‘SERVING OF NOTICE OX THE BRITISH GOVERNMENT TERMINATING THE OTTAWA
TRADE AGREEMENT,

199. *Mr. Abdul Qatyum: Will the Honourable Member for Commerce
‘please state:

(n) whether Government have served a formal notice on the Bnitish
Government terminating the Ottawa Agreement; and

(b) when the said notice was served, and the date on which it is due
to take effect?

The Honourabls Sir Mvhammad Zafrullah Khan: (a) and (b). Notice
of termination of the Ottawa Agreement was given in May. 1836, but in
October of that vear it was agreed that pending the conclusion of a new
Agreement the Ottawa Agreement should continue in force subject to ter-
mination at three months’ notice by either side. Formal notice of termi-
nation of this temporary wmrrangement has been given to His Muajesty’s
Government. in the United Kingdom. The period of notice will expire on
the 31st March, 1939.

Mr. Abdul Qalyum: What is the intention of Government? Is there
any likelihood of a new trade pact being signed between the two countries
‘before then?

The Honourable Sir Muhammad Zafrullah Khan: There iz o question
down to that effect. But T hope so.

NEGOTIATIONS FOR IxDO-BRITISH TRADE AGREEMENT.

200. *Mr. Abdul Qaiyum: Will the Honourable Member for Commerce
please state:

(a) whether he has read the United Press message in the Hindu.
stan Times, dated the 1st January, 1930, under the caption
**Indo-British Trade Pact'’;

{b) whether 8 new Trade Agreement between the United Kingdom
and India has been or is being drafted;

(c) whether the terms have been tentatively agreed upon;
(d) if so, the nature of those terms; and

(¢) whether the said draft will be placed before this Assembly and
whether the same will not be initialled unless spproved by
this House?

The Honourable Sir Muhammad Zafrullah Khan: (n) Government have
seen the report. ‘
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(b) to (¢). 1 would refer the Honourable Member to the answers to the
supplementary questions arising out of Mr. T. 8. Avinashilingam Chettiar's
question No. 35 on the 4th instant.

Mr, Manu Subedar: Muy I know at what stage it is proposed by the
Honourable Member to uscertain the views of the interests which will be
affected by the terms which muy have been negotiuted?

The Honourable Sir Muhammad Zafrullah Khan: The Honourable Mem-

ber is making assumptions,

Mr. Abdul Qalyum: May I know what the answer is to part (e) of my
question?

The Honourable Sir Muhammad Zafrullah Khan: I think there is a
question No. 225 lower down on that; but the answer is that, as I have said
before, it is Government's intention that the final decision of Government
ghall awuit the consideration of this matter by this House.

Mr. Manu Subedar: Mayv I know whether opportunity &ill be given to
the interests affected by the changes of tariffs brought about by any agree-
ment which may be made? I am merely asking whether opportunities will
be given to those interests to represent to Government.

The Honourable 8ir Muhammad Zafrullah Khan: The Honourable Mem-
ber is aware that there has throughout been continuous consultation with
representatives of those interests.

Mr. Abdul Qaiyum: May I tanke it that at least in this particular case
the Honse will be conrulted before anv agreement is arrived at?

The Honourable Sir Muhammad Zafrullah Khan: There must first be
an agreement arrived at before it can be put to the House. But as to
whether the agreement shall be put into effect “or not, a decision on that
particular point will not be taken until the House has been consulted: at
least that is the present intention of Government.

Mr. 8, Satyamurti: May I know whether the draft will be placed before
the House and the House given at least a week’s time before we are asked
to vote upon it, so that we can study all the relevant documents—I ara
told that there are 14 documents ewbodyving inter alia the opinions of non-
official advisers—before discussing them?

The Honourable S8ir Muhammad Zafrullah Khan: I could not under-
take that a certain period will necessarily be given; but as I have said
before, Government will make every effort that there should be sufficient
time for Honourable Members to study all relevant material before the
matter is moved in the House.

TRADE AGREEMENT BETWEEN INDIA AND THE UNITED STATES OF AMERICA.

201. *Mr. Abdul Qaiyum: Will the Honourable Memter for Commerce
please siate:
(a) whether the President of the India Chamber of Commerce of
America recently visited this country to enlist support for a
trade pact between India and the United States;
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(b) whether he had an interview with the Honourable the Com-
merce Member;

(¢) the attivude of the Government on this point; and

(d) the benefits likely to accrue to India from such a trade pact?

The Honoursble Sir Muhammad Zafrullah Khan: (a) He is on a visit
to India but I do not know the object of his visit.

(b) Yes.

(c) and (d). The Honourable Member's attention is invited to the
replies given on the 8th December, 1988, to the supplementaries arising
from Mr. Satyamurti’s starred question No. 1969.

Mr. Manu 8S8ubedar: Has any progress been made in the negotidtion of
a treaty of commerce and navigation between the United States and
India?

The Honourable Sir Mubammad Zatrullah Khan: The mettes is still
being considerdd between the two Governments.

GRANTS-IN-AID 7O THE CRARITABLE EYE HOSPITALS IN DELHI.

202. *Mr. Lalchand Navalrai: Will the Secretary for Education, Health
and Lands be pleased to state if information asked for by me in questfon
No. 1804C on the 5th December, 1988, with regutd to the charitable eye
hospitals in Delhi, has been secured? If so. what is it?

Sir Girja Shankar Bajpai: A statement containing the information re-
quired by the Honourable Member was laid on the table of the Houre on

the 3rd of thia month.

Mr. Lalchand Mavalraiz With reference to the statement to which the
Honourable Member referred may I know, 8ir, why Rsa. 20,000 ar: given
to this Charitable Eve Hospital when it is a charitable institution? Why
should Government pay Rs. 20,000 to this charitable institution?

Sir Girja Shankar Bajpai: If no income comes from patients which fol-
lows in the case of a charitable Hoepital, how is the hospital to run without
aid from the State?

Mr. Lalchand Navalral: Was it not the duty of the Trustees to provide
the finances to carry on the charitable work in the Hospital?

Sir Girja S8hankar Bajpai: The Trustees undertook to carry on the chari-
table work, and they did, but the only charity the institution gete is the
charity of Government.

Mr. Lalchand Navalrai: May I know, 8ir, with regard to clause (e) of the
statement which was laid on the table the other day, whether the Hon-
ourable Member is awnre that patients are not at liberty to purchase their
spectacles from any firm they like, and that the workers in this Hospital
asl;i;hne? patients in writing to purchase spectacles from a particular person
or
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Sir Girja Shankar Bajpai: That is not my information.

Mr. Lalchand Navalrai: Will the Honourable Member see to it that
patients are not bound down or compelled to purchase their spectacles from
any particular firm or individuals and that they should be given free choice
to purchase spectacles from anywhere they like?

8ir Girja Shankar Bajpai: If my Honourable friend will bring to my
notice any authentic case of the kind of servitude he has mentioned, I
shall look into it.

RESTORATION OF THE TOoMB OF SHAH BAHARO NEAR LARKANA IN SIND.

203. *Mr. Laichand Navalrai: Will the Secretury for Education, Health
and Laands be pleased to state, with reference to starred question No. 1776,
asked on 5th December, 1938, whether the monument of the tomb of Shah
Baharo, near Larkana in Sind, has by now been registered as a protected
monument, and whether the question of its conservation has been taken up?
1f so, with what effect? If not, why not?

8ir @irja Shankar Bajpal: The steps preliminary to the issue of a noti-
fication under the Ancient Monuments Preservation Act are being taken.
After this has been issued the work of conservation will be undertaken.

CoNTEMPLATED Boycorr oF INDIAN COTTON BY LANCASHIRE.

204. *Mr. 8. Satyamarti (on behalf of Seth Govind Das): Will the
Honourable the Commerce Member please state:

(a) whether he is aware that the Lancashire delegation, after return-
ing from India, have been contemplating boycotting Indian
cotton if India did not agree to the terms laid down by the
British delegations;

(b) whether he is taking steps to ensure the purchase of Indian
cotton by otlier countries in the event of Lancashire boycotting
Indian cotton; and

(¢) 1if so, what those steps are?

The Honourable Sir Muhammad Zafrullah Khan: (a) No.
(b) and (c). Do not arise.

Mr. 8. Satyamwsti: With regard to the reply “No’’ to clause (a) of this
question, may 1 know, Sir, whether Government have made all necessary
and relevant inquiries, and are satisfied that the Lancashire delegation are
not contemplating any such boycott?

The Honourable Sir Muhammad Zafrullah Khan: No inquiries are neces-
sary. The figures of cotton exports themselves show that there is no such

move in contemplation.
B
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HAaJ PILGRIMS STRANDED AT BOMBAY AND KARAOHI.

205. *Mr, ‘Brojendra Narayan Ohaudhury: Will the Secretary for Edu-
cation, Health and Lands please state:

(a) whether his attention has boen drawn to the fact that 200
Muslim pilgrims for Haj from Bengal and Assamn have
been stranded at Bombay owing to the fact that the Naviga-
tion Company, having advertised cheap fares at first have
raised the fures on the pilgrims reaching the port, which the
pilgrims are unable to pay;

(b) what steps Government propose to take to help the pilgrims out
of the difficulty;

(c) the functions of the Haj Commitices, their relationship with
Government, whether it is part of the duties of the Ha; Com-
mittees to prevent simple villager pilgrims from running into
such predicaments and to assist them out of the difficulties;

(d) the number of Haj Committees in Bengal and Assam, and their
headquarters and field of operation; and

(e) whether about 1,200 pilgrims have similarly been stranded at
Karachi port?

Bir Girja 8hankar Bajpai: (a) ar.d (b). Government understand that a
number of pilgrims arrived at Bombay expecting to be able to secure paas-
ages at very low rates but found that they could not obtain passages within
their means. Messrs. Turner, Morrison and Co., subsequently granted
passages at low rates to those of the pilgrims who were in possession of
sufficient funds for their expenses in the Hedjaz. Government do not con-
template any action.

(¢) Information regarding the functions of the Port Haj Committecs and
their relations with Government will be found in the Port Haj Committees
Act, 1932. The Provincial Haj Committees are not statutory bodies and
their relationship with Government has not been defined. They are inde-
pendent bodies and are not subordinate to Government. It is the duty of
the Port Haj Committee and Provincial Haj Committees to advise and
assist pilgrims and to look after their general welfare.

(d) There is one Haj Committee for each of the two Provinces of Bengal
and Assam with headquarters at Calcutta and Bylhet respectively; the
jurisdiction of each Committee extends to the whole Province.

(e) No. About 200 pilgrims were left behind at Karachi port not because
of the rate war in the pilgrim trade but because they were in possession
of insufficient funds to defray the cost of their journey.

Mr. Manu Subedar: May I know, Sir, what powers the Government of
India have to interfere in this matter and force the steamer companies
to do the right thing by intending passengers?

8ir Girja Shankar Bajpai: I don't see how that arises out of this ques-
tion. ‘ '
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Mr. 8. -Satyamurti: May I know, whether Government have any in-
formation that a number of Hajis were stranded in Bombay, they waited
in deputation on the Home Minister there, and it was only on his interven-

};ion that the Moghul line agreed to take the pilgrims at their advertised
ares?

Sir Girja Shankar Bajpai: Yes, Sir, I am aware of the fact that a num-
ber of Hajis with insufficient funds arrived in Bombay and were ultimately
enabled to perform the Haj by the Turner, Morrison and Company charging
them fares of the value of Rs. 80.

Mr. 8. Satyamurti: Are Government also aware that the Moghy) line
also issued return tickets at Rs. 80 on the 2nd December, 1938, and then
raised the fares to Rs. 130 on the 6th December, when the Scindia Steamer
had sailed?

Sir Girja Shankar Bajpai: This matter was gone into very carefully by
the Government of Bombay on the spot as a result of representations made
to the Home Minister there by certain Muslim gentlemen who were in-
terested in this question, and I have been assured by the Government of
Bombay that there was no such action on the part of Turner, Morrison and
Company.

Mr. 8. Satyamurti: Have Government ascertained that certain pil-
grims were tempted to go to Karachi by the Moghul line offering them
cheap terins, and after their arrival there the terms were raised?

Sir Girja Shankar Bajpal: No, Sir, there is no evidence in the posses-
sion of Governrmant to that effect.

Dr. Sir Ziauddin Ahmad: With reference to part (e), may I know whe-
ther Government or any Haj Committee made any inquiries that the short-
age of funds was due to misunderstanding on the part of the pilgrims as
regards the ship's fares?

Sir Girja Shankar Bajpai: No, Sir, the information which I have given
with regard to Karachi is based upon a report submitted by the Government
of Sind, and the Government of Sind have stated that it i3 not an unusual
feature of the Haj to find people drifting down to Karachi who have not
enough funds to defray the cost of the Haj.

Mr. S, Satyamurti: Will Government inquire whether this year several
pilgrims were stranded, not hecause they came with inadequate funds, but
because they came with funds which they were persuaded to believe would
be enough to meet the advertised fares, and will Government take steps to
see that the compunics adhere to the rates once advertised?

Sir @irja Shankar Bajpai: So far as the latler part of my Honourable
friend's question is concerned, it has been already adequatelv dealt with by
the Honourable the Commerce Member in answer to questions which were
asked in the lnst session. As regards the first part, T have already inform-
ed my Honourable friend that neither the Government of Bombay nor the
Government of India have any information in their possession to justify
the suggestion that there was an active propazanda carried o1 'by ghipping
companies for these people to go down in expectation of getfing very low
rates.

"3
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Mr. 8. Satyamurti: Will Governmeat find cut whether or-not it is a
faet that ocertein terms weve offered in the first instance and the retes were

raised alterwaxds?

8ir Girja Shankar Bajpai: Sir, before I came to this House this morn-
ing, I took the trouble to go through the notice issued, and I can assure

my friend that I did not find in that notice any mention of any figure a$

all

PLACES VISITED AND ARCHAOLOGISTS, ETC., CONSULTED BY SIR LEONARD
-~ WooLLzY.

208. *Mr. Brojendra Narayan OChasdhury: Will the Secretary for
Education, Health and Lands please state the names of the places visited
and the archesologists, official or non-official, consulted by Bir Leonard
Woolley since his arrival in India, and the date of his arrival and probable
date of departure, as alse the name of the officer of the Government of
India who Bas expert knowledge of the branch of the subject sbout which

Sir Leonard has been invited to advise?

8ir Girja S8hankar Bajpai: I lay a statement on the table. Most of
the officers of the Archsological Survey whom Sir Leonard has met have

experience of exploration in India.

(1) The principal places visited by Sir Leonard Woolley are :
Lahore, Taxila, Peshawar, Harappa, Mohenjodaro, Mauttra, Agra, Rammagar
(U. P.), Allahabad, Kosam, Benares, Patna, Nalanda and Bellery.

{2) The following officers of the Archmological Department accompanied Bir
Leonard Woplley during his visite and were consulted by him :
1 lr.(ll. L., Srivastava, Superintendent, Archeelgical Sarvey, Frontier
“ircle.
2. Khan Bahadur Maulvi Zafar Hasan, Superintendent, Archevlogical Sarvey.

Northern Circle.
3. Mr. H. Waddington, Assistant Superintendent, Archmological Survey.

4. Ras Bahadur C. R. Krishnamacharlu. Superintendent for Epigraphy, Madras.
(3) Date of arrival of Sir Leonard Wioolloy—6th November, 1938.
Probable date of departure—11th February, 1839

Mr. N. M. Joshi: May T know, 8ir, whether this gentleman has made
any report of what he has seen herc and what his advice is to the Govern-

ment of India?
Sir Girja Shankar Bajpai: He is now in Delhi preparing his report.

Mr. . M, Joshi: May I know, Sir, whether the Government of Indis
will pablish the Report which he may make?

Sir Girje Shavkar Bajpal: 1 will oonsider that suggestion, Sir.

Mr. O. N. Muthuranga Mudaliar: May T know, Sir, whether the Diree-
tor General of Archmology was neked to tour with Sir Leonard Woolley ?
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Bir Girja Shankar Bajpai: No, Sir, the Director General of Archzology
was given no such instructions. It was left to his discretion on which part
of the tour he should accompany this gentleman.

Mr. 0. N. Muthuranga Mudaliar: May I know, Sir, up to what distance
the Director General of Archwology has travelled with Sir Leonard Woolley ?

Sir Girja S8hankar Bajpai: I am afraid I could not say that without no-
tice.

Mr. 0. N. Muthuranga Mudaliar: May 1 know, Sir, the cost to the tax-
payer on accounj of the extra tour of the Director General with this gentle-

man?

8ir Girja Shankar Bajpai: I do not think it has meant any extra cost
to the Director General of Archeology, because touring is part of his
duties.

MURDER OF MR. N. G. MAZUMDAR OF THE ARCHZEOLOGICAL DEPARTMENT.

207. *Mr. Brojendra Narayan Chaudhury: Will the Secretary for Edu-
cation, Health and Lands pleuase state:

(a) whether he can supply further details about the attack on and
murder of Mr. N. G. Mazumdar and his party in the Dadu
district beyond the report given by him in the last Session,
and whether it is a fact, as stated by Mr. Savarkar in his
presidential address at Hindu Mahasabha Conference at
Nagpur that *‘they (the murderers) asked each one (of
Mr. Mazumdar's party)—‘Are you a Hindu? If he said
‘Aye’, he was forthwith shot dead. One Hindu pretended to
be a Muslim and he was let go alive and unmolested’’;

(b) whether the gossip. that chere was one Muslim in Mr. Mazum-
dar's party and he was not attacked, is true; if so, the name
of the Muslim and his present address;

(c) whether the gossip that in order to test whether the members
of Mr. Mazumdar's party were really Muslims, the murder-
ers asked them to repeat the Kalma and that tutored by the
Muslim servant the party did so is true;

(d) whether Mr. Mazumdar was required to keep with him a sub-
stantial amount of cash to pay for the excavations, etc., and
what amount, if any, he had at the time;

(e) whether within four miles of the place of murder, there was a
dak bungalow fitted with telephone;

(f) whether the party pursuing the dacoits were on camels and the
dacoits on foot, and whether the pursuing party reached
Mr. Mazumdar’s camp at noon, as against the dacoits’ arrival
early morning;

(g) whether Government are -satisfied that the provincial authorities
before the event did their best; if not, what representations,
if any, have the Central Government made about laches
whieh caused the death of one of their valuable officers; and
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(b) the reason why no armed guard or arms were supplied to
Mr. Mazumdar's party, in spite of the fact that the party
had to keep substantial amounts of money to pay wages and
to go in jungles and hills ?

Sir Girja Shankar Bajpal: (u) As regards the first part, a copy of the
report of the District Mugistrate, Dadu, is laid on the table of the House;
as rogards the second part, the answer is in the negative.

(b) No.

(c) No.

(d) Yes; Rs. 1,000.

(e) Government have no information.

(:% The available information is contained in the District Magistrate's
report.

_(8) Government have no reason to believe that the provincial authorities
did not do all that they could.

(b) The Honourable Member is referred to the replies given to the sup-
plementary questions asked in connection with his starred question No.
1645 on the 80th November, 1988.

-

Report of the District Magistrate, Dadu, on the wnurder of Mr. N. . Majumdar,
Superintendent, ArcAaological Survey, dated the 25th November, 1938,

A gang of dacoits comsisting of about ten Brohis of Kalat State armed with
rifles, guns and swords crossed the border and was scen by & group of Brohis migre
tors to Sind at about 7 a.M. on the Otih November, 1838. On enquiry from them,
the leader of the gang informed the migrators that they were going to Dadu side
to the British officers for tho restoration of a Birohi marricd girl under inatructions
from the Khan of Kalat. The gang priceeded furtber and at about 3 p.m. of the
same day came across a party of camci-men belonging to the camp of the Superinten-
dent of the Archaological Syrvey Department who was camping in Rohil-ji-Kund, a
solitary spot in the interior pf the hills along the Kalat border about 7 miles distant
from the Nai Gsj Head works. The¢ dacoits asked for sugar from the camelmen
which the latter refused.

2. The dacoits are said to have enquired as to whose camp it was and why he
was cncamped there.  The cumelmen are reported to have replied that it was D"F“’
Bahib’'s camp and he was engaged in the excavation of the old fort nurl.?'. hey
then marched onwards and at about 11.30 p.M. reached Kasbo village (Taluka Johi)
which is about 13 miles distant from Rohil-ji-Kund.  Here they are said to have
purchased parched grain (bhugras) and sweets (‘mithai’) from oune Tejo Singh Shop-
keeper.  On the following day at about 11 a.M. they met one Abdullah Kaheri in
s village called ‘Miro-Jo-Pat’ and asked him to give them meals. They told him
that they were Policemen going to headquartern for the verification of their arms.
He Lelieved them and gave them food. Proceeding further, Lh:‘y reached the
Flood Protective Band near Tharri Jade Sahib at about 3 r.u. and during the next
three hours which they passed in this locality they were seen by different men as
they passed by diflerent places while going towards the P. W. D. Regulator near
Mitho Village. Crossing the Regulator they made for Kathia which they reached
at about 630 r.m.

3. Tt appears that the dacoits came prepared to raid the house of Scth Dhanrajmal
whom they found jost near the entrance of his Otak along with his guest Seth
Pritomal of Ksakar. After some conversation the dacoits made a show of
to the house of the Wadero of the village but as soon as Seth Dhanrajmal sad his
et entered the Otak, they rushed into it after them. On pain of death Seth

hanrajmal was asked to surrender all his belongings and like a clever man, that be
is he promised to comply without a demur. Seth Pritomal was ssked to do likewise



STARRED QUESTIONS AND ANSWERS. 435

but as obvicusly he could not comply he was shot dead, evidently in the belief that
he was evading to surrender his property. While all this was taking place Seth Dhan-
rajmal's nephew closed the doors leading frpm the Otak to the house and removed
the ladies. children and valuables from the back door and leaving them in the house
of the Wadero of the village returned to the place with a gun and fired a few
stray shots here and there.  This frightened the dacoits who ran out of the house
taking away with themselves u few clothes and other things worth about Ras. 388.
On coming out of the place they found some Muslim villagers advancing towards
them. Shooting dead the foremost of them, viz., Umar Babar they made good their
escape from the village after having remained therein for about an hour. On
their way back, they robbed Beth Rupchand, a cousin of Seth Dhanrajmal and s
little later one Fakirbaksh, who were returnig to Kathia of their horses worth about
Re. 350 and Ra. 80 respectively.

4. Crossing the P. W. D. Regulator near Mitho village the dacoits passed by
Pat Gul Muhammad and reached and entered Kasho village at about 3 a.m. Per-
haps they intended to raid this village then but they could not carry out their inten-
tion as Wadero Shah Mahomed Laghari, who is the headman of the place took
courage and fired a few gun shote in the air as a result of which the dacoits were
frightened and resumed their march to the hills from where they had come. At
about 7 A.m. on the 1lth instant they reached Rohil-ji-Kund where the Archmological
Btaff was encamped. The kit was packed and the camp was ready to move to
Rajodero. Mr. Majumdar and his party were having their morning tea and intended
to leave the place immedintely thereafter. The dacoits decided to raid the camp
but fearing that the party might have some arms with them they did not fall on them
at once. They went to the top of a hill nearby and from the height of about 60 to
70 feet fired a few shots at the party. killing Mr. Mr. Majumdar instantaneously
and injuring 4 othera. riz., Messra. Chatterji. Sen Gupta, Krishna Dev and Urs
Mahommed (‘hokidar. Thereafter they climbed down the hill and after satisfying
themselves that there were no weapons in the camp, they took some of the private
and official property of the ‘Archeological Htaff worth about Rs. 4,388 and marched
off wilh 5 camels belonging to persons who had been engaged on monthly wages
by the camp. The camel owners followed thein for some time entreating them to
return their camels but to no avail. The camelmen returned to Rohil-ji-Kund while
the dacoits—now on horses and camels—rushed back to the Kalat border which they
are said to have reached and crossed by about 1-3C p.M. on the 11th instant.

5. On receiving the information regarding the dacoity at Kathia, the Mukhtiar-
kar and Sub-Inspector of Police Khairbur Nathan Shah rushed to the scene of
offence which they reached at about 9-30 r.M. The Sub-Inspector immediately arrang-
ed a tracking party and with it followed the prints of the dacpits.

6. The mnext to reach Kathia were the Sub-Divisional Magistrate, Dadu and
Sub-Inspector of Police, Rukan who went there at about 11 p.M. on the same night.
After studying the rsituation they went to Mitho Regulator and there they came
to know that the tracking party headed hy Sub-Inspector, Khairpur Nathan Shah was
going to the direction of Pat Gul Muhammad and Nai Gaj. They therefore, decided
to go to the Northern side and with zamindari assistance to keep a watch over
Salari, Harbab and otker passes hoyond Mado.  With this object in view they
went to several villages and securing Zamindari assistance arranged to keep a watch
on some Northern Pnsees in order to stop and arrest the dacoits attempting to cross
the border through those passes.

7. The District. Buperintendent of Police who was encamped at Mehar went to
the scene of offence moon after he received the information abput the Kathia dacoity,
reaching the place at about 11-30 p.M. Like the Sub-Divisional Magistrate. he too
went to Mitho Regulator and there he was informed where the tracking party headed
by Sub-Inspector of Police, Khairpur Nathan Shah‘and Sub-Divisional Magistrate had
gone. He decided to motor down fo the Southern direction and reach Pat Gul
Muhammad by a different route, which he did just before the tracking party reach-
ed the place. In this village the District Superintendent of Police secured some
camels and, accompanied by his Sub-Divisional Inspector, Sub-Inspector Mehar and
some policemen and Zamindars, pursued the dacoits. At Kasbu, he lcarnt that the
dacoite had gone to the Nai Gaj side and were about 4 hours ahead of him. He
followed them atill further and reached Rohil-ji-Kund about 3 hours after the dacoits
bad rnided the Archeological Camp, learning about the tragic occurrence on the
way. He hastened his march, though the camels of the party were very tired and
reached the Kalat horder at about 2.30 .M. only to learn that the dacoits had crossed
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it about 2 hours before his arrival. Lesving a small force st the Pass the Distriet
Superintendent of Police returned to Nai Gaj st 9-30 r.M. on the 1llth instant.

8. On the day of the Kathia occurremce I was encamped at Manjhand about 70
miles from Dadu and 94 miles from Kathia. At about midnight I received a tele-
from Sub-Divisional Magistrate, Dadu informing me of the incident. Imme-
diately thereafter, I issued telegraphic messages to the District Superintendent of
Police at Dadu asking himn to rush to the scene of the offence and the Mukhtiarkars
of the Division to take precautions, accord co-operation to the Police and send
certain Zamindars to meet me at Kathia on the following morning. A little after
dawn T left for Kathia, picking up Sub-Divisional Magistrate, Dadu at Dadu who had
returned to the Head Quarters to give me the information of the cccurrence m person.
I examined the situation at Kathia and thereafter, leaving the Mikntiartar behind
repaired to Mitho Regulator where I learnt about the tragic occurrence of Rohil-ji-
Kund. I, therefore, hastened to Johi and then after collecting some Zamindars and
securing some guns, rushed to Nai Gaj reaching the Bungalow at about 10 p.m.
On arrival, 1 found that the District Buperintendent of Police had returned there
about half an hour before me. He informed me that the dacoits had crossed the
Sind-Kalat border about 2 hours before he reached it. Immediately thereafter [
held consultations with the Police and Revenue Officials and Zamindars, adopted pro-
tective measures all round and arranged to send private parties to pursue the dacoits
and secure cluee about them. The possibility of hot pursuit was also considered
but the course was dropped for various weighty considerations. Some of the diffi-
culties that came in the way werc that the dacoits were already ahead of us by
about 12 hours and it would have taken us still some hours to get fresh camels
and be ready to start on a journey into the hilla. It was some time after midnight
then and the Kalat border was about 22 miles away from where we were stationed.
Besides, we were not sure of the legal position of the venture and whether an
attempt to cross the horder about & day after the dacoita had crossed it would be
covered by the words ‘hot pursuit’. All sides of the question considered the courne
appeared futile as well as legally doubtful and was thercforr abandoned.

Mr. Brojendra Narayan Chaudhury: In giving the replies to the last
supplementary questions on this subject, did the Honourable Member take
into consideration the fact that that officer had to keep with him a consi-
derable sum of mouney?

Sir Girja Shankar Bajpai: T told the House on that occasion that
throughout the history of Archaological Survey in India, up to that point,
there had been no question of any dacoities in camps, snd that was why it
had not been considered necessary to take special protective measures.
Now that this incident has happened, the question as to when protective
mensures should be adopted is under examination.

Mr. Lalchand Navalrai: May I know, Sir, whether it is a faot or not
that when these dacoits first appeared on the scene, they inquired from one
cf the peons what they were about and the reply was that they were un-
earthing treasury from the mines, and it was therefore on account of the
indieation or mention of their uinearthing the treasury the assault was made
on the party?

Sir Girja Shankar Bajpal: Sir. I am not a scholar of 8indhi, and so T
do not quite know what expression was used when the dacoits made the
enquiry from the peon. According to the report, there is no mention of
any treasure.

Dr. 8ir Zianddin Ahmad: Are Government certain that all the dacoits
weare Muslims?
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Skt Girja Shankar Bajpai: 1 am afraid that I have not gone into the
communal composition of this band of dacoits.

Dr. 8ir Ziauddin Ahmad: Then, what is the significance of the state-
ment of the Maha Sabha? ’

Mr, N. M. Joshi: May I ask whether the Government of India have
made any provision for the families of the people who have suffered as a
result of the dacoity?

8ir Girja Shankar Bajpai: The question of paying some sort of compas-
sionate pension to the lady, Mrs. Mazumdar, is under examination now.

Mr. N. M. Joshi: May I ask whether the Government, of India are
considering the question of paying something to the families of the other
people who have suffered?

Sir Girja Shankar Bajpai: The others were only injured so far as I know,
but Mr. Mazumdar was killed.

Mr. Brojendra Narayan OChaudhury: With reference to the answer to
parts (e) and (f), did Government make any enquiries, after receipt of this
question, whether within four miles of the place of murder, there was a
dak bungalow fitted with telephone, and whether the party pursuing the
dacoits were on camels and the dacoits on foot, and whether the pursuing
party reached Mr. Mazumdar’s camp at noon, as against the dacoits’ arrival
early morning? Why did they not make any enquiries on receipt of my
question, and why did Government merely content themselves with keeping
quiet?

Sir Girja Shankar Bajpai: 1f my Honourable friend will read the report
of the District Magistrate, he will find why it was not possible to take up
the chase before. As regards this question of telephone, as I say, I have no
information about it.

Mr. Brojendra Narayan OChaudhury: May I ask, why, after receipt of
this question wherein I had made allegations, Government did not make
any enquiries to see whether they were correct or not, whether there is a
dak bungalow fitted with telephone?

8ir Girja Shankar Bajpal: Quite frankly, I do not see what useful pur-
pose would be served by enquiring into the equipment of this particular
bungalow, after the facts of the dacoity have been completely investigated.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

208. *Mr. K. Santhanam: I do not put question No. 208 as it has been
answered.
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ESTABLISHMENT OF A BOARD TO ADVISE ON MATTERS RELATING TO EMIGRATION
10 KENYA.

209. *Mr. K. Santhanam: Will the Secretary for Education, Health
and Lands please state:

(a) whether the Government of Kenya have issued a notification pro-
pusing to establish a Board for the purpose of advising on
matters relating to emigration to Kenya;

(b) whether the Board has been appointed zmd if so, the names of
its members;

(c) whether the main object of the Board is to encournge Jewish
emigration and settlement; and

(d) whether the Board will deul with Indian cmigration und settle-
ment also?

8ir Girja Shankar Bajpai: (a) and (b). A copy of the Kenya Govern-

ment Notice No. 748, dated the 7th October, 1988, is laid on the table of
the House.

(c) No.

(d) Government of Indin understand that it is not intended that the

geoard should consider or advise upon any aspect of India immigration into
nya.

GOVERNMENT NOTICE No. 748
Norics.

It is notified for general information that His Excellency the Governor hss estab-
lished a Board for the purpose of adviting the Commissionor of Police on such
matters as may be referred to it for consideration in conmexion with immigration into
Kenya.

The following persons have been appointed i» =1ve on the Board :
The Commissioner of Lands and Settlement (Chairman)
Lt.-Col. the Hon. F. 8. Mpders, D.B.(), M.C. \
Mr. J. M. Bilveste..

A. DE. V. WADE,
Chief Becretary.

Narrosi,
The Tth October, 1938.

Mr. Abdul Qaiyum: Is there any Jew on thix Board?
Sir Girja Shankar Bajpai: I do not think eo.

DEePUTATIONS OF INDIANS TO THE GOVERNOR oF FuJi.

210. *Mr. K. Santhanam: Will the Secretary for Education, Health
and Lands please state:

(s) whether his attention has been drawn to a note in the Statcaman
of the 10th January, 1939, under the heading ‘Indians in
Fiji’;
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(b) whether it is a fact that two deputations of Indians waited on
Sir Harry Luke, Governor; and

(c) what were the precise demands made by the deputations?

Sir Girja Shankra Bajpai: (s) and (b). Yes.

(c) From press reports, it appears that the only precise demand was that
the primary producer should be assured continuity of his holding of land.

Mr. K. Santhanam: May I know, whether Government have got official
copies of these demands?

Sir Girja S8hankar Bajpai: No. Government have not received from the
Association copies of the addresses which they presented, but they have
seen in a Fi}i newspaper reports of these two statements.

Mr. K. Santhanam: May I know if the Government of India called for
those statements?

8ir Girja Shankar Bajpai: It does not seem to be necessary, because
they are already reported in the press.

DERIFT OF INDIAN POPULATION FROM RURAL AREAS TO TOWNS IN SOUTH AFRICA.

211. *Mr. K, Santhanam: Will the Secretary for Education, Health and
Lands please state: .

(s) whether his attention has been drawn to the report in the issue
of the Hindustan Times of the 5th January, 1939, of an address
of Mr. B. Rama Rau, Agent-General in South Africa, to the
Natal Indian Congress;

(b) whether he has got any figures to show the extent of the drift of
population from rural areas to towns which is deplored by the
Agent-General ;

(¢) whether this drift is due to anti-Indian feeling and legal impedi-
ment for engagement in agriculture or other causes; and

(d) what were the ‘‘subversive and undesirable influences'’ referred
to by the Agent-General in the last paragraph of the address?

8ir Girja Shankar Bajpal: (a) Yes.

(b) to (d). The Agent General in the Union has been asked to submit a
report.

CONTROL OVER THE IMPERIAL COUNCIL OF AGRICULTURAL RESEARCH.

212. *Mr. K. Santhanam: Will the Secretary for Education, Health and
Lands please state:

(a) whether as a result of the resolution of the Government of India
altering the relations between the Imperial Council of Agricul-
tural Research and the Department of Education, Health and
Lands, the Government of India will have any control or
supervision over the activities or expenditure of the Imperial
Council of Agricultural Research; and
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(b) whether he will be able to answer questions relating to the Impe-
rial Council of Agricultural Research to the same extent as
before ?

8ir Girja Shankar Bajpai: (a) The control of the Government of India
over the activities and expenditure of the Imperial Council of Agricultural
Research will remain unaffected.

(b) Yes.

RATE WAR BETWEEN SHIPPING COMPANIES CARRYING HAJ PILGRIMS.

218. *Mr. Abdul Qatyum: Will the Honourable Member for Commerce
please state:

(a) the latest information about the competition between shipping
companies catering for Haj traffic during the recent Haj
8eason ;

(b) whether tremendous competition created extreme uncertainty
about fares;

(c) whether a large number of intending pilgrims were stranded at
m .

»

(d) whether Government stil] udheres to their policy of laisses faire
by their refusal #o introduce legislation; and

(e) the reasons for such attitude on the part of Government ?

The Honourable Sir Mubammad Zafrullah Kban: The attention of the
Honourable Member is invited to the statement made by me on the 8th
December, 1938, in reply to questions Nos. 1978, 1974 and 1975, to the
reply given by me to question No. 80 on the 4th February and to the

answers to the supplementaries arising therefrom. I have nothing further
to add.

Mr. Abdul Qaiyum: Mlay I know whether during the latest Haj season
there were even more violent fluctuations in rates and fares?

The Honourable Sir Muhammad Zafruliah Xban: Obviously I eould
not answer that without notice, but I do not think so.

Mr. 8. Satyamurti: In view of the fact that these negotiations take
considerable time, may I know whether long before tbe next Haj season
begins, Government will take steps to bring about some arrangement in
the highest interests of the pilgrims?

The Honourable Sir Muhammad Zatrullah Khan: As I have said, 1
cannot carry the matter further than I did on the last occasion when I
answered questions on the subject.

Mr, Abdul Qatyum: May I know whether the question of legislatgon _
on this point is at all under the consideration of the Government of India?
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The Bonourable Sir Muhammad Zafrullah Khan: 1 do not know what
the Honourable Member means by saying whether it is under the considera-
tion of the Government. I did point out the difficulty of regulating these
matters whether by legislation or otherwise and until that difficulty is met,
I am afraid no further steps could be taken.

Mr. Abdul Qalyum: May I know if a large number of people went
down to these ports on hearing rumcurs of very low rates and fares for
pilgrims to Haj and they were stranded?

The Honourable 8ir Muhammad Zafrullah Khan: Does the Honourable
Member expect me to know whether u large number of people went down
on hearing rumours about low rates and fares?

Mr, Abdul Qaiyum: Are Government in possession of information whe-
ther a lurge number of people did go down and were actually strunded?

The Honourable Sir Muhammad Zafrullah Khan: With regard to that,
the Honourable Member has heard the replies given by the Honourable
Becretary for Education, Health and Lands.

DuTies oF THE PoLiTIcAL ADVISER TO THE CROWN REPRESENTATIVE.

214. *Sardar Mangal Singh: Will the Honourable the Leader of the
House please state:

(a) the duties of the Political Adviser to the Crown Representative,
which post has recently been created; and

(b) the period for which this post has been created ?
The Honourable Sir Nripendra Sircar: (a) The Political Adviser's duties
arc to advise His Fxcellency the Crown Representative in the discharge of
the functions of the Crown 1 relation to the Indian States.

(b) Two years in the first instance.
Mr. N. M. Joshi: May I ask what is the salary attached to this post?
The Honourable Str Nripendra 8ircar: Yes, if you will give me notice.

Mr. 8. Satyamurti: May I know if this Political Adviser is working
directly under the Governor General, and no Member of the Governor
Gencral's Executive Council supervises his activities and work ?

The Hemourable Sir Nripendra Stecar: He is advising fhe Crown Repre-
sentative. That was my answer.

Mr. B. Satyamurti: Then the Government of India are owt of the pio-
ture, so far as his work is concerned?
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The Honourable Sir Nripendra Sircar: They are really out of the picture
under the Government of India Act, but 1 have no desire to draw any
further picture.

Mr. K. Santhanam: May 1 know if his status is higher than or equal
to or less than that of a Secretary to the Government of India?

The Honourable 8ir Nripendra Sircar: I presume it is higher.

Mr. K. Santhanam: May we presume that his salary also is higher?

The Honourable 8ir Nripendra Sircar: There is no objection to making
that presumption.

Mr. 8. Satyamurti: What is his salary?

The Honourable Sir Nripendra Sircar: I do not know. I said, if you
give me notice, 1 can tell you the exuct salary.

Sardar Mangal Singh: \Who performed these duties before this appoint-
ment was made?

The Honourable 8Sir Nripendra Sircar: Nobody.

Mr. T. 8. Avinashilingam Ohettiar: Who is the present Political
Adviser?

The Honourable Sir Nripendra 8ircar: I think my Honourable {riend
knows that he is Sir Bertrand Gluncy.

RECOMMENDATIONS OF THE CoAL MINING COMMITTEE.
215. *Mr. 8. 8atyamurti: Will the Honourable Member for Labour be
pleased to state:
(s) the stage at which the consideration of the recommendations of
the Coal Mining Committee stands today;

(b) which of these recommendations have been accepted by Govern-
ment;

(c) on how many of themn executive decisions have been taken and
communicated to the persons or authorities concerned; and

(d) whether Government propose introducing legislation on this
matter for the promotion of safety and welfare of coal miners
throughout India; if so, when?

The Homourable Sir Muhammad Zafrullah Khan: (a), (b) and (c). A

statement giving the information required is placed on the table.
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(d) 1f the Honourable Member is referring to the recommendation for
sand stowing, Government are introducing a Bill during the current Session.

Statsment showing the stage at which consideration of the re« dations of the Coal
Mining Commitiee stonds.

Stage at which consideration
Recommendation. of the recommendation
stands.

’ g s mlrids m’

1. Temporary legislation, (i.e., section 2 of Act XI Implemented—vide Act XXIX
of 1938) should be made permanent. [Para- of 1837.
gruph 88 of the Summary of Conclusions and
Recommendations in Chapter XV of the Com-
mitteo’s Report,

2. The legal liability of owners and agents for methods Rejected.
of working should be made clear. [Paragraph
10 of Summary.]

3. Agentsshould berequired to have at least the quali- Rejected.
fications of the managers working under them.

[Paragraph 11 of Bummary.]

4. Alteration in the constitution of Appellate Tribu- Rejected.
nals to hear appealr under section 19 (5) of the
Mines Act. [Paragraph 120 of Summary.]

5. Ammendment of section 19 (1A) of the Mines Act so Included within the scope of
as to empower the Chief Inapector of Mines to the legislation that is being
require stowing or other protective measures to undertaken.
be taken to ensrure safety either of life or of
workings. [Paragraph 290 of Report.]

8. Deletion of clause (8) of kection 19 (1A) of the Mines Action on this recommendation
Act. [Paragraph 280 of Report.] will be taken after the regula-

tions relating to the control of
first workings and section-
working in coal mines have
been promulgated.

7. Amendment of the Coal Grading Board Act in Under consideration.
order to stop the grading of sections of seams.

[Paragraphs 39 to 47 of Summary.) .

8. Amalgamation and adjustment of mining proper- ? Tt is proposed to take up these
ties. [Paragraphs 114.156 of Summary.] questions after the main re-.

9. Control of new mining leases in Bengal and Bihar. commendations relating to
[Paragraph 356 of Summary.] stowing have been implemented

10. Amendment of soction 84 of the Bengal Tenancy ~Thi# recommendation was refer-
Act 50 as to allow the same procedure as obtains red to the Government of
under the Chota Nagpur Tenancy Act for the Bengal who replied that the
acquisition of a holding of any part thereof for proposal will be considered
the purpose of mining. [Paragraph 53 of Bum- when the Tenancy Act is next
mary.] revised.

11. Recommendations relating to coal conservationand Steps are being taken to intro-
sand stowing and the appointment of a Statu- dl:lsee legislation during the
tory Authority. [Chapters X and XI of current session.

Report.]

Proposals relating to Regulations.

12. Promulgation of certain new regulations recom- Supplementary Coal Mines (Tem-
mended in paragraphs 291, 205, 296, and 287 of  porary) Regulations promul-
the Report. gated on 10th July 1937.
18. Temporary regulations should be made permanent
with certain modifications. [Paragraphs 320— -— .
24 of Report.] Implemented vide notification
14. Amendment of Coal Mines Regulationa ro as to No. M..955, dated the 20th
provide for the certification of shot-firers in coal May 1938.
mines. [Paragraphs 311-312 of Report.]
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18.

16.

17.

18.
19.

Buce at which consideration
Recommendation. of the moom;n.md.ﬁon
stan

Legisiative Proposals.

Regulations for the control of first workings and Draft regulations on the subjeet
soction-working in coal mines. [Paragraphs were published for criticism on
203—10 of Report.] 13th August 1938. The oriti-

cisms received are under oont
sideration.

Amendments to certain permanent Coal Mines Re- Under consideration.

gulations. [Chapter XII of Report.)
Miscellonsous recommendations.
Company-managed railways should hase two- Under considerasion.

thirds of their coal requirements the colh-
eries of limited companies and private owners,

[Paragraph 61 of Summary.]
Use of inferior grade coal in Railway locomotives. Rejected.

[Paragraph 117 of Summary.]
Inuoducuon of the group system of n{]v&y ﬁmdnl Under considerstion.
the Raniganj field as in the Jharia coalfield

[P.ngnph 121 of Summary.]

. Manufacture of benzol from coal should be encour- Rejected.

aged by the grant of preference, as sllowed in
Great Britain, in respect of excise duty. [Pars-

graph 119 of Summary.) ~
Inerease in the staff of the Mince t and Under considesation.
salary of the Chief Inspector of Mines. [Para-

graph 110 of Summary.]

. The Central Provinces Government ahould arrange Rejected.

with the Government of India for the inspection
of ita mines by the Mines Department with re-
ferenoce to the terms in its leanes rogarding me-
thods of working. [Paragraph 131 of Summary.]
ion of the spplication of the Payvment ot It is proposed to await experience
‘ages Act, 1936, to cosl mines. [Paragraph of the working of the Payment
125 of Summary.] of Wages Aot in factories be.
fore attempting any large
extensions.

“.Wonmtot-he pomsibility of setting up a ltupmpo-dwhkeupﬁn

25.

Mwmrood (Paragraph question afler main
113 of Summary.] recommendations rol.ﬁng to
sand stowing have been imple.
mented.
Setting up of a Coal Research Board under the Sta- Ditto.

tutory Authority. [Puragraph 118 of Summary.}

The Goverament of Bengal should leahe the coal Referred to the Provincial Gov-
locked up under the Grand Trunk Road and ernment for oonsideration.
permit it to be recovered subject to the
advioe of the Chief Inspector of Mines. [Pare-

83 of SBummary.
. 'l'bmmtfottvo&ntnlmswounw Draft Rescue Rules under section

Jharia and Raniganj fields should be adopted. 30A of the Mines Act were

[Paragraph 122 of SBummary.) published for criticism on the
19th February 1938 and are
being issued finally.

28, Certain provisions should be added to the existing supombemcuhn to_imple-

rules under the Mines Act, regarding smabulance this recommendation.
and firnt-eid work. [Paragraph 124 of Sum-

mary.]
. Nationalization of the Coal Mmmgthl:dmry (Bup- The mon;pnd.a&n of t.th’ ::in-
Noto appended to Committee's nority munitt ee
] this subjoot will be considered
in due oourse.
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Mr. 8. Batyamurti: Apart from this Bill of which we have received
notice, aure there any other measures which the Governmen?¥ of India are
considering for promoting the safety and welfare of coal miners?

The Honourable 8ir Muhammad Zafrullah Khan: The statement which
I have laid on the table gives detailed information with regard to that.

IMPORT AND EXPORT OF CATTLE FROM AND TO AUSTRALIA.

216. *Mr. K. 8. Gupta: (a) Will the Honourable Member for Commerce
state the numbers of cows, breeding bulls and horses imported into India
from Australia during the last three vears?

(b) How many cows were exported to Australia from India during the
last three years? What is the use made of them? Is it to prepare beef and
export it to India?

(¢) Are there any special restrictions imposed on the export of cattle to
Australia?  If so, are Government prepared to consider the desirability
of imposing similar restrictions (reciprocal) on the import of cattle from
Australia?

The Honourable Sir Muhammad Zatrullah Khan: (a) The number of
horses imported into DBritish India from Australia during the last three
years was: B

1985-36 ... 2,123
193€e87 ... 1,655
1937-38 . ... 3,151

Similar figures for cows :ind breeding bulls are not available.
(b) None. The latter portion does not arise.
(e) Enquiries are being made.

REPRESENTATION REQUESTING FOR A CHANGE IN THE INSTRUMENT OF
INSTRUCTIONS TO THE GOVERNOR GENERAL.

217. *Mr. Manu Subedar: (a) Will the Honourable the Leader of the
House please state whether a representation was received by the Govern-
ment of India from certain European commercial interests, containing a
regaest for a change in the Instrument of Instructions to the Governor
General, or whether this request was sent to the Secretary of State for
India direct?

(b) Was there any correspondence between the Secretary of State and
the Government of India on the subject?

(¢) Will Government lay on the table a copy of this representation and
reply given to them by the Secretary of State?

(d) What is the decision of Iis Majesty's Government on the modifica-
tions sought to be introduced ?

(¢) Have Government any information that any modifications of this or
any other kind are made in the Instrument of Instructions to the Governor
General ?

The Honourable Sir Nripendra Sircar: I invite the Honourable Mem-
ber’s attention to the reply I gave to Mr. Santhanam’s question No. 68 on

the 4th February, 1939.
o
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Drart or THE CorToN INDUSTRY ENaBLING PrLL IN THR UNiTED KINGDOM.

218. *Mr. Manu Subedar: Will the Honourable the Commerce Member
pleare state:

(8) whether Government have seen the draft of the Cotton Industry
Enabling Bill in the United Kingdom, which is being circulat-
ed now and the particulars of which were announced by Mr.
Platt, Chairman of the American price-fixing committees and
managing director of the Lancashire Cotton Corporation; and

(b) whether Government have c¢xamined the draft in order to see if
there are any clauses in the Bill, which affect the purchase
of Indian cotton by Lancashire, and whether any powers taken
under the Bill would prejudice the interests of Indian cotton
growers and exporters ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Governmens
bave seen press reports that the Bill has been published bLut have not yet
seen the text of the Bill.

(b) The proposals on which the Bill is based have no direct bearing om
the matters to which the Honourable Member has referred.

Mr. Manu Subedar: May I know whether Government have considered
that the subsidy which is going to be given to this industry may not be
used to subsidise the exports of textiles to India and in this manner aflect
the textile industry of this country detrimentally?

The Honourable Sir Muhammad Zatrullah Khan: [ cannot give a defi-
nite answer till I have seen the provisions of the Bill but so far ag I have
been able to acquaint myself with the objects of the Bill, there appears
to be no ground for such an apprehension.

Mr. Manu Subedar: Will the Honourable Member assure us that as
and when he receives the Bill, he will watch that the interests of the textile .
industry are not adversely affected by what is contained there?

The Honourable Sir Muhammad Zafrullah Khan: That is a very general
order to the Commerce Member.

Sardar Mangal 8ingh: May I know whether the Lancashire Indiau
Cotton Committee is still in existence?

The Honourable Sir Muhammad Zafrullah Khan: That does not ariso
out of this question.

CrEATION OF A SiNGLE UNIT roR THE EXTIRE URBAN AREA OF DELRI AXD
New Dernl.

219. *Mr. M. Asat Al: Will the Secretary for Education, Health
and Lands please state: -

(a) whether he is aware that the Delhi Municipal Committee has
invited the attention of Government to the fact that the grow-
ing needs of the urban population of Delhi and New Delhi
have rendered the existing municipal constitution inadequate
and out of date and that the fragmentation of one urban unit
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into three municipal bodies of varying constitutions and com-
position, as at present, and a gradual creation of joint bodies
like the Joint Water und Bewage Board, the Central Electri-
city authority and the Joint Terminal Tax Committee, are
responsible for an abnormal incrense of administrative
charges; and

(b) whether he is aware that Government have been asked to under-
take suitable legislation to create a single urban unit for the
entire urban srea of Delhi und New Delhi, and if so, what
steps Government have so far taken in this direction and when
the necessary legislution will be undertaken?

Bir Girja S8hankar Bajpal: (a) und (b). Government have seen the copy
of u resolution passed by the Delhi Municipal Committee on July 28, 1938,
to the effect that the Committee had outgrown its censtitution and required
s coustitution more suitable to its actual functions. By the same resolu-
tion a sub-committee was appointed to work out the details »f a ccheme.
No definite proposal has been submitted to the Government by the Delbi
Municipul Committee so far.

Mr. M. Asaf Ali: Apart from the proposals that may be submitted by
the Delhi Municipal Committee, may I know whether Govérnment are
contemplating any steps by which they can give effect to the desire of the
Municipal Committee?

Sir Girja Shankar Bajpai: At the moment Government are not con-
templating any such thing.

Mr. M. Asat Ali: Does it mean that the Government are. not alive to
the needs of the Delhi Municipal Committee.

Sir Girja Shankar Bajpal: It seems to me that it is for the Delhi Muni-
cipal Committee, which is dissatisfied with its present constitution, to
hurry up the formulation of the proposals, for the formulation of which it
hag appointed a sub-committee.

REPRESENTATION OF NON-OFFICIAL INTERESTS IN THE NEw DELHI
MUNICIPALITY AND THE NOTIFIED AREA CoMMITTEE OF CiviL LinES, DELHI.

220, *Mr, M. Asaf Ali: (a) Will the Secretary for Education, Health
and Lands please state the ratio between Governinent-owned and privately-
owned residentisl properties, (i) officiul and non-official population, (ii)
contribution ro municipal rates and taxes by officials and non-officials and
(iii) nominated and clected municipal commissioners in New Delhi and in
the notified area of the civil lines, Delhi?

(b) Will Government explain why no stcps bave so far been taken to
secure due representation of non-official interests by election in these two
municipal bodies?

8ir Girja S8hankar Bajpal: Enquiries have been made and a reply will
be furnished to the House as soon as the information is available.

c 2
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Mr. M. Asaf Ali: There is no reply to part (b). Part (a) asks for in-
formation and part (b) asks why no steps have so far been taken to secure

due representation of non-official interests by election in these two muni-
cipal bodies.

Sir Girja SBhankar Bajpai: 1 huve rend the two parts of the question
as really organically connected the point of the Honourable Member being
to base his request for reconsideration in the light of the information which
has been called for. And I have snid that the information usked for in (a)
is not available to Government.

Mr. M. Asaf Ali: [ that case, may I tuke it that Government have not
taken any steps to enlighten themselves about the proportion of the various
interests in so fur as these two municipal badies are concerned? When
they receive the information, will they take steps to try to rectify the defici-
encies”

Bir Girja Shankar Bajpai: 1 would not like to make any authoritative
pronnunicement on the attitude of the Government, but with regard to this
question of municipal reform for Delhi, what [ can tell my Honourable
friend is that at the moment they huve no proposals under consideration for
changing the existing position

Mr. M. Asat Ali: But are they aware of the faet that this feeling exists
among the constituents in both New Delhi nnd the Notified Area that there
are 1o elected representatives on either of these two committees?

Sir Girja Shankar Bajpai: Spcaking from memory, the question of the
compuosition of the Notified Area Municipn! Comnnittee has not recently
been before Government. So far as the question of the New Delhi Muniei-
pal Committee is eoncerncd, that was examined by (GGovernment. as far as
T remember, less than two years ago and as my Honourable friend is aware,
the non-official element in the counstitution of the committee was in-
creased.

APPOINTMENT OF A LAND DEVELOPMENT COMMITTRE 1IN NEw DELHI,

221. *Mr. M. Asaf Al: Will the Honourable Member for Labour please
state whether it is a fact that Government have appointed a New Delh
Land Development Committee which consists only of officials? 1f so, will
Government state how they propose to secure the points of view of (i) owners
of private property, (ii) residents of New Delhi, and (iii) those who are
anxious to mova into New Delhi?

The Honourable Sir Muhammad Zafrullah Khan: The answer to the
firsr port is in the affirmative.  As regards the second part, the Committee
has already issued a questionnaire to the Punjab Chamber of Commerce
and certain members of the public interested in the question of develop-
ment of New Dethi, and will doubtless ronsult any other important interests
involved, whenever necessary.

Mr. M. Asaf Ali: May I know why the Government of India have not
invited the representatives of the various interests to serve on this Land
Development Committee ?
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The Eonourub{e 8ir Muhammad Zatrullah Khan: The committee would
become very unwieldy if all the interests were represented.

Mr. M. Asaf Al: Ix it suggested that even two representatives could
not be asked to serve on this committee?

The Honourable Bir Muhammad Zairullah Ehan: Does the Honourable

Member suggest that two will be enough to represent all the interests con-
cerned?

Mr. M. Asaf Ali: If Government appoint at least two, they would be
able to put before this Committee the point of view of those who are not
represented. There are many people in New Delhi who belong to the non-
official section and they have got certain interests. Why «hould they not
be represented on this Land Development Committee?

The Honourable Sir Muhammad Zafrullah Khan: Thot is a matter of
opinion and argument but I have already inforined the Honourable Member
that all interests concerned will be consulted on the matters which affect
them.

SIR THOMAS AINBCOUGH'S REMARKS REGARDING INDIA'S INDUSTRIAL AND
Ecoromic PoLicy.

222. *Mr. 8. Satyamurti: Will the Honourable the Commerce Member
be pleased to state:

(a) whether his attention has been drawn to the report of Sir Thomas
Ainscough, Senior Trade Commissioner in India and Ceylon,
reviewing the United Kingdom trade with India in 1937-38;

(b) whether it is part of the Senior Trade Commissioner’s duties t¢
express opinions on the industrial and economic policy of the
Government of India, and, if so, under what rule, lJaw or con-
vention;

(¢) whether Government have accepted the conclusions of this Trade
Commissioner, especially his statement : "The poliey of maxi-
mum industrialism, if followed to lengths contemnplated by the
present Congress authorities and Provincial Governments, must
inevitubly ‘ead, firstly, to a serious clush of interest with the
agricultural element, which constitutes nearly 70 per cent. of
the population; secondly, to a crisis in India’s finances, as the
Government of India rely upon customs receipts for some 60
per cent. of the revenue, and lastly, to a collapse of the finan.
cinl and economice fabric of the Government of India, which
is dependent upon the excess balance of exports in order to
meet India’s financial commitments in Londen and maintain
the exchange'’;

(d) whether Government have examined the basis of this statemens
and accepted 1t; and

(e) if so, whethar the Government of India propose to issue a state-
ment in this behalf?
The Honourable Sir Muhammad Zafrullah Ehan: (1) Yus.

(b) Sir Thomas Ainscough’s duties are prescribed by His Majesty s
Government.

(¢), (1) and (e). No.
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Mr. S. Satyamurti: May 1 know whether Government have examined
the duties prescribed for the Senior Trade Commissioner and they have
satisfied themselves that he has got to pronounce upon the industrial and
economic policy of this country?

The Honourable Sir Muhammad Zafrullah Khan: It is not necessary
to examine the list of his duties at all. Anybody can pronounce upon any
policy 8o long as he is not responsible to this (tovernment.

Mr. 8. Satyamurti: Will the Government of India protest to His
Majesty s Government against this gentleman arrogating to himself the
position of advising India as to the policy we should pursue in this
country ?

The Honourable Sir Muhammad Zafrullah Khan: There are many
people who go on advising (Government but Government is not always
bound to nccept their advice.

Mr. 8. Satyamurti: C(ounsidering that this gentlemuan represents the
United Kingdom Government in this country, and considering the political
relations between this country and England at the present moment, may
1 know whether Government have considercd the inudvisability of this
gentleman pronouncing upon these delicate questions which are entirely
our uwn’

The Honourable Sir Muhammad Zafrullah Khan: 1 do not think that
there is any inadvisability in the matter at all.  Sir Thomas Ainscough has
expressed his opinion on a certain matter. We are not bound to accept
that opinion.

Mr. 8. Batyamurti: Will the Indian Trade Commissioner in England
be allowed to pronounce upon the economic poliey of England?

The Honourable Sir Muhammad Zafrullah Khan: Certainly.

Mr. Manu Subedar: Is it u fact that the Honourable the Finance Mem-
ber fainted when he read of the ““collapse of the financial fabric of India''?

The Honouraple 8ir James Grigg: No, 1 did not; I am still alive.

Mr. M. M. Joshi: May I know if the Trade Commissioner for India in
England makes o report to the Government of India and the Government
of India publishes that report?

The Honourable Sir Muhammad Zafrullah Khan: 1 believe so.

NEAOTIATIONS POR INDO-RRITISH TRADE AGRREMENT.
228. *Mr. 8. Satyamurti: Will the Honourable the Commerce Member
be pleased to state:

(a) whether his attention has been drawn to the annual report of the
Indian section of the Manchester Chamber of Commerce



STARRED QUESTIONS AND ANSWERS., 451

which, inter alia, comments on the breakdown of the negotia-
tions betwesn the Lancashire delegation and Indian unofficial
advisers, and the subsequent negotiations between the two
governments resulting in the continuance of the existing agree-
ment until March;

(b) whether Government have got a copy of the report and if so,
whether they will place it on the table of the House;

(c) whether Government are now in a position to make a statement
a8 regards the stage at which negotiations for a fresh trade
agreement to replace the Ottawa agreement stand; and

(d) whether any steps have been taken or, will be taken, to termi-
nate the Ottawa agreement in time?

The Honourable 8ir Muhammad Zafrtllah Khan: (a) and (b). Govern-
ment have not seen a copy of the report.

(c) I would refer the Honourable Member .to the answers given to Mr.
‘T. 8. Avinashilingam Chettiar's question No. 85 on the 4th instant and to
the supplementary questions arising therefrom.

(d) The Honourable Member is referred to the answer just given to Mr.
Abdul Qaiyum’s question No. 199.

TRADE AGREEMENT WITH AFGHANISTAN.

224. *Mr. 8. Satyamurti: Will the Honourable the Commerce Member
e pleased to state:
(a) whether any trade agreement has been entered into between India
and Afghanistan; if not, why not;

\b) whether for the purposes of the Indian Tariffs Act, Afghanistan
has been declared a foreign territory and, if so, why;

(c) whether customs duty is to be levied on tobacco, saccharine,
matches, raw silk, silver bullion and coins, diamonds, sewing
machines and mechanical lighters; and on what basis these
articles have been selected for the purpose; and

(d) whether the question of a comprehensive trade agreement between
India and Afghanistan is proposed to be taken up and, if so,
when ?

The Honourable Sir Muhammad Zafrullah Khan: (a) No. The
Honourable Member's attention is invited to the answer to parts (a) and (b)
-of question No. 18 asked by Mr. T. S. Avinashilingam Chettiar on the 3rd
February, 1939.

(b) and (¢). Yes. The Honourable Member's attention is also invited
to the Central Board of Revenue Press Note, dated the 29th January, 1938,
-a copy of which is in the Library.

(e) The Honourable Member's attention is invited to the answer to part
{b) of question No. 159 asked by Sardar Mangal Singh on the 7th February,
1989.

Mr. 8. Batyamurti: With reference to the answer to clause (e) of the
.question, 1 take it that my Honourable friend refers to the answer given
by Sir Aubrey Metcalfe. May I know then whether the Government of
India have given up for the present the idea of concluding a comprehen-
sive trade agreement between India and Afghanistan?
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The Honourable 8ir Muhammad Zatrullah Xhan: The position has been
sufficiently explained in answer to these gquestions. Conversations of an
exploratory character have taken place here between the Afghan delegation
and the Government of India and some tentative conclusions have been
arrived at. As soon as, Government have considered these tentative con-
clusions, the matter will be pursued furiher.

NEW TRADE AGREEMENT BETWEEN THE UNITED KINGDOM AND INDIA.

225. *Mr. 8. Satyamurti: Will the Honourable the Commerce Member
be pleased to state:

(a) whether it is a fact that a new Trade Agreement between the
United Kingdom and India is in the process of being drafted;

(b) whether the terms of the new agreement have been tentatively
agreed upon and the draftemen of the Government of India
and of the United Kingdom are busy putting them in a legal
form;

(¢c) whether this draft will be placed before the Central Legislative
Assembly in the budget session; and

(d) whether the Government of India have desided to sign the agree-
ment only after the Assembly has discussed the draft agree-
ment ?

The Homourable 8ir Muhammad Zatrullah Khan: (a) and (b). The
Honourable Member's attention is invited to the answer given today to Mr.
Abdul Qaiyum’s question No. 200.

(c) It is hoped that the Agreement will be placed before the Assewnbly
in the current Session.

(d) That was Government's intention, but I understand that there is &
constitutional issue involved and Government sre investigating the matter.

Mr, 8, Satyamurti: What is the constitutional issue?

The Honourable Sir Muhammad Zafrullah Xhan: Without going into
the matter in detail, the question is whether technically there ought to be
signature before, though the question of giving effect to the agreement may
be taken up later on,—that is to say, the difference hetween signing and
ratification, but it miakes no difference to the essentinl matter. As I told
the House, Goverminent's intention is to obtain the opinion of the House on
this matter before cominyg to a final decision whether this agreement shall
or shall not be given effect to.

(b) WRITTEN ANSWERS,

INDIAX COMMODITIES ADVERSELY AFFRCTED BY THE ANGLO-AMERICAN TrADE
AGREEMENT.

226. *Mr. .M. Ananthassyanam Ayyangar: (a) Will the Honourable
Mewmber for Commerce be pleased to state if his sttention bas been drawn
to a leading article in the Hindu of the 24th December, 1988, entitled ‘'The
Anglo-American trade pact’’?

(b) In what commodities will the pact affect Indin adversely?



STARRED QUESTIONS AND ANSWERS, 453

(c) What steps are being taken to counteract these adverse effects?

(d) When is the Anglo-American trade pact to come into force?

(e) Will Government place a copy of the same on the table ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Government have
seen the newspaper article.

(b) and (c). I would refer the Honourable Member to the answers given
on the 5th December, 1938, to Mr. Manu Subedar's question No. 1780 and
to part (d) of Mr. M. Thirumala Rao’s question No. 1783 and the supple-
mentaries arising therefrom.

(d) and (e). The Honourahle Member’s attention is invited to articles
23 and 24 of the United Kingdom-United States of America Trade Agree-
ment, a copy of which is placed on the table.

TRADF AGRREMENT BETWEEN THE UNITED KINGDOM AND THR UNITED STATES OF AMERICA
WITH SCHEDULES AND EXCHANGES OF NOTES.

Washington, November 17, 1938.

TRADE AGREEMENT.

His Majeaty The King of Great Britain, Ircland and the British Dominions beyond
the S8eas, Emperor of India, in respect of Great Britain and Northern Treland, and the.
President of the United States of America ;

Desiring to grant reciprocal concersions and advantages in order to facilitate and
extend mutual relations of trade and commerce ;

Taking into account the absence of any restriction upon the settlement of commer-
cial obligations arising out of such relations;

Have resolved to conclude a Trade Agreement and have appointed for this purpose
as their plenipotentiaries :—

His Majesty the King of Great Britain, Ireland and the British Dominions beyond

the Seas, Emperor of India :
For Great Britain and Northern Treland :
The Right Honourable Sir Ronald Charles Lindsay, G.C.M.G., K.C.B,, C.V.O.»
His Ambassador Extraordinary and Plenipotentiary at Washington, and
Arnold Edersheim Overton, Esquire, CM.G., M.C., a Second Secretary
to His Board of Trade ;

The President of the United States of America ; _
Mr. Cordell Hull, S8ecretary of State of the United States of Americs ;

Who having communicated to each other their full powers, found in good and due
form, have agreed as follows : —
‘ ARTICLE 1.

The territories to which this Agreement shall apply are on the part of His Majesty
The King of Great Britain, Ireland and the British Dominions beyond the Seas, Emperor
of India (hereinafter roferred to as His Majesty The King), Great Britain and Northern
Ireland, Newfoundland, The British non-self-governing Coloniea, Protectorates and Protect-
ed Statea (except tho High Commission Territories in South Africa, namely, Basutoland,
Bechuanaland lr”rotectorato and Swaziland, and excluding any territories in the region of
the Poreian Gulf) and the Mandated Territories of Palestine, including Trans-Jordan, the
Cameroons uuder British Mandate, Tanganyika Territory and Togoland under British
Mandato ; and, on the part of the United States of America the continental *crritory of
the United States of America and such of its territories and possessions as are included
in its customs territory on tho day of the signature of this Agreement. The provisions of
this Agreement rolating to most favoured nation treatment shall apply, however, to all
territories under the sovereignty or authority of the United States of America, other than

the Panaméa Canal Zone.
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ArTICLE 2.

1. Articles the growth, produce or manufacture of the territories of either High
Contracting Pmmhsll not be subjected, upon importation into the territoriea of the other
from whatever place arriving to other or higher duties or charges of any kind or to any
rales or formalities other or more burdensome than thomse to which the like articles the
growth, produce or manufacture of any other foreign country are subjeot.

2. Articles exported from the territories of either High Contracting Party to the
taeritories of the other shall not be subjected to other or higher dutios or charges of any
kind or to any rules or formalities other or more burdensome than those to which the
like articles exported to any other foreign rountry are subject.

3. Any advantage, favour, privilege or immunity which has been or may hereafter
be granted in the territories of either High Contracting Party in respect of any article
originating in or destined for any other foreign rountry in regard to customs dutiea and
other charges of any kind imposed on or in connoxion with importation or exportation
to the method of levying such duties or charges, to all matters concemning the rules, formali-
ties and charges imposed in connexion with importation or exportation, and to all lawn
or regulations affecting the sale or use of imported goods within those territories shall
be accorded immediately and unconditionally in respect of the like article originating
in or destined for the territories of the other High Contracting Party.

ARTICLE 3.

) Articlea the growth, produce or manufacture of tho territories of either High Contract-

ing Party shall, after importation into the territories of the other, be exempt from all

internal taxes, fecs, charges or exactions other or higher than those payable on or in con-

nexion with like articlos of domestic or any other origin except as otherwise roquired by

laws in force on the day of the signature of this Agreement and subject, in the case of the

gniud Btates of America, to the consatitutional limitations on the authority of the Federal
overnment.

ArTiCLE 4.

1. No prohibition or reatriction shall be imposed or maintained on the importation
into the territories of either High Contracting Party of any article, from whatever place
arriving, the growth, produce nr manufacture of the territoriea of the other High Contract-
ing Party, to which the importation of tha like article the growth, produce or manufac.
ture of any other foreign country is not rimilary subject.

2. No prohibition or restriction shall be imposed or maintained on the exportation
of any article from the territoriea of rither High Contracting Party te the terrritories of
the other, to which the exportation of the like article to any other foreign country is
not simnilary subject.

ARTICLE 5.

If importa of any article into any of the territoricw of either High Conlmtin% Party
should be regulated either as regards the total amount permitted to he import« or as
regarda the amount permitted to be imported at a specifind rate of duty, and if sharea are
allocated to countries of export, the share allooated to the territoriex of the other High
Contracting Party shall be based upon the proportion of the total importa of such articles
from all foroign countries supplied by the territories of that High Contracting Party in
Fut years, account being taken in so far as practicable in appropriste cases of any special
actors which may have affected or may be affecting the trade in that articlo. Tn thome
<ases in which a territory of one of the High Contracting Partics is a relatively large sup-
plisr of any such article, the High Contracting Party imposing the regulation shall, whenever
practicable, consult with the other High Contracting Party hefore the share to be allocat-
<d to such territory in doterminod. (f the share allocated should, otherwise than from
temporary and unavoidable causes, fail to be supplied, the High Contracting Party impos-
ing the regulation may after due consultation with the other, adjust the allocation to
meest Lthe new situation thus created.

ArTicLx 0.
All the provisiona of this Agreement providing for most favoured nation treatment

shall be in as meaning that such troatment shall be accorded immediately and
uncondi tionally, without request or compensation,
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ARTICLE 7.

The provisions of this Agreement do not extend to favours which are or may
heresfter be granted in the territories of either High Contracting Party—

(1) to facilitate frontier trafic with an adjoining country ;

(2) in virtue of a customs union which has already been, or may hereafter be, con-
cluded with another country.

ARTICLE 8.

1. If either High Contracting Party should establish a monopoly for the importation
into or the production or sale in the territories of that High Contracting Party of a parti.
cular article, or should grant exclusive privileges to one or more agencies for any of these
purposes, or if either High Contracting Party should take measures to enable such a mono-
poly to be established or such exclusive privileges to be granted, the commerce of the
etrritories of the other High Contracting Party shall receive fair and equitable treatment
in respect of the foreign purchases of such monopoly or {gency. To this end such mono-

ly or agency will, in making its foreign purchases of any article, be influenced solely

y considerations, such as those of price, quality, marketability and terms cf rale, which

would ordinarily be taken into account by a private commercial enterprise interested
solely in purchasing on the most favourable terms.

2. In awarding contracts for public works and in purchasing supplies, neither High
Contracting Party shall discriminate against articles the growth produce or manufacture
of the territories of the other High Contracting Party in favour of those of any other
foreign country.

ARTICLE 9.

1. Articles the growth, produce or manufacture of the United States of America
specified in Schedule I annexed to this Agreement shall, on their importation into the
United Kingdom of Great Britain and Northern Ireland, from whatever place arriving,
be accorded the treatment provided for in the aaid schedule.

2. If however, the Government of the United Kingdom are satisfied after inquiry
{a) that any article the growth, produce or manufacture of the United States of America
of the description specified in Schedule I is being imported and sold in the United Kingdom
at less than the comparable price in the United States of America, due allowance being
made for costs of transportation and other charges incidental to making delivery of the
goods. or (b) that any such article imported into the United Kingdom is the subject of
export bounties or subsidies in the United States of America, and that in consequence of
the fulfilment of either of the foreguing conditions a trade or industry in the United
Kingdom i8 or is likely to be injuriously affected ; then, notwithstanding anything in
paragraph 1 of this Article, the Government of the United Kingdom shall be at liberty,
after consultation with the Government of the United States of America, in cases coming
under (a) above, to take such measures as the two governments may deem necessary and
appropriate in order to aot as an effective deterrent to the practice in question ; and, in
cases coming under (b) above, to impose such additional duties or charges on the article
concerned as may be required to compensate for the bounty or subsidy.

3. Any measures taken under the preceding paragraph shall be withdrawn as soon
as the circumstances which gave rise to their imposition have ceased to operate.

AnTtIiCcLE 10.

1. Articles the growth, produce or manufacture of the United States of America,
npecified in Schedule IT annexed to this Agreement shall, on their importation into New-
foundland, from whatever place arriving, be accorded the treatment provided for in the
said Schedule.

2. If, however, the Government of Newfoundland are satisfied after inquiry (a) that any
article the growth, produce or manufacture of the United States of America of tle descrip-
tion specified in Scﬁedule IT is hoing imported and sold in Newfoundland at lers than the
comparable price in the United States of America, due allowance being made for costs
of transportation and other charges incidental to making delivery of the goods, or (b) that
any such article imported into Newfoundland'is the subject of export benties or subsidiea
in the United States of America, and that in consequence of the fulfilment of either of the
foregoing conditions a trade or industry in Newfoundland is or is .]ikc)y to be injuriously
affocted ; then, notwithstanding anything in Fangraph 1 of this Article, the Government of
Newfoundland shall be at liberty after consultation between the Government of the United
Kingdom and the Government. of the United States of America, in cases coming under
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(a) above, to take such neasures as the Government may deem necessary and appro-
priate in order to act as an effective deterrent to the practice in question ; and, in cuses
coming under (b) above, to impose such additional dutien or charges on the article concern-
ed as may bo required to compensate for the bounty or subsidy.

3. Any measures taken under the preceding paragraph shall be withdrawn as soon as
the circumstances which gave rise to their imposition have ceased to operate.

ARTIiCLE 11.

. Articles the growth, produce or manufacture of the Unitced States of America specified
in 8chedule I1I annexed to this Agreement shall, on their importation into the territories
named in the said schedule in reepect of which they are specified, from whatever place
arriving, he accorded the treatment provided for in the said Schedule.

ArticLE 12.

Articles the growth, produce or manufacture of any of the territories to which this
Agrecment applies on the part of His Majesty The King, enumerated and described in
Schedule IV annexed to this agreement shall, on their importation into the United Btates
of America, from whatever place arriving be exempt from ordinary customs duties other or
higher than those set forth and provided for in the said S8chedule 1V, subject to the condi-
tiona therein set out. The said articles shall also he exempt from all other duties, taxes,
fees, charges or exactions of any kind, impored on or in connexion with importation in
exoens of those impcsed on the day of the signature of this Agreement or required to be
imposed thereafter uader laws of the United 8tates of America in force on the day of the.
signature of this Agreement.

ARTICLE 13.

The Schedules annexed to this Agreement, snd the notes included in them, shall
have force and effect as integral parta of the Agreement.

AmTICLE 4.

The provisions of Article 9, Article 10, Article 11 and Article 12 of this Agreement shall
not prevent the imposition at any time on the importation of any article of & charge
equivalent to an internal tax imposed in respect of a like domestic article or in rewpect of
& commodity from which the importrd article har been produced or manufactured in whole
orin part.

ArTiOLR |4,

1. No prohihition, restriction or any form of quantitative regulation,whether or not
operated in connexion with an agency of centralized control, shall be imposed or maintained
in the Unitad Kingdom or Newfoundland on the importation or sale of any article tho
growth, produce or manufacture of the United States of America speeified in Schedules
I or {1, respectively ; or in any territory named in Schedule IIT on the importation or sale
of any such article specified in that 8chedule in respect of such territory ; or in the United
States of America on the importation or =ale of any article the growth, produce or nanufac-
ture of ary of the territories to-which this Agreement applies on the part of His Majesty
The King, enumerated and described in Schedule 1V, except ar otherwise expressly pro-
vided in the said Schedules I, IT, ITT or IV, as the case may be.

2. The foregoing provision shall not apply to quantitative regulations, in whatever
form, which may hereafter be imposed by either High Contracting Party on the importa.
tion or sale of any article the growth, produee or manufacture of the territories of the
other, in conjunction with governmental messures or measurcs under governmental
suthority—-

(a) operating to regulate or control the production market supply, quality or price
of the like article of domentic growth, production or manufacture ; or

{b) operating to increase the labour costs of production of the likearticle ofdo-
mestic growth, production or manufacture ; '

provided howover, that the High Contracting Party proposing to impose any such quanti-
tative regulation is satisfied in the case of measuren descriled in sub-paragraph (a) of
this paragraph, that such quantitative regulation is necessary to secure the effective opera-
tion of such measures, and, in the case of measurcs described in sub-paragraph (b), that
such measures are causing the domentic production of the article concerned to he injuriously
affected by imporis vh‘il:t constitute an ahnormal proportion of the total consumption of
such article in relation to the proportion supplied in the past by foreign countries.
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3. Whenever either High Contracting Party proposes to impose or to effect a sub-
atantial altoration in any gnantitative regulation authorized by the preceding paragraph
that High Contracting Party shall give notice in writing to that effect to the other and
shall, upon request enter into consultation regarding the matter. If agreement is not
reached within thrity days after the receipt of the notice the High Contracting Party
giving such notice shall be free to impose or alter the regulation at any time, and the other
High Contracting Party shall be free within fifteen daye after such action is taken to ter-
x;inate this Agreement in its entirety on giving thirty days’ notice in writing to that
effect.

4. The provisions of paragraph ] of this Article shall not apply to quantitative regula.
tions, in whatever form, imposed by either High Contracting Party on the importation
or sale of any article the growth, produce or manufacture of the territories of the other
High Contracting Party, in connexion with & multilateral agreement, binding both

High Contracting Parties, derigned to regulate or control the international marketing of
such article.

AEBTICLE 18.
). The provisions of this Agreement shall not extend to prohibitions or restrictions—

{a) imposed for the protection of public health or on moral or humanitarian
grounds ;

() imposed for the protection of animals or plants, including mesasures for protection
against disease, degeneration or extinction as well as measures taken against
harmful seeds, plants and animals ;

(c) imposed by either High Contracting Party in pursuance of obligations under
international agreements in force on the day of the aignature of this Agree-
ment by which that High Contracting Party is bound ;

(d) relating to the importation or exportation of gold or silver ;

(e) relating to the control of traffic in arms, ammunition or implements of war
and, in exceptional circumstances, all other military supplies ;

(/) relating to neutrality or to public security ;

(g) imposed by either High Contracting Party should that High Contracting Party
be engaged in hostilities or war.

2. The provisions of Article 15 shall not extend to prohibitions or reetrictions —
(a) relating to prison-made goods ;
(b) rolating to the enforcement of police or revenue lawa.

ARrTIiCLE 17.

In respect of articles the growth, produce or manufacture of the United States of
America specificd in Behiedules 1 or 11, imported into the United Kingdom or Newfound-
land, respectively, and of articles the growth, produce or manufacture of any of the terri-
tories to which this Agreement applios on the part of His Majesty The King, enumerated
and deseribed in Schedule TV, imported into the United States of America, on which ad
valorrm raten of duty, or duties based upoen or regulated in any manner by value, are or
may be assessed, the general principles on which dutiable value is determined in each of the
importing territories, on the day of the signaturs of this Agreement, shall not be altered to
the detriment of importers,

ARTICLE 18.

1{ a wide variation should occur in the rato of exchange between the currencies of the
United Kingdom and the United States of Amorica, and if either High Contracting Party
should consider the variation so substantial as to prejudice the industries or cominerce
of the territoriea of that High Contracting Party, such High Contracting Party =hall be
free to proposo negotiations for the modification of this Agreement ; and if agreement is
not reached within thirty days after the receipt of such proposal, the High Contracting
Party making the proposal shall be froe to terminate the Agreement in its entirety on
giving thirty dayr’ notice in writing to that effect.

’

ArTICLE 19.

Each High Contracting Party reserves the right to withdraw or to modify any conces-
sion granted in any territory of that High Contracting Party on any urticle enumerated
and described, or specified, in any of the Schadules annoxed to this Agreement, or to impose
quantitative regulations on the importation of any such article into that territory if, as the
result of the extension of such concession to other foreign countries, any such count
ebtains the major benefit of the concession, and if in consequence imports of the article
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concerned increase to such an extent as to threaten serious injury to producers in the

territories of that High Contracting Party ; provided that, before any action authorized

by this Article is taken, the High Contracting Party proposinﬁlto take such action shall

sivo the other thirty days’ notice thereof in writing and shall consult with that High
ontracting Party concerning the proposed action.

ARrTICLE 20,

Should any measure be adopted in any territory of either High Contracting Part
which, while not conflicting with the terms of this Agreement, apperars to the other Hit‘
Contracting Party to have the effect of nullif,v'mqi or impairing any of the objecta of the
Agreement, the first High Contracting Party shall consider such representations and pro-
aa the other may make, with a view to effecting a mutually satisfantory adjustment
of the matter.
ArTICLE 21.

Except as otherwise required by Article 3 of this Agreement or by any of the S8chedules
annexed hereto —

(a) Nothing in the Agreement shall entitled Hix Majesty The King to claim the
benefit of any treatment, preference or privilege which may at any time bo
accorded exclusively by the United States of America, its territories or
possessions or the Panamé ("anal Zone to one another or to the Republic
of Cuba. The provisions of this sub-paragraph shall continue to apply in
respect of any benefita now or hereafter accorded by the United States of

America, its territories or possessions or the Panamé Canal Zone to the
Philippine lalands, irrespective of any change in the political status of the
Philippine 1slands.

(b) Nothing in the Agreement shall entitle the United Staten of America to claim the
benefit of any treatmoent, preference or privilege which may at any time
be in forco exclusively between territorica under the sovereignty of His
Majesty The King or under His Majesty's protoction or suzerainty ; or of
any specinl customs privileges which may be accorded in Paleetine to articles
the growth, produce or manufacture of any State the territory of which in
1814 was wholly included in Asiatic Turkey or Arabia.

ArTIiCLR 22,

Nothing in this Agreement shall be deemed to affect the righta or obligations of either
High Contracting Party under any treaty or other international instrument in force bet-
ween them on the day of the signature of the Agreement.

ARTICLE 23,

This Agreement shall be ratified by His Majrsty The King and ahall be proclaimed by
the President of the United States of America. It shall entor definitively into force thirty
days after the exchange of the inatrument of ratification snd & copy of the proclamation,
which shall take place in London as soon as pomsibln.

ArTIiCLE 24.

Pending the definitive coming into force of this Agreoment as provided in Article 23.
the provisions thereof other than thoee of Article 11 and of 8chedulo 111 shall be applied
provisionally on and after the lst January, 1439, subject to a right to terminate the pro-
visional application of the Agreement pursuant to the provisions of paragraph 3 of Article
15 and of Article 18. The provisional application of Article 11 and of Schedule 111 ahall
be effected as to the meveral provisions thereof as soon ax may be possiblo.

ArTICLE 23.

Bubject to the provisions of paragraph 3 of Article 16 and of Article 18, this Agree-
ment shall remain in force until the 31at Docemnber, 1941, and. unless at least six months
before the 318t Decxmber, 1941, either High Contracting Party shall have given notioe in
writing to the other of intention to terminate tho Agreement on that date, it shall romain
in force therenfter until the expiration of six months from the date on which such notice
shall have been given.

In witness whereof the respective Plenipotentiaries have signed this Agreement and
have affixed heroto their scals.

Done at the City of Washington, in duplicate, this 17th day of November, 1938.

(L.8.) R. C. LINDSAY.
(L.B.) A. E. OVERTON.

(L.8.) CORDELL HULL.



STARRED QUESTIONS AND ANSWERS, 459

SCHEDULE 1.

Part 1.

Norr.--Articles the growth, produce or manufacture of the United States of America
specified in this Part shall not, on their importation into the United Kingdom, from
whatever place arriving, be subjoct to duties or charges of any kind other or higher than
those set out in this Part in respect of such articles except that where any of the articles
npecified in Section A, Part I, of this Schedule are liable in whole or on the day of
signature of this Agreement to the duties set forth in Part 5 or Part 8 of * Customs and
Excise Tariff of the United Kingdom of Great Britain and Northern Ireland in operation
on the 20th August, 1938, published under the authority of the Commissioners of His
Majesty's Customs and Excise, they shall continue to be subject to such duties at rates
now in force, or as subsequently changed by the law.

. BEcTION A.
Article. Rate of Duty.
Wheat in grain . . . . . Free.
Maize in grain, other thm ﬂst wh:to maize . Free.
Rice, husked, including cargo rice .nd oloaned rlce, whole, but
not mcludmg broken rice . . . {§d.perlb.

Oatmeal (including all cuts of oa.tmoa.l, oat gmta, oat flour
and feeding oatmeal or ground oats; but not including oat
husks, oat dust or oat hoek motl). rolled oats -.nd flaked

oats . . . Bs. Od. per cwt.
Maize starch . . . . . . 10 per cent. ad val.
Linseed cake and hmood meal . . . . . . 10 per cent. ad val.
Fish meal, other than herring meal . . . . . 10 per cent. ad val.
Crushed oyster shells . . . . . . . . 10 per cent. ad val.
Hams, not preserved in airtight containers . . . Free.

Norr.—The quantity of United States hams permitted
to be imported shall be the subject of consultation from
time to time hetween the two Governmenta. The quantity
shall not be less than 500,000 cwts. a year nor more than
the quantity which cou]d, in the opinion of the United
Kingdom Government, he accommodated on the United
Kingdom market without causing instability in the prices
of hams and/or bacon. The provisions of this 8chedule in

t of both the duty- and - quota treatment of hams
shall, after the expiration of three years, be subject to
revision by the Government of the United Kingdom after
consultation with the Government of the United States of
Amorica.

Pork, chilled or frozen . Free.
Note.—The right is rererved to regulntae qumuutlvely
tho imports of pork, chilled or frozen, into the United

Kingdom.
Pig's tongues, proserved in airtight containers . . B . 10 per cent. ad val.
Pig’s heads, pigs’ feet and plgs oﬂ'al edlble. not pmorvod in
airtight containers . . . Free.
usage casings, wholly of animal origin . . . . . 10 per ocent. ad val.
Frech or raw fruit :
Apples . . . . . « 3 Od owt.
PP from 16&‘“ August
to 15th April inclu-
sive.
Pears . . . . . . . . . 3 0d. per cwt.

from lst August to
8lst January inclu-
sive.
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Artiole,

Pecan nuts, shelled or unshelled .

Fruit preserved by chemioals or amﬁmal hm md fmit (othu'
t.hnx fresh fruit) preserved by artificial cold ; but not includ-
ing fruit preserved in mgu'

Grapefruit .
Dried apples, dnod ponl, dned puehe- “and dnocl
nectarines . .

A other than dried apples . . . . .
Ripe black olives in brine, im in a container when the
gross weight (including the weight of the cont«unm') does not
exceed one cwt.
Fruit of the following dcaonptwnn. pmarvod in nmp

Apples .

Apncota . .
Cherries, ltonod. 'mh or mthout added ﬂ-vo matter
Fruit salad, »z., mixtures of fruit (but not including mixed

fruit pulp) containing not less than four separate des-
criptions of fruit, in which each of at least four deecrip-
tions constitutes at Jeast 8 per oont. and no one desorip-
tion ts more than 50 per ceat., bywemm.of.ll
the fruit in the mixture (mludmg lymp) .
Grapefruit . .
l.ognnbarne-
Pmo-pplon
Pruit juices of the followmg d«lcnpuonn. lmumed or un-
sweetened, including such juices concentrated or presorved or
flavoured :
Grapefruit juice

juice, including such )mco contommg the detached
cells of the fruit but neludmg cut or pulpod onngu con-
taining the peel .
Prune juico . .
Pineapple juice
Citrus fruit pectin in powder t’urm . . . .
Oysters in shell, oftbovnm,ywmm . . .

Salmon, chilled or frozen . .
Fish, preserved in nmght conmnan. the followmg
Salmon . . . .
Oysters .
Prlchuds, utlwf lhnn the ﬁs\h mmmonly
** sardines

kno\mu

Prawns and nhrimpo

Honey .

Lard

Olnomuganne oleo oil uyl mﬁuod ullmv not moludmg pmlmor
jus . .

A.B. gums .

Vesoublen of the followin,
containers, but not molugmg v
in vinegear :

Maize, umludm muu on cob (nwwt oorn)
Boun. with or ‘mhout flavouring, but not includmg bunn

in pod .
Tomato juice, pu‘urvod in umght containers .
Boron minesals, erude, and conomtrates of boracite and rasorite
Hardwood, not further proparod than square sawn . .

puou, prmrvod in um‘ht
ogetables and pickles preserved

[8tn Fes. 1989.

Rate of Duty.
10 per oent. ad val.

Free.

7a. 0d. per owt. or
10 per ocent. ad
e
the greater

3s. 6d. per owt,

M5 per cent. ad val.

2s. 3d. per cwt.
15 poer cent. ad vel.
15 per cont. ad val.

bs. 6d. per owt.
Froe

4s. Od. por cwt.

15 per cont. ad val.
18 per cent. ad val
5d. Od. per cwt.

Free.

Free.
10 per oent. ad tal.
10 por cent. od val.

10 per cent. ad val.
18 por cent. od val.
{d. per lb.

10 per ocent. aod val.
15 per cent. ad val.

10 cont. ad val.
lo':: oont. ad val.
20 per cent. ad val.
10 per cent. ad val.
Free.

10 per cent. od val.
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Article. Rate of Duty.

Persimmon wood, hickory wood and cornel wood in logs, planks,
square cut blocks or lengths, or blocks or lengths of rectan-
gular cross section tapered by sawing on pne or more side, not
further prepared or manufactured . . . . . Free.
Wood and timber of coniferous ies, other than boxboards,
railway sleepers and sleeper blocks, square sawn, but not
further prepared or manufactured :

11 inches or more in width throughout its length . . 16s. per standard.*
Other :
Valued at £18 0s. 0d. or more per standsrd . . 16s. per standard.
Valued at £17 0s. 0d. or more, but less than £18 0s. 0d.
per standard . . . . . . . 10 per oent. ad val.

Provided that if the Government of the United States notifies the
Government of the United Kingdom that the tax imposed on
the importation of lumber into the United States under Sec-
tion 801 (c) (8) of the Revenue Act of 1932, as amended, has been
removed ; then, for so long as imports into the United States of
lumber and timber described in Paragraph 401 of the Tariff Act
of 1930 and originating in Canada are exempt from ordipary
customs duties and oharges in exceas of 50 ocents per thougsand
board feet, imports into the United Kingdom of wood and
timber of coniterous species originating in the United States
of Amerioa shall be accorded customs treatment as follows,
instead of that provided for above :— °

Wood and timber of caniferaus species, other than boxboards,
railway slespers and sleeper blocks, square sawn, but
not further prepared or manufactured :
9 inches or more in width throughout ite length and
15 feet or more in length . . . . « Free,

Other :
Valued at £18 0s. 0d. or more per standard Free.
10 per cent. ad val.

Valued at £16 4s. Od. or movre, but less than £18 0s. 0d.
per standard . . . . . . .
less 1 per cent. ad
val. for each 4s.

by which the value
exceods £16 0Os. 0d.
per standard,
Provided further that, whanever for a period of any four conse-

cutive months the average value of the importe into the

United Kingdom from all countries of sawn softwoods (exclu-

sive of planed or dressed softwoods), as now shown in the

monthly Trade Returns of the United Kingdom under that

heading, either exceeds £14 0s. Od. per standard or is less than

£10 0s. 0d per standard ; then, after consultatin with the

Government of the United States of America, each of the

value limitations set forth in all of the above concessions

relating to wood and timber of coniferous species may be

incroased in the one case by £1 0s. 0d. per standard for each

complete pound sterling by which such average value exceeds

£13 (d. Os. per standard, or may be decreased in the other case

by £1 0s. 0d. per standard for each complete pound sterling by

which such average value is less than £11 0s. 0d. per standard ;

but the value limitations set forth in the above conocessions shall

be restored as soon &s possible after the conditions which gave

rise to theee modifications no longer exist,

* The standard referred to shroughout this paragraph is the standard of 168 cabie
foot. . .
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Article. Rate of Duty.
halt and bxtumen, natuval . . . . . . 10 per ocent. ad val.
hur . . . . . . . . Free.
Cotton, raw . . . . . . . . Free.
Cotton linters, unbleached . Free.

Cotton waste, unmanufactured, that is to uy. waste unnng
in any process up to and including spinning or in the doubli
Process or (not being a waste piece of tissue or of a like material
in the knitting or weaving or ancillary finishing proceeses,
which has not been sub)ected to any prooeu after geconun
waste . . Free.

Rosin (oolop'hony) . . . Free.

Fur skins, of the following doocnphom. raw, dnod ulted or *
pickled, but not further treated :

Muskrat (Ondatra) . . . . Free.
Fox :
Silver ( Vulpes) A
Cross (Vulpes) . . . . . . .
Red (Vulpes) . . . . . . . YFree.
Gray (Urocyon) . . . . . . .
Arctic (Aloper) . . . . . . .
Raccoon (Procyon) . . . . . . . Free,
8kunk (Mephitis) . . . . . . . Free
Civeteat (Spilogale) e e . Free.
Opossum (Didelphis) . . . . . . Free.
Mink (Mustela) . . ... . Free.
Otter (Lutra) . . . . . . . . Free.
See Otter (Enhydra) . . . . . . Free.
Beeds, of the following kinds :
Meadow fescue (Festuca pratensis) . . . . 10 per cent. ad val.
Smooth stalked meadow grass (Poa pm:mau) . . . 10 per cent. ad val.
Agrostis, variety alba . . . . 10 per cent. ad val.
Timothy (Phleum pratense) . . 10 per cent. ad val.

8hells (other than mother of pearl, trochus and ot.ber hard nhells
including fresh water shells, possessing the characteristic nacre
of pearl ahell), not in any way prepared or worked . 10 per cent. ad val.

Iron and steel bolts, whether threaded or not, bolt ends, set

screws and screw studs, and other screws for metal, and nuts,

whether tapped or not (including washers assembled with any

of those articles

(a) Not exoeodmg 9/32 inch in maximum thread diameter
and of a value exceeding £16 0s. 0d. per cwt. 15 per cent. ad val.

(b) Exceeding 9/32 inch, but not exceeding 13/82 inch in

maximum thread diameter and of a value exeeodmg
£10 0s. 0d. per cwt. . 15 per cent. ad val.

(c) Exceeding 13/32 inch but “not exeeodmg 9/16 inch in

maximum thread diameter and of & value exoeeding

£6 5s. 0d. per cwt. . 15 per cent. ad val.
d) Fxceodmg 9/16 inch in msxmmm thmd dnmem and
ofuvalueoxeeodmg“OaOdporm . 16 per cent. ad val.

Furniture made wholly or mainly of metal (mcludmg uopho
hospital furniture), the following :

Tables . . . . . . . 15 per ocent. ad val.
Stands, desks and counters . 158 per cent. ad val.
Chairs (other than pedestal chairs wlth reclmmg movoment),
stools and seats . . 18 per cent. ad val.
Bookcases and bookshelve- . . . . . . 15 per cent. ad val.
Cash and deed boxee . . . . . . . 15 per cent. ad val.
Drawers and cupbocrds . . . . . 15 per oent. ad val.
Shelving . . . . . . . . 15 per cent. ad val.
Storage bins and racks . . . . . 15 per cent. ad val.
Office letter racks and letter tny: . . . . . 18 per cent. ad val.
Lockers . 18 per cent. ad val.
Safes and cabinets, mchuimg ﬁhng cobmetl, m.de wholly or
mainly of metal . 156 per cent. ad val.



STARRED QUESTIONS AND ANSWERS.

Article.

Tools, the following :

S8aws (other than power-driven saws and surgical saws) of a
value of 3s. 9d. or more each . . . . f

Files and rasps of which the serrated part exceeds 6 inches
in length, but not including nail files .

Broaches .

Wrenches and spanners, excludmg chain plpe wrenches and
adjustable pipe wrenchee having one fixed jaw, one
movable jaw, and one or more springs, but including other
pipe wrenchee and tap wrenches

Braces, not including breast drills .nh hand dnlls .

gcwes of l:ll kinds . .
rew tes . . . .
ma(Eng dies and t.aps .

Pipe cutters . . . . . .

Non-portable hftmg ]Acks .

Tyre levers and other app]mncen for ﬁttmg tyres

Medical and surgical appliances (other than article manufoc-
tured wholly or mainly of wire), the followmg —

Arch su ru-u for feet . . .

Artificial limbs . .

Crutchos

Fracture apphanoea in the form of aphnu ‘and similar
supports .

Artificial teeth, crowns md facmgs (excludmg teeth. crowns

and facings for specimen purposes mounted on metal stri
or having a numgmmdellbly impressed or embossed on tﬁ:
front thereof) :

(a) wholly or partly of metal . . . . .

(b) all others .

Dental instruinents and appliances, the following :

Amalgam instruments of a value exceeding ls. 6d. each .

Brushes, bristle, mounted on mandrel, of a value exoeodmg
l1§d. each . .

Burnishers of a value exoeedmg 1s. 0d. each . . .

Bure of a value exoeeding 9d. per dozen . . .

Carvers of a value exceeding ls. 5d. each .

Elevators of a value exceeding 4s. 3d. each

Engm;s, electric, dental, of a value exeeedmg £18 Oc 0d.
each . .

Excavators of a value exoeedmg la. ewh .

Files of a value exceeding ls. 2d. each

Forceps of a value exceeding 9s. each . .

Gags, mouth, of a value exoceding ls. 3d. each .

Mirrors, mouth, of a value exceeding 6d. each .

Plastio filling instruments of a value exceeding la. 6d. ‘each

Pluggers of a value exceeding ls. 2d. each

Probes and explorers of a value exceeding 1s. each

Pyorrhoea instruments of a value exceeding ls. 3d. each

Scalers and prophylactic instruments of a value exoeedmg
ls. 6d. each . .

Spittoons, of a value exqpedmg £8 Os. Od. each .

Spotlights, electric, complete with attachment for ﬁttmg to
pedestals or units, of a value exceeding £3 0s. 0d. each .
Stoppers of a value exceeding 1s. 9d. each . . '
_Trimmers of a vslue exceeding 9d. each . R .

463 -
Rate of Duty.

15 per cent. ad val.
or 9d. each, which-
ever is the greater.

15 per cent. ad val.
20 per cent. ad val.

15 per cent.
15 per cent.
15 per cent.
15 per cent.
16 per cent.
156 per cent.
15 per cent.
15 per cent.

.

SEEEERRR
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20 per cent. ad val.
20 per cent. ad val.
20 per cent. ad val.

20 per oent. ad val.
20 per cent. ad val.

10s. 0d. per hundred
or 20 per cent. ad
val., whichever is
the greater.

2s. 0d. per hundred
or 20 per cent. ad
val., whichever is
the greater.

20 per cent. ad. val.

20 per cent. ad. val.
20 per cent. ad. val.
20 per cent. ad. val.
20 per cent. ad. val.
20 per cent. ad. val.

20 per cent. ad. val.
20 per cent. ad. val.
20 per oent. ad. val.
20 per cent. ad. val.
20 per cent. ad. val.
20 per ocent. ad. val.
20 per cent, ad. val.
20 per oent. ad. val.
- 20 per oent. ad. val.
20 per oent. ad. val.

20 por cent. ad val.
20 per cent. ad. val.

20 per ocent. ad. val.
20 per oent. ad. val.
20 per cent. ad. val.

p 2
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LBGISLATIVE ABSEAMBLY,

Artiols,
Dental plate fixative powder . .
Bound smplification apparatus (othar than hunqg
i ﬁ.u' t.hn use of the denf}. the follovnng

Diotating mmhmeo, 1.e., ‘machines of the typu ushd for l.‘ooldmg
dictated wmlpondanoo and reproducing machines and
mtg shaving machines adapted for use in connection l.hom
wit . .
Aocoumulators (oloctnc squge buu.nnu
Electrical cooking apparatus (umludmg mdw:ul elutnool
apparstus) nnd heating elementa therefor . .
heating apparatus (including imdustrial

aid npphm

ing spparatus) and heating elements therefor .
Eleootri operated machines of the typos used for domestic and
ho d purposes, the following :
Food mixers . .

Fruit juice extractors .

Electrically operated machines, the I’ollo\ring
Hair clippers . . .
Dry shavers . . . . . .

Agricultural tractors :

Tracklaying tractors of a type suitahle for hauling or push-
ing implementa, with or without separate power
take off, but not including machinee specially -dnplod
for other purposes, in which the track umcl.lhry .

Tractors other than trackiaying . .

Air and gas compressors and exhausters . .

Injectors for boilers .

Cash registers, with or without one or more cash dn“n. vuth

or without scoumulsting registers (totalizers) and with or

without tape recording ‘E:L:tmg and ticket issuing devices
Dairy machinery, other ofeam lep‘nwu, the follo'ing:
Milking machines . . .
Other kinds

Automatic multi-head glnl bottle m-h.mg machines . .
Automatic multi-head machines of the types used for :

(a) making glass steams for electrio ps . .

{(b) exhausting electric lamps and valves . .

Dry cleaning and lsundering machines (other than hand operued
machines of the typos used for domestic purposes), the fol-
lowing :

Cleancrs and washers . . . . . . .
Imnmg machines . . . . . .
and any combination thereof.

Office mashinery of the following kinds, othes than machines
opersied in conjunction with pu.uchod oards :

Typowritess, with or without cases tnot tnnludina electrio t
Jr-rﬂmrll sccounting, adding, Hm
mashin e or typowrilers ineorporated -uh)

Of a weight un-dhzgupoundnmdolavdmom
£ 0 Qs. Od. par machine . .

[8tE Fgs. 1939.

Rate of duty.
10 per eent. ad. val.

26 per oent. ad val.
25 por oent. ad val.

10 ecent. ad val.
15 g:: cont. ad val.

15 per cent. ad wal.
15 per cent. ad val.

15 per cent. ad val.
15 per cent. ad val.
13 per cent. ad val.
15 per cent. ad. val.

15 por oent. ad val.
15 pur cent. ad val.

25 per cent. ad val.
15 per cent. ad val.
20 per oent. od val.
20 per ceat. od val.

15 per cent. ad val.

18 por cent. ad val.
20 cont. ad val.
15 per cent. ad val.

15 per cent. ad val.
18 per cent. ad val.

15 per cent. ad val.
15 per cent. ad val.
16 per ceat. ad val.
15 per ocent. ad val.

§
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15 per con
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machine



STARRED QUESTIONS AND ANBWERS,

Article.,

Other office machinery of the followmg kinds :

Addressing machines . . . .

Letter opening machines . . . . .

Letter sealing machines .

Machines, other than tvpewnterl ofa type specmllyadnptnd
for the mechanical writing of cheques .

Stamp afixing machines .

Machines of the types used for the automatio productnon
of typewritten correopondonce, with or without motors,
but not including typewntm used in connection there-
with . . . .

Coin sorting, countmg and wrappmg mnchmeu .

Perforating machines . . .

Postage franking machines

Packing and labelling machines, the followmg

Caplpam. sealers (excludmg carton sealing machines) and
closers

Carton and bread wrappers (but not mcludmg bread
slicers) .

Labelling machines

Can casing machines .

Filling machines with welghmg devaoea

Paper making and board making machines
Portable electric or pneumatic tools
Marine outboard motors .

Typesetting machines

Rotary newspaper printing mnchmon. that is to say, rota.ry
printing machines derigned for the printing of newspapers and
the like from reels of p.por. and eqmpped with outt.mg .nd
folding mechanism

Automatic cardboard box and ou'ton formmg .ncl hnmg mcehmos

Pumps of the types used for the dohvery of patrol and oil at
garages and filling stations . .

Electrically operated refrigerators, havmg a storage o&pmty
not exceeding 12 cubic feet, and complote mechanical unite
for such refrigerators . . . . .

Air conditioning machines, self-oonumod comprising elements
for ooohng, control of humxdlw, clocmng and otrcuhtmg of
air

Sewing mu'hme heodu. bemg. in the case of hmd sewing m.schmes,
machines without stands or scparable cabinet work and, in the
case of treadle or power- -operated machines, machines wlthout
stands or separable cabinet work and without oqmpment for
providing motive power

Textile machinery of the followmg kmds
Warp tying machinea . .
Warp drawing machines .
Circular knitting machines
Vacuum cleaners, electrically operated .
Machinery belting of leather over 1/8.inch thick and not more
than 24 inches wide, of a value not loss than £30 Os. Od. per cwt.
Machinery belting of rubber (including balata and gutta peroha)
and canvas, of & value not less than £12 10s. Od. per cwt.
Hardwood flooring blocks or strips, planed and tongued and
grooved or planed and otherwise manufactured .
Hardwood parquet flooring in sections composod of blocks or
strips glued or otherwise joined together
Tool handles of wood, the following :
York, shovel and spade handles. of the box or “D " tvpe
whether riveted or not . .
Other tool handles . . . . . . .

Plywood, faced with softwood
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Rato of Duty.

15 per cent. ad val.
15 per cent. ad val.
16 per oent. ad val.

15 per cent. ad val.
15 per cent. ad val.

15 per cent. ad val.
15 per cent. ad val.
15 per cent. ad val.
15 per cent. ad val.

15 per cent. ad val..
20 per cent. ad val.
20 per cent. ad vai.
20 per cent. ad val.
20 per cent. ad val.

20 per cent. ad val.
20 per cent. ad val.
20 per cent. ad val.
15 per cent. ad val.

15 per cent. ad val.
20 per cent. ad val.

15 per cent, ad val.
15 per cent. ad val.

16 per cent. ad val.

15 per cent. ad val.

15 per cent. ad val.
15 per cent. ad val.
20 per cent. ad val.

15 per cent. ad val.
10 per cent. ad ral.
10 per cent. ad val.
17 1/2 per cent. ad val.
17 1/2 per cent. ad val,

Free,
15 per cent. ad val.

10 per cent. ad val.
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LEGISLATIVE ASSEMBLY,
Article.
Articles, manufactured wholly or partly of wood, the following :

Doors of a height and width not lon than 6 feot .nd 2 feet
respectively . .

Oak staves not further pmpnrod than sawn (whother cylin-
drically or otherwise) .

Other oak staves . .

Oak sections of cask heads not dowel-holed or pogged and cask
heads consiating of a single circular sheet of oak

Cask heads of oak, other than those consisting of a -;ngle ciroular

sheet .
Cask hoops, mcludmg hoopwood in ltnps, notched or otherwise
jointed at the ends . .

Hoopwood in the form of lmpa of rough wood whether urught
or coiled, but not included ntnps notched or otherwise jointed
at the ends . .

Wooden bungs and slnve- . .

Wooden boot last blocks roughly ohnpod by uwmg or turzung,
but not further manufactured . .

Other wooden boot and shoo laats, stretchers and trees . .

Wooden golf club head blocks roughly shaped by sawing, but not
further manufactured .

Wooden gun, carbine, and rifle stock bloclul roughly ohaped
by sawing, and such blocks planed or polmhed but not
further manufactured .

Pencil slats of wood . .

Women's and girls’ outer gannenu bemg cootumes, drean-.
coats and skirts made entirely of woven fabrics, consisting
wholly of cotton, and of a value exceeding 4s. per garment,
excluding articles which consist wholly or partly 0‘5‘ lace or
lace net or material remernbling these, or which at any stage

of manufacture have been subjected, as to the whole or a part

theroof, to a process of embroidery by hand or machine needle
work, stiletto work, borer work, cut work or drawn thread
work,ortos process producing a similar effect

Women's and girls' footwear, the following :

Boots, bootees, shqes, overshoes, sh pers and sandals of
all descriptions, of a value ex 10s. & pair (but
not including articles made wholly or partly of rubber,
balata or gutta percha, except where the outer part of
the uppers, apart from stitchings, fastenings or ornaments,
is made entirely of leather or leather and elastic)

Paraffin wax
Boric acid (reﬁnod)

Borax (refined) . . . . . . . . .
Bodium chromate . . . . . . . . .
8odium bi-chromate . . . . . . .
Chestnut extract . . . . . . .
Carbon black from mtur.l gn . .

Oil varnishes containing one or more of euh of tho following
ingredienta, viz., resins, drying oils, thinners and driers, but
not including cellulose ester varnishes and pnp.m:om con-

taining pigments . .
Petroleum jelly not eonhinmg aay other 'ublhnoo . .
Boft soap . . .

Hard soap, other than abrasive soag
8having soap and cream and brush!

Bide leather, undreased, the following :

Bellies and shoulders for soles . . . .
Hides and skins, undressed, the followlng :

Pickled splits, other than grain splita . . . .

and toilet mp . .
shaving cream . .

(8ta FeB. 1989.

Rate of Duty.

ls.
per cent.
whichever
greater,

10 per cent, ad val.
20 per cent. ad val.

10 per cent. ad val.

20 per cent. ad val.
20 per cent. ad val.

10 per cent. ad val.
20 per cent. ad val.

10 per cent. ad val.
20 per cent. ad val.

10 per cent. ad val.

10 per cent. ad val.
10 per cent. ad val.

20 per cent. ad val.

2s. Od. per pair
16 per cent.
val., whichever
the greater.

10 per cent. ad val.

20 per cent. ad val.

20 per cent. ad val.

10 per cent. ad val.

8s. Od. per cwt.

10 per cent. ad val.

10 per cent. ad val.

15 per eent. ad val.

10 per oent. ad val.
18 per cent. ud val.
15 per cent. ad val.
13 per cent. ad vul.

10 per cent. ad val.

10 per oent. ad val.

6d. each or 20
ad wval.,
is the



STARRED QUESTIONS AND ANSWERS.

Article.
Reptile leather, undressed, of the following descriptions :
Snake, lizard, crocodile and alligator skins, not shaped
Leathor, dressed, ‘the following :
anlod aplmn not chrome tanned or shaped, other than grun
splits . .
Reptile leather, dressed, ‘of the followmg doscnptnons .
8nake, lizard, crocodile and alligator skins, not shaped or
subjected to any procoss other than dreasing or dressing
and colouring .
-Glact kid, being chrome t.a.nned goatskm of nmooth, pohshed
finish, not shaped .
8crap or waste of chrome tanned calf Inp or hldo loather, bemg
leather of a kind not nsed in the uppers of boots and shoes.
Dressed pigskin, peccary and carpincho leather, not shaped.
Women's handbags and pochettes, whether fitted or not, made
wholly or partly of leather or material resembling leather,
without key locks, of which neither the length nor the width
exclusive of the handle, exceeds 12 inches, and of & value ex-
oeeding 4s. each . . . . . . . . .

‘Paper manufactures, the following :

Papeor dress patterns, including the paper onvolopes in which
they are encl

Vulcanized fibre in reels, conln sheet- ut.nps, rods or tubes
not further manufactured .

Face and hand towéls, made wholly of poper, “of a wenght
when fully extended equivalent to not less than 10 pounds
to the ream of 480 sheeta of double crown measuri.ng 20
inches by 30 inches .

8erviottes and handkerchiefs, ‘not pnntod of a auperﬁclal
area not exceeding 400 square inches, made wholly of
paper, of a weight when fully extended equivalent to not
less than 7 pounds to the ream of 480 sheets of double
crown measuring 20 inches by 30 inches.

Motor cars and chasis for motor cars (complete with engmea)
of 25 horse wer and upwards, calculated in accordanoce
with the Roufo Vehicles (Registration and Lwensmg) Regu
lations, 1924 .

Sheets or sheeting wholly of rubber lmporbed as such’

“Tubing and piping wholly of rubber (including eompoundod
rubber, vulcanite and ebonite), balata or gutte perohn, of a

value exceeding 2s. per pound .
ly of ‘Trubber (mc’ludmg com-

“Tubing and piping wholly or
pounded rubber, vulcanite an bomte). balata or gutta porchn
reinforced or armoured throughout its length with metal wire
or stri|

Tubing ;:md plpmg (not mcludmg, when nnported as mch
articles comprised in the two items immediately precedmg),
manufactured partly of rubber (including compounded rub-
ber, vulcanite and ebonite), balata or gutta percha, with or
without nozzles or other fittings attached thereto

Material consisting of rubber sheeting with a textile backing
not made u; .

Celluloid (cellulose) mtmte ﬂlm bue not sonllt.uo'l and oellulold
scrap and waste.

Felt base floor oovermg, being floor oovenng ‘of which the base
is bitumenised paper or other bitumenised felted material .

©il baize and other oilcloth (inoluding oilskin) and leather
oloth, not made up, being fabrics with a cotton base, but ex-
cluding fabrics consisting only of cotton and rubber . .

467

Rate of Duty.
10 per cent. ad val.

15 per cent. ad val.

15 per cent. ad val.
10 per cent. ad val.

15 per cent. ad val.
15 per cent. ad val.

ls. Od. each or
20 cent. ad val.,
whichever is the

greater.
15 per cent. ad val.
16 2/3 per cent. ad val.

16 2/4 per cent. ad val.

18 2/3 per cent. ad val.

33 1/3 per cent. ad val.
10 per cent. ad val.

10 per cent. ad val.

10 per cent. ad val,

1 1/2 d. per 1b. or
15 per cent. ad val.,
whichever is the

greater.
20 per cent. ad val.
10 per oent. ad val.

15 per cent. ad val.

2d. per lb. or
15 ocent. ad Wo.
whichever is the

greater.
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Artidle. Rate of Duty.

bdnghmofﬂnmhormofhorm.nm.mnh-

mdbownoannnd-,mdhnrofpxgu,hogamdboul,
and/or dyed, but not farther processed or manufactured . 10 per cent. ad val.

Complete pi orgnnnondoompbtenedomm.notmdudmg
organs with electrical amplification . 28 per oent. ad vel.

Gramophones with eleotnosl nmphﬁo.uon. inoluding ndw
gramophaones . 25 per ocent. ad val.

Gramophone moords fot nprodming l’tmo . . . . 28 peroent. ad vel.

Toilet preparations of the follow
b.th-lumdmmpmpu‘dfm'nnhnndup)

Toot.hputeorpowdarandhqmdpnpu‘uomforduul

purposes and mouth washes . 20 per oent. ad val.
Tmletputeorpowdu . . . . . . 20 per cent. od val.
Toilet cream . . . . . . 20 per cent. ad val.
an‘tnck rouge and Mnt . . . 20 per cent. ad val.
dyes . . 20 per cent. ad val.
Pnpumtnomforunm manicure or clnropody . . . 20 per cent. ad val.
Otherpmptnuomformontlwhm fweorbody . . 20 cent. ad val.
Printers’ ink . . l7r;;pureont.adul.
Appliances, apparatus, accessories and requisites for sports, games
gymanastics or athletice, the following :
Coin or disc operated machines and parts thereof . 20 per cent. ad val.
Fishing tackle, the following :
Rods wholly or mainly of iron or steel . . . 15 per cent. ad val.
Reels, of a value of not lees than 8s. cach . . 15 per cent. ad val.
Golf clubs, of a value exceeding 12s. 6d. each . . 20 per cent. ad val.
Golfclubnhnﬁa.of.vﬂnecxe‘edmgu“e‘ch . 20 per cent. ad val.
Golf tees of wood . . 20 per cent. ad val.
Gol!elubm:n. . 20 per cent. ad val.
Osrs and formvingboou-ndm 20 per cent. ad val.
Stationery, the following :
Drawing ink . . . . . 17 1/2 per cent. ad val.
Mmdmcihgammnll containers . . . . 15 per cent. ad val.
Rubber bands . 15 per oent. ad val.
Rnbhsmof.vﬂmueoding ls. u pcpound . 18 per cent. ad val.
Parts for files . . 20 per cent. ad val.
List binders . . . . . . . . . 20 per cent. ad val.
Indexers . . . . . . . . . 20 per cent. ad val.
Paper clips wholly of wire, of a value exceeding 4 1/2d.
per pound . . . . . . . . . 1 1/2 per Ib. or 20
por cent. ad wval
whichever is the
greater.
Pen nibs . . . . . . . . « 20 per ocent. od vel.
Szcrion B,
Article, Rate of Duty.
Veal offals, edible, not preserved in airtight contatners. « 20 per cent. od val.

Nore.—The ri to regulate titatively the im.
ports of veal offal hbﬁomiﬂmbﬂhm.

Dried prunes and dried apricots . . . . . . 10s 6d. per cwt.
M . '] . . . . . . . . lOl.Gd.p‘tcvt.



STARRED QUESTIONS AND ANSWERS.
Article.

Corsets and similar body supporting undergarments and bres-
sieres, excluding articles which consist wholly or partly
of lace or lace net or material resembling these, or which at
any stage of manufacture have been subjected as to the whole
ora thereof, to & process of embroidery by band or ma-
ohine needle work, stilstto wark, borer work, cut work or drawn
thread work, or to a process ucing a similar effect :

(a) Where the value of the silk or artificial silk component
or the aggregate of the values of all such components, as the
case may be, exceeds 5 per cent. but does not exceed 20
per oent. of the nﬁngnto of the values of all the compo-
nents of the artic . . . . . . .

(b) Where the value of the silk or artificial silk component
or the aggregate of the values of all such components,
as the case may be, does not exceed 5 per cent. of the
nggﬂl:guw of the values of all the components of the
article . . . . . . . . .

(c) Where no silk or artificial silk is present . . .

and soocks made wholly of silk, or containing silk
components the value whereof exceeds 20 per cemt. of th
aggregate of the values of all the components thereof . .

Patent leather, not shaped . . . . . .
Note.—This rate of duty will not become ogentive until
a suitable opportunity for legislation arises; but it will be
given effect not later than the lst August, 1939.

Part II.

Article.

Added contained in articles specified in Part I, Section A
of this gchedule. pec ’
NoTr.—As regards the sugar content of any such articles

the preferential duty marginms allowed in-the United Kingdom
in respect of the sugar content of similar British Empire
articles shall bo stabilised ns long as the main preferential
duty mu%im in respect of sugar imported as such remain sta-
bilised. If such margins in respect of sugar imported as such
are changed, the preferential duty margins in respect of
the sugar content of any of the articles specified in Part I,
‘Section A, of this S8chedule shall be changed cerrespondingly.

Where any

Where

12¢. 0d.
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Rate of Duty.

.

ocompo-
nent is silk—4s. 0d.
per lb. or 25 per
cent. ad val., which-
ever is the greater.

Where no component

is silk.—ls. 8d. per
Ib. or 25 per cent.
ad wval.,, whichever
is the greater.

any  com-
ponent is  silk—
8d. per 1b. or
20 per cent. ad
val., whichever is
the greater.

Where no component

is silk.—4d. per Ib.
or 20 per cent. ad
val.,, whichever is
the greater.

20 per cent. ad val.

b. or
43 1/8 per cent. ad
val., whichever is
the greater, pro-
vided that in no
case shall the duty
exceed 10s. Od. per
dozen pai

pairs.
7 1/2 per cent. ad val.
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Article. Rate of Cuty.

Similarly, the rates of duty on the sugar conteat of an
artiole specified in Part I, Section A, of this Schedule
remain unchanged as long as the main rates of duty on
sugar imported as such remain unchanged. If such rases of
duty on sugar imported as such are changed the rates of duty
on the sugar vontent of any artiole specified in Part I, Section
A, of this Bchedule shall be changed correspondingly.

Tobacco, unmanufactured.

Nore.-—]n the course of the discussions leading to
the Agreement signed this day, the United States Govern.
ment has asked for a reduction in the preference accorded
in the United Kingdom to Empire tobacco. The Govern-
ment of the United Kingdom have recognised that this
request is one to which the United States Government has
attached much importance but they have been prevented
from entertaining it by the existence of Agreements with
several Governments within the British Empire which gua-
rantee continuance of the present margin of preference until
August, 1942. The Government of the United Kingdom will
be prepared before decisions are taken as to the level of the
preference after August, 1942, to examine the position as it
then stands and the pogsibility of reducing the margin of pre-
ference. Meanwhile it will not be increased.

SCHEDULE II.

Norr.—Articles the growth, produce or manufacture of the United States of America
specified in this Schedule shall not, on their importation into Newfoundland, from what.
ever place arriving, be subject to duties or charges of any kind other or higher than those
specified in the third column ; nor shall the said articles be subject to duties or charges
of any kind which exceed the duties or charges applicable to like articles the growth,
produce or manufacture of any territory under the sovercignty of His Majesty the King
or under His Majesty's suzerainty or protection by more than the margin of preference
indicated in the fourth column.

The provisions of the foregoing paragraph shall not apply to those rates of duty or
margins of preference marked with an asterisk. In respect of these items it is i
that the equilibrium of the Agreement would be disturbed if the rates of duty or margins
of preference so marked were increased above the rates or margin shown. In such a case
it 1s agreed that the Government of the United Kingdom would, after consultation with

- the Government of Newfoundland, enter into discussions with the Government of the
United States not less than thirty days before the date on which such increased rate of
duty or margin of preference becomes effective, with a view to restoring the equilibrium
of the Agrrement. It is further agreed that the Government of the United Kingdom
would adopt the same procedure if a preference were accorded on any article specified in
this Schedyle to any territory under the sovereignty of His Majesty the King or under
His Majesty’s suzerainty or protection which does not enjoy such a preforence on the day
of the signature of this Agreement.

The provisions of this Schedule shall be interpreted as though the‘y had been included
in the Newfoundland tariff law in forve on the day of the signature of this Agreement by
an amendment to that law.

Newfoundland Clase or Deecription of Goods. Rate of Duty. Margin of
Tariff Item No. Preference.
15 Wheat meal and flour . " . Free .
38 Beef, salted, in barrels . . . §1:885 per brl. Nil*

39 Pork, salted, including heads, jowls,

tongues &c., in barrels or half.

barrels . . . . . $1-83 per brl, Nil*
41 Hamn and tongues, dry salted or pick.

le . . . . . . .0'0, F’ lbo Nn‘



Newfoundland
Tariff Item No.

76

ex 77

ex 78

79
ex 80

93

94

161
162
164

249
353

354

358

ex 369

STARRED QUESTIONS AND ANSWERS.

Class or Description of Goods. Rate of Duty.

Fruit—raw : )
Apples . . . . .o

Fruit—raw :

Oranges, melons, pumpkins, le-
mons, limes, grapes, grapefruit,
peaches, pears, plums, apricots,
cherries, gooseberries, currants,
strawberries, pineapples, pome-
granates, guava, rhaddocks,
mangoes and similar green

fruits . . . . . Free
Dried [fruits (other than dates);
currantsand dried raisins,N.E.8. . $0-02 perlb.
Prunes, figs and fig-cake . . Free

Natural.dried sultana type ramns.

ot.hermso known as Natural Thomp-

aon's S8eedless Raisins, in bulk or in

package . . . Free
Lard, lard compound and snm:lar sub-

stances, cottolene and stearine of all

kinds, N.E.8. . 30%a4 val-
Milk and cream, pmsorved etonhzed

or condensed, and milk powders, in-
cluding the welght of immediate

coverings . . .
Tobacco, manufactumd for plpe
smoking only . . . ..

Tobacco, manufactured, commonly
used in making cigarettes or for both

pipeand cigarettesmoking . . .e
Cigarettes, manufactured . . . ..
Felt, for pulp and paper machines . Free

Arxes, saws of all kinds, N.E.S., adzes,
cleavers, hatchets, hammers and
tools of all kinds, edged or not, for
hand use, N.E.8,, including bench
machines, wedges, sledges, crow-bars
cant-dogs, track tools, picks and
eyes, renches and pliers oP all kinds ;
shovels and spades of iro 1 and steel
or other metals; wooden shovels,
tool and implement handles of all
kinds, N.E.S. . .e

Anvils, vices, files and raspe. ru]aa of all
kinds, N.E.S., mallets and gauges,
smith’s bollows. horse shoes, dia-
monds for glaziers’ use, glass cutters
and emery . . . . .e

Bm.ldors, cabinet makers’, upholster-
ers’ and trunkmakers’ hardware,
inoluding furniture springs; hinges
and locks, N.E.8., screws, commonl
called wood sorews, of iron, steel,
brass or other metal (plated or not)

and machine and other screws,
N.E.§. ; coal boxes and coal scoops,
buckets and slor pains : traps of iron
or other metal, including rat and
mouse traps, wholly or pa.rtmlly
made of wood . .o

Qnomatograph apparatus and cameras .
of all kinds and- parts therefor . 459% ad val.*

471

Margin of
Preference.

Nil

Nile

Nil*

'Nil

. Nil

Nil
Nil.

109% ad val.

10% ad val.

10% ad val,
Nil
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Newfoundiand
Tariff Item No.

.e

381

387
401

410

441
442

LEGISLATIVE ASSEMBLY,

[8Te Fes. 1089.

Clase or Desoription of Goods. Rate of Duty. m

Electrio motors and generators, N.E.8.
switchboards and acocessories there-
for, transformers and accessories
therefor, condensers, oapacitors,
converters, oil cironit breakers,
voltage and induction regulators,
lightning arresters, auto starters and
commutators, motor ocontrol apps-
ratus, domestio lighting sets .

Electric wires and oables (innhtod).
insulators, eloctric lamps including
bulbs and shades, meters, wiring
devices such as switches, sockets,
poroelain knobs and tubes ; telephone
and telegraph imt.mmcnu. and paris
thereof not capable of other use;
magnetos and spark plugs

Radio recvivers and transmitters and

thereof not capable of other use

Electric batteries of all kinds, in-
cluding storage batteries, dry oell
batteries (single and multiple ocell),
flashlight batteries, galvanio batte-
ries, primary and 8econdary batte-
ries, NES. .

Electrically-driven ‘s lnnce- (in-
cluding razors and trimmers),
N.ES.

Electrical .pphmm for ooohng and
heating .

Hand and power mnchimry and duph-
cate parts then-of N.ES8,, such as:
drilling machines, fan blowers, port-
abla forges, pumps, turning lathes,
fretsaw machines, scroll saw ma-
chines and dating, ruling, ing
and perforating machines, molzsing

for same, +nd machi of &
not manufactured in this
N. E.B and welding outfits .

Ilnhmory and parts therefor, such
as: wood- workmg and saw mill
machinery, steam engines and tur-
bines, gas engines, stationary en-
gines (not marine), motor engines,
N.E.S., water wheels and tubinines,
olov.ton steam and hot water boil-
ers for power and heating purposes,
furnaces and radiators, N.E.8., horse

r machines, hoisting engines,
.E.8., concrete mixers, rock crush-
ors, cranes and derricks, digging or

ing machines and grips and
buckets therefor .

Machinery and parts of m‘ahmory
N.ES. . .

Cotton yarn and twist

Piecegoods, vhollyormnnlyof cotton.
pnntodordyodornot.notmndoup
in any manner inade’

Made up or partly made up Artwkl,
wholly or mainly of cotton (except
ml). N.E8., such as: quilts,

towels and curtains . .

Men’s and youths’ long rubber boots

30% od val. ®

45% od val.®

Fres

20% ad val.®

w%adnl.f
Free

109, ad val.

10% ad esal.
Nil

Nil

Nil
Ni)

10%, ad val.

10% ad val.
Nil

5% od val.

5% od val.



Newfoundland
Terifl Item No.

ox 404

467

ex 4068

ex 469

470

521

569

STARRED QURBTIONS AND ANSWERS.

Class or Description of Goods.

Boots, shoes and alj far women
and children ; sugh footwear being of
leather or imitation leather, and of &
value in the country of axport.twn
of '§1-00 or more per pair

Hatas, caps, bonnots,@nd hat, cap a.nd
bonnet shapes, of any material .

Readymade olothing, wholly or mainly
of material othsr than wool, for
women and girls, viz.: costumes,
dresses, coats and skirts . . .

Undergarments of any material not
knitted, for men and boys, wi:.:
cuffs, collars, pyjamas, shirta, under.
vests and like garments . .

Gloves Bmd mitts of any mnm-l.
N.E.8.

Acids, drugs and medmmnl chemical
and pharmaceutical preparations,
when not containing aloohol, N.E.8.,
such as acetic acid, tartaric acid,
cream of tartar, carbonate of ammo-
nia, arsenic, boracite, borate of lims,
borate of manesium, borax, brim-
stone, hromides, carbide of calcium,
carbonic acid gas, chlorides, chloral
hydrate, cyanides, glycerine, hydro-
gen peroxide, iodine, saltpetre, soda
compounds, Peruvian bark, opium,

uinine and quinine salts; disin-
ectants and insecticides, extractas,
pal.ent md roprietary preparations,
pills ers, torches, lozenges,
syrupn, corduh. bitum. anodynea,
tonics, plasters, liniments, salves,
ointments, pastes, drops, waters,
essences, essential oils and oils, oiled
silk ; absorbent cotton, cottonwool,
lint, lunhtwool tow, juw gauze and
onkum &c., prepared for use in
surgical dreassi plain and medi-

cated surgical nﬁlt& pessaries and
suspensory bandages of all kinds;

refined cod liver oil and comPound.l
of which cod liver oil forms a
rominent part; liquorice paste,
Equorioe in rolla and stick, when of
a quality known as Spanish liquo-
rioe ; Burgundy pitch, vaseline and
all medicinal preparations of pet-
roleum .

Printing paper and "manufectures of
paper, N.E.S. ; transparent cellulose
wrapping P‘P°"o writing  paper,
wrapping paper, toilet paper, blat-
ting paper ; sand, glass, flint and
emery papers; emary cloth; mill-
board ; strawboard in shesta orrol].l
cardboard ; ruled, bardered aud coat-
ed paper papetries ; paper baga or
sacks when not pnnted upon .

Automobiles or motor cars, and other
similar motor vehicles and tyres for
same . . . . . .

473

Rate of Duty. Im
P

359% ad val. *

55% ad val. ®

86% ad val. *®

36% ad val. *

L]

(Y]

6% od val.
6% ad val,

6% ad val

5% ad wal.
Nil

10% ad val.

10% ad val.

10% ad val.
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Newfoundland  Class or Description of Goods.

Tariff Item No.
570

M-1008

M-1007

M-1014

M-1013

M-1041

Parts and accessories, including jacks,
radiator cement, .o' called, for auto-
mobiles or motor cars or other similar
motor vehicles, N.ES. . . .

Lard, neutral stock, lard oil to begeed
in manufactures . . . .

Lard, lard stock; milk testing sub-
stances, milk powder, cocoanut,
ocottonseed, oleo, olein beef, olive,
palm, sesame and other oils ; fin
wax ; parchment liners, circles and
fasteners, when imported by manu-
facturers of butterine or oleo-marga-

Tobacco leaf and stems when imported
by licensed manufacturers in bond .

Tobacco leaf stripped, when imported
by licensed manufacturers in bond .

Mining machinery of all kinds, costing
at tho place of shipment not lcss than
$100 per machine or piece, and not
including repair parts, mountings
and accessories, when used solely for

rospecting, mining, quarrying, oil-
ring, pumping and refining and of

a kind not manufactured in this
Jaland, vis. : (a) rock drills, coal
cutters, power-loaders and power.
shovels ; (/) pumps of all kinds to be
used for pumping water or oil from
the workings to the wsurface;
(-) boisting engines, haulage engines
and conveying machinery to be used
for lifting, bauling or conveying coal
or ore from the workings to the
surface ; (d) crushers or other ma-
chinery for use in facilitating the
refining of coal or ore; (e) special
machinery of all kinda to be used in
washing, concentrating, reducing and
refining coal, ore and oil, or for the
manufacture of brick; (f) prospecting
drills of all kinds ; miners’ diamonde
and diamond set bits for diamond
drills ; () oil-boring drills and special
machinery for pumping and refining
oil ; (A) cranes and derricks, when
used to lift or transport coal or ore
from the workings to steamers or
cars ; (i) steam engines, internal com.
bustion engines, electric generators,
electric motoru, air compressors and
steam boilers to be used for the
operation of any of the above.
mentioned machinery. The import-
ation of machinery under this sec-
tion is subject to rules and regula-
tions to be made by the Commission-
er for Finance, and is subject to the
provisions in such cases provided for
under the Cuatoms and Excise Act,

1938, whereby articles mentioned in -

[8rE Fxs. 1989.

Rate of Duty. wn of
[orenos. .

10% od val.

Nil

Nil
Ni}

Ni}
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Newfoundland Class or Description of Goods. Rate of Duty. Margin of
Tariff Item No. Preference.
M-1041 this section shall be dealt with as
(contd.) emuggled goods if used for any other
Kurpoae than that for which they are
ere set forth . Free

M-1044  All special paper and pulp-making
machinery and mechanical apparatus
when the same cannot be manufac-
tured within this Island, both for the
original installation and the further
extension of the same, but not in
substitution for old, subject to the
rules and regulations to be made by
the Commissioner for Finance . Free
M-1063 Printing paper when imported by
bona fide printers, for the purpose of
being printed upon ; and kbind-
ers’ cloth, leather, marble paper and
aper board, when imported by
k-binders and printers for use in
book-binding . . . . .. 10% ad val.

SCHEDULE IIL

Nore.—Articles the growth, produce cr manufacture of the United States of America
specified in this 8chedule shall not, on their importation into the territory in respect of
which they are specified, from whatever place arriving, be subject to duties or charges of
any kind which exreed by more than the margins indicated in respect of such articles
the duties or charges of any kind applicable on importation to the like articles the growth,
produce or manufacture of any territory under the sovereignty of His Majesty the King or
:":g“ His Majesty's suzerainty or protection, except as otherwise provided in this Sche-
The currencies in which specific amounts are stated are those in which the customs
duties of the territories concerned are specified on the day of the signature of this Agree-
ment.

The provisions of this S8chedule shall be interpreted according to the tariff laws and
regulations in force in the respective territories on the day of the signature of this Agree-
ment.

If the Government of the United States notifies the Government of the United King-
dom that the tax imposed on the importation of lumber into the United States under
Bection 601] (¢) (6) of the Revenue Act of 1932, as amended, has been removed ; then, for
80 long as imports into the United States of lumber and timber described in paragraph 401
of the Tariff Act of 1930 and originating in Canada are exempt from ordinary customs
duties and charges in excers of 50 cents per thousand board feet, the Government of the
United Kingdom undertake that, with the concurrence of the Government of Canada,
lumber and timber specified in this Schedule originating in the United States of America
shall not, on importation into the territories in respect of which they are specified, be
subject to other or higher duties or charges than those applicable to the like articles origi-
nating in any part of the British Empire ; except that the foregoing does not relate to any
territory in Africa.

NORTHERN RHODESIA.

Norx.—The provisions of this S8chdeule shall not apply to any preferences accorded
by Northern Rhodesia exclusively to the Union of South Africa, Southern Rhodesia and
High Commission Territories in Bouth Africa, namely, Basutoland, Bechuanaland Protec-
torate and Swatziland.

Maximum Margin

Article. of Preference.
Oatmeal . . . . . . . . . . 44d. per hundred lbs.
Milk, condensed, full cream . . . . . . . Cd. per hundred lbs.
Vegetables, preserved . . bpercent. ad wval.

Electrical machinery and materials, n.e.e. {Tariff Item No. 119
a)] . . . . . . . . . . .. 10 pes cent. ad val.

Self-contained air-conditioning machines comprising elements

for cooling, control of humidity, cleaning and circulating of

air . . . . . . . . . . . b per cent.ad val.
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Article.
Motoroars, motor charabancs and omnibun-['l‘nnﬂ' lhzn No. 120
(a}] . .

Parte apd -pore paru nnd acoeesories for motor cars, motor
charabancs and omnibuses (except alectrio lam bulba, tyres
n;n]i tubee, when sepmuly imported) [Tarnfl gum Ho. 129
(b)

Bparo parts and acosssories for motor trucks and motor vans for
the conveyanoe of goods and trailers for the same (except elec-
tric lamp bulbs, tyres and tubss when unponod uwuely)
[Tariff ltan No. 130 (c)] . .

0 t.a:m ( £t tera) . .

co mac exce writers . .

Waeighing mde:{kuhtig I,J::hmoq . .

Qrease, anti-friction and lubricating . . .

Tyrea for motor un. trucks and vans . . . . .

‘Tubes for motor cars, trucks and vens . . . .

.
.
. .
.
.

Meats (except bacon and ham and fresh muu) . . .
Lamgpa and pware [Tariff Item No. 116 (d)] . . .
tural and implements . . .

Mining machinery (including buckets and tip tmnh)

Electric batteries . . .
Chassis for motor cams, ‘motor charabancs and omnibuses im-
for bodies to be built in Northern Rhodesia [Tariff Item

0. 129 () ] . . .

Motor trucks and rnotor vana for tha cotw oe of goods, and
trailers for the aame [Tariff [tem No. lmi and (b)] .
Railway machinery, including locomotives a.nd rul-ay stock .
Tools, mechanics . .
Traction engines, tractors and En
Wireless telegraphy and te ny instruments and appnnh.ll
used in the working thereof, except batteries .

Radio apparatus and accessories (except batteries) :

When imported by ns licensed by the Postmaster-

General to conduct & publio radio service .

Other . . .
Bricks :

Fire . . . . . .

Other . . . . .
Earths and ehy-
Rosins, gams and shellac . . . . . .
Soap, soap powder and extracts . . . . . .
Varnish . . .
Porfumery and toilet prepantwm (non -pl.ntuamj
Potassium ocom
Rubber hose . .
Wood, unmmul'lcturad . .

Stationnry, n.e.e.
Loose leaf co\ ers and binders [Tariff Item No. 297 (a} ]

Other [Tariff Item No. 207 (b) and (¢) ] .
Gramophones, phonographs and records r . . .

Pilms, cinemnatograph . .
l'hol-ngnpbnc npporatm and materisls, n.e.e. (ump process

cgmeras imported by lnboguphers) [Tsnﬂ Item No. 3"4]
Wheat flour . . .
Lard, animal, and odlbla mut fats . . . . . .
Surgicel and dental instrumenta . . . . .

Booto. Dewspapers  and prmted mattor . .
BOMALILAND PRO’I'WI‘OMTI.
Motor car, trucks and omnibuses .
Paruuudml‘ormtwmu,m -ndnmnbu-lu-
capt tm;nd tubes) .
Belf.con sir- condiuonmg machines compn.nng elementa for
cooling, control of humidity, cleaning snd circulating of air .

[Bra Frs. 1989.

Maximum
of th.?

10 per oent. ad val.

10 per ocent. ad wval.

10 per cent. ad val.
10 per cent. ad val.

& per cent. ad val.
5 per cent. ad wal.
0 per cent. ad val.
5 cent. ad val.
. per Ib,
3d. per lh.
Present margin.
Present margin.
Present margin.
Present margin.
Present margin.

Present margin.

Present margin.
Present margin.
Present margin.
Present margin.

Present margin.

Present margin.

Present margin.

Prewent margin.
Present margin.
Present margin.
Present margin.
Prosent margm.
Present margin.
Prosent margin.
Present margin.
Present margin.

Present margin,

Prescnt margin.
Present margin.

" Nil,

Nil.

B per cent. ad val.
5 per cent. ad val.
5 per ocent. od val.



STARRED QUESTIONS AND ANSWERS.

Article.

GAMBIA (Colony and Protectorate).

Motor cars [Tariff Item No. 19 (1)] .
Motor car parts and acceasories [Tariff Item No. 19 (2)]

Fish, canned or preserved

Grease

Belf-contained air-conditioning machines comprising elements
for cooling, control of humidity, cleaning and circulating of air

Timber :
Undressed

Dresxsed

Wireleas instruments and apparatus .

M&chmerv Other industrial and manufactunng [Tanﬂ' Ttem
0. 53°(5)] . .

Tobnot *0, unmanufactured

Wheat flour .

Oil, lubricating

477

Maximum Margin
of Preference.

15 per cent. ad val.

15 per cent. ad val.

23, 0d. per hundred
bs.

le. 0d. per hundred
1bs.

5 per cent. ad val.

2s. 6d. per thousand
sup. feet.

2s. 6d. per thousand
sup. feet.

Present margin.

Present margin.
Present margin.
*Nil.
Nil.

GOLD COAST (Colony and Protectorate).

Cinematograph films . .
Electric household appliances snd appsratus . .
Refrigerators, including mechanical rofrngerators and refrigurst-mg
machinery
Self-contained alr-(-ondnlonmg machmee compnsmg elements
for cooling, control of humidity, clea.mng and cu’culatmg of air
Fish, canned or preserved . . .
Flour and meal (except wheat ﬂour) . . . . .
Fruit, canned and bottled . . . . . .
Jams, jellies and preserved fruite
Grease . .
Lard, anlmal
Leather, dressed .
Meats, smoked or cured
0il, lubricating
Picklex, sauces and condunents
Tobavco’ unmanufactured
Tobacco, manufactured :
Cigarottes .
Other kinds (excopt uga.rs and snuﬂ' ) .
Tyres and tubes for motor cars, trucks and omnibuses .
Vegetables, dried, canned or preserved . . . .
Wood and timber, unmanufactured . . . .
Zinc manufactures
Casks, shooks, staves and headmgs
“Wheat flour .
Fruit, fresh .
Maochinery :
Mining and dredging
Tyvp ‘writers .
Motor cars, trucks and omnibuses
Parte and accessories for motor cars, trucks and omnibuses
Ca.g:ego? (oxcept motor cars and rulway rolhng stook) and psrte
ereo| . . .

NIGERIA (Colony and Protectorate).

Gung, unrifled . . . . . . .
Filmg, cinema . . . . ot e . . .
Machinery :
Electrical . . . . . . . .
Mlmng ‘e . . . . ° .
L]

L]

.
.
.
.

Adding and ca.loulutmg

Nil.
Nil.
Nil.
Nil.
Nil.
Nil.
Nil.
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Artiole.

Mum;al msmmend nte :

ianos and organs . . . . . . .
0il, lubricating . . . . . . . .
Turpentine . . . . . . . . .
Wheat flour . . . . . . . . .
Cornmeal . . . . . . .

Grain (except noo) . .

Jams, jellies and fruit, canned or bottlod . .

Vegetables (except fresh) . . .

Lard, animal

Spirits (potablo) other than bnndy, gm. hquoum. rum .ncl
whisky

Timber

Tobaceo :

Unmanufactared . . .
Manufactured (except engan and onzmtteo)

Books, printed .

Casks, S\ooks staves and hecdmga

Electrical household appliances and oppnntus .

Refrigerators, includiig mechanical refrigerators and angmt-
ing machinery

Self-containod air- condmomng machines compnsmg clomenta
for coohng. control of humndnty. clo;mng and cnroulahng of air

Greane

Typewriters

Motor cars, trucks and omnibuses .

Parts and accewnories, mcludmg tym and tubes, for motor cars,
trucks and omnibuses .

[8ta Fes. 1089.

Maximum Margin
of Preference.

Nil.
Nil.
Nil.
Nil.
Nil.
Nil.
Nil.
Nil.
Nil,

Nil.
Nil.

Nil.
Nil.
Nil.
Nil.
Nil.

Nil.
Nil.
Nil.
Nil.
Nil.
Nil.

SIERRA LEONE (Colony and Protectorate).

Motor vehicles (ex motor cycles), including accessories, tools
and implements w%m not spare parts) imported with such
vehicles and mc-luded in the purchare price of same [cx Tariff
Item No. 33 (a) ]

Trailors to be used in connection with a motor vehicle (r-xrept s
motor cycle) [ex Tariff Item No. 33 (b)]

Parts and accessories for vehicles (evapt motor c"cleo) shown
under Tariff Item No. 33 . . . .

Electrical and telegraphic appamtn« .

8elf-contained air-conditioning machines compnumg elemants
for cooling, control of humidity, cleaning and cm'ulatmg of air

Fish, canned or preserved . . . . .

Fruit, canned and bottled

'ypewriters .
Milk, condensed

Oil, lubricating
Turpentine .

Tobacco, unmanufactured
Lumber. sawn or hewn, wbolly or pmly dressed

Carriages and pu-h thereof (otoept motor vehicles and
trailers) .

Greasn

Mining and gold—drodging mnchlnory

Pianos and organs . .

Tyres and tubew for motor cm. truclu and ommbum . .

Wheat flour . . . . . . . . .

Fruit, fresh . . ... . . . . .

Instrumenta, sciontific | P . . . . .

Lard, animal . . . . . . . . .

15 per cent. ad val.
15 per cent. ad val.

15 por cent. ad val.
10 per cent. ad val.

5 por cent. ad val.
14d. per hundred
lb-
3s. 1§d. per hundred
Ibs

12s. 6d. each

2s. 0d. per thirty-six
Ibs.

Ml per Imperial gal-

4}(1 por Imperial gal-

'id per Ib.
8s. 0d. per thousand
sup. foet.

Pressut margin.
Prewent margin.
Present margin.
Present margin.
Present margin.
Nil.

Nil.

Nil,
Nil.
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Maximum Margin

Article. of Preference.
CEYLON.
Refrigerators . 5 per cent. ad val.
Self-contained air- condmomng machines comprumg elements for
cooling, control of humidity, cleaning and circulating of air . 6 per cent. ad val
Fruit, dried or otherwise preserved without sugar (exoept canned
fruit and currants, dates and raisins) . 5 per cent. ad val.
Tanks and drums of iron and steel, black pmntod or galvamsed 5 per cent. ad val.
Petroleum (refined) : lubricating oil . 10 c. per gallon.
Typewriters and parts thereof . . . . . . 5 per cent. ad val.
Wireless goods and apparatus . . . . . . 5 per cent. ad val.
Cereal foods (prepared) . . . . . . Present margin.
Cinematograph films (sound and mlent) . . . . . Present margin.
Electrical machinery :
Motors . . . . . Present margin.
Transformers and converters . . . Present margin.
Electrical goods and apparatus :
Lighting accessories . . . . . . . Present margin.
Washing machines . Present margin.

Other electrical goods and appmtus (except wires and cables.
lamp bulbs, telegraph and telephone apparatus, other

than wireless, and batteries and accumulators) . Present margin.
Raisins . . . . . . . . . . Present margin.
Fruit, fresh :
Apples and grapes . . . . . Present margin.
Other . . . . . . Present margin.
Machinery : * :
Cranes, hoists and hftmg . . . . . . Present margin.
Pumping . .. . . Present margin.
Motor cars (including engines and chaasw) Present margin.
Motor lorries, vans, omnibuses and tractors, other tha.n dleaol
ongined (including engines and chassis) . . . Present margin.

Parts for motor cars, motor lorries, vans, omnibuses and tractors
other than diesel engined (except magnetos spluh-proof

accumulators and tyres and tubes) . Present margin.
Paints and colours . Present margin.
Perfumery, cosmetics, powder and toilet prepsratlons (except

perfumed spirits) . . . . . . Present margin.
Pig products, other than bacon and ho,ma . . . Present margin.
Games and athletic materials (except rubber balls) . . Present margin.
Advertising matter, viz.,, Trade circulars and catnlogues, show

cards, plates and frames . . . . . . Nil
Maps and charts . . . . . . . . . Nil
Milk foods . . . . . . . . . Nil
0il and floor cloth . . . . . . . . Nil.

HONG KONG.

Motor cars, trucks and omnibuses . . . . . . Nil

Note.—The first registration fee chargeable on motor
cars, trucks and omnibuses the manufacture of the United
States of America shall not exceed by more than 15 per
cent. ad valorem the first registration fee chargeable on motor
cars, trucks and omnibuses of British Empire manufacture.
The right is reserved to substitute an import duty for this
fee but such duty shall not exceed by more than 15 per
cent. ad valorem the duty chargeable on motor cars, trucks
and omnibuses of British Empire manufacture.
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Artiole.

STRAITS SETTLEMENTS.
Motor cars, trucks and omnibuses .

Nore.—The first registration fee ehugesblo on motor
cars, trucks and omnibuses the manufacture of the United
States of America shall not exceed by more than 15 per
cent. ad valorem the first registration fee chargeable on motor
cars, trucks and omnibuses of British Empire manufacture.
The right is reserved to subsetitute an import duty for this

fee but such duty shall not exceed by more than 15 per cent.

ad valorem the duty chargwable on motor cars, trucks and
omnibuses of Bﬁwz Empire manufacture.

FEDERATED MALAY STATES.

Hoeiery of pure silk . . . . . . .
T,

Wirelees roomvmg sets, udxo-gnmophonu. valves and’ other

wireless parts and acceesories (except transmitting sppmtus)
Electric batteries for torches and hand lamps .
Fiah, canned :

Salmon, red, sock-eye or blue back and silver . .

Belf-contained air-conditioning machines com, elements

for cooling, control of humidity, cleaning mdp;:unﬁtmg of air
Motor cars, trucks and omnibuses

Norx.—The first ngutnuo'n foo ohnga.blo on motor

cars, trucks and omnibuses the manufacture of the United
States of Americs shall not exceed by more than 15 per cont.
ad valorem the first registration fee chargeable on motor cars,
trucks and omnibuses of British Empire manufacture. The
right is reserved to substitute an import duty for this fee
but such duty shall not exceed by more than 15 per cent.
ad oaloremn the duty chargeable on motor cars, trucks and
ommnjbuses of British Empire manufacture.
Tobacco, manufactured (excluding cigars, cigarettes and snuff),
if immported for sale to the public in airtight tins or containers .
Milk, evaporated .
Electric batteries and wmdmn (oxoopt. for wreh- and Iund
lamps)

Advertising matter

Asphalt and biturmen .

Blacking and polishes (except for Ie.t.hor)

Cereals, manufactured (except wheat flour and vermmolh)
Cinematogreph spparstus aud fims .

Dental paste

Disinfectants, woodhllorl and other insecticides, hq uid

Poars, -ppleo, gnpofnm. grapes and oranges
Pruit, dried and preserved
Raisins, prunes and lpplo.
FPruit juice .
QGrease, Iubna.nng
Implements and tools :
Axes, hntcheu and adzes . .. .. . .
Internal combustion engines (mm), the motive powor of
vhmhndonvedﬁommmmmwu .
Printing and bookbnndm‘ . .
Ispwmd o . . . . . . .
Oilcloth and linoleum . . . . . .

.

[8rn FEB. 1989.

Maximum Margin
of Preference.

Nil.

5 per cent. ad val.
5 per cent. ad val.

5 per cent. ad val.
10 per cent. ad val.

7} per cent. ad val.

8 cent. ad val.
Nil.

Nil.

Ni |l

Nil.

Nil.
Nil.
Nil.
Nil.
Nil.

Nil.
Nil,

Nil.
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Article.

Paints and enamels (prepared, ready mixed) . . . .

Stoves and grates for domestic purposes . . . . .

Tin plates .

Tractors and steam.rollers when used for u.gncultural and mmmg
purposes and not registerable for use on public thoroughfares .

J OHORE.

Fish, canned :
Salmon, red, sock-eye or blue back and silver
Leather, dressed .
Belf-contained air- condmomng machines compnslng elements for
cooling, control of humidity, cleaning and circulating of air

Motor cars, trucks and omnibuses R

NoTeE.—The first registration fee chnrgeable on motor
cars, trucks and omnibuses the manufacture of the United
States of America shall not exceed by more than 15 per cent.
ad valorem the first registration fee chargeable on motor cars,
trucks and omnibuses of British Empire manufacture. The

right is reserved to substitute an import duty for this fee
but such duty shall not exoeed by more than 15 per cent.
ad valorem the duty chargeable on motor cam, trucks and
omnibuses of British Empire manufacture.

Tobacco, manufactured (excluding cigars, cigarettes and snuff),
if imported for sale to the public in airtight tins or containers.

Milk, evaporated .

Advertising matter
Asphalt and bitumen .
Blacking and golmhes (except for lecther) .
Cereals. manufactured (except for wheat flour and vermncelll)
Cinematograph apparatus and films .
Dental paste
Disinfectants, weedknllors and other lnsectlmdes. hquxd
Electric batteries and accumulators . . . . .
Felt, roofing . . . . . . . . .
Fruit, fresh :

Pears, apples, grapefriit, grapes and oranges . . .
Fruit, dried and preserved :

Raisins, prunes ahd apples . .

Fruit juice . . . . . .
Grease, lubrloatmg .
Hosiery of pure silk
Implements and tools :
Axes, hatches and adzes . . . .
Files and rasps . . . . . . .

Machinery :
Dredges and dredging materials . .
Internal combustion engines (mmne) the motlve power of

which is derived from petrol, kerosene or other spirita

Printing and bookbmdmg . .
Pumps .
Typewriters

Maps and plans . .

Oilcloth and linoleum

Paints and enamels (prepared readv mlxed)

Stoves and grates for domestnc purposes . . . .

‘Tin plates . . . . .
Tractors and steam- rollera when used for agricultural and mining
purposes and not registerable for use on public thoroughfares .
Wireless receiving sete, radio-gramophoneg, valves and other

wireless parts and accessories (except transmitting apparatus).

Maximum M
of Preference.
Nil.
Nil.
Nil.

"Nil.

481

74 per cent. ad val.

5 per cent. ad val.

5 per cent. ad val.
Nil.

Nil.
Nil.
Nil.
Nil.
Nil.
Nil.

Nil.
Nil.
Nil.
Nil.
Nil.

Nil.
Nil.
Nil.
Nil.
Nil.
Nil.
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Article,

KEDAH.

Leather, dressed

Hosiery of pure sllk . .

Self-contained air- conditioning machines oomprmng elemantl for
oooling, control of humidity, cleaning and ommlatmg of air

Motor cars, trucks and omnibuses .

Note.—The first registration fee ohugenble on motor
cars, trucks and omnibuses the manufacture of the United
Statee of America shall not exceed by more than 15 per cent,
ad valorem the first registration fee chargeable on motor
cars, trucks and omnibuses of British Empire manufacture,
The right is reserved to substitute an import duty for this fee
but such duty shall not exceed by more than 15 per cent.
ad valorem the duty chargeable on motor cars, tmicks and
omnibuses of Britiah Empire manufacture.

Tobacco, manufactured (excluding cigars, cigarettes and snuff),
if imported for uale to the pubhc in nlrtlght tins or containers.
Milk, evaporated . .
Advertising matter
Asphalt and bitumen .
Blacking and polishes (except for le.t.hor) .
Cereals, manuﬁctured (except wheat flour and vernucolh)
Cinematograph apparatus and films .
Dental paste
Disinfectants, weedkillers and other mnctmdu hqmd
Electric batteries and .ooumuhwn
Felt, roofing . .
Fish, canned :
Salmon, red, sock-eye or blue back and silver
Fruit, fresh :
Pears, apples, grapefruit, grapes and oranges
Fruit, dried and preserved :
Raisgins, prunes and appla
Fruit juice
Grease, lnbnc-.tmg
Implements and tools :
Axes, hatchets and adzes
Files and rasps .
Machinery :
Dredges and dredging materials . .
Internal combustion engines (marine), tho mohve powor of
which is derived from petrol, koroum or other apmu
- Printing and bookbmdmg .
Pumpn .
Mape and pl.ns . . . . . . . . .
-Oilcloth and linoleum . . . .
Painte and enamels (prep.red ro.dv mued)
Stoves and grates for domestic purpom
Tin plates
Tractory and steam-rollers when used for .gnmltunl and
mining purpooeu and not registerable for use on pubhc thorough-
fares
Wireless rocewmg u'tn, mdlo grunophonea valves and other
wireleas parts and accessories (except transmitting apparatus) .

L]

KELANTAN.

Electric hatteries for torches and hand lamps .
Belf-contained air-conditioning machines comprhmg elements
for cooling, control of humidity, cleaning and circulating of air
Fish canned :
Salmon, red, sock-eye or blue bcck and silver .
Motor cars, trucks and omnibuses ... .

[8u Fem, 1989.

Mazimum Margin
of Preference.

8 per cent. ad val.
5 per cent. ad val.

8 per cent. ad val.
Nil.

Present margin.
Present margin.
Nil.
Nil.
Nil.
Nil.
Nil.
Nil.
Nil.
Nil.
Nil.

Nil.

Nil.

10 per cent. ad val.
5 per cent. ad val.

73§ per cent. ad val.
ltp«oont.adoal.
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Article.

Wirelers receiving sets, radio-gramophones, valves and other
wircless parts and acoessorics (oxcept tra.nsmltt,mg ap-
paratus) . . .

Leather, dressed .

Hosiery of pure silk .

Tobacco, manufactured (excludmg cngaru. mgarettos and snuﬂ'),
if imported for sale to the public in airtight tins or containers

Electric batteries and accumulators (except for torcher and hand
lamps) . . . . . . .

Milk, evaporated .

Advertizing matter

Asphalt and bitumen

Blacking and polishes (excapt ‘for leather)

Cereals, manufactured (except wheat flour and vermmelh)

Cinematograph apparatus

Dental paxte

Dirinfectants, weedkillers and other maectlcldes, hqmd

Felt, roofing . . . . . . .

Films, cinematograph

Fruit, fresh :

Poars, apples, grapefruit, grapes and oranges .

Fruit, dried and preserved :

Raising, prunes and apples

Pruit juice

Grease, lubncatmg .

Implements and tools :

Axen, hatchete and adzes

Files and rasps

Machinery :

Dredges and dredging materials .

Internal combustion engines (marine), the motice power of
which is derived from petrol, kerosene or other spirits

Printing and bookbmdmg . . . .

Pumps .

Typewriters

Maps and plans

Oilcloth and linoleum

Paints and enamels (prepared ready xmxod)

Stoves and grates for domestic purposes .

Tin plates .

Tractors and steam-rollers when used for agncultuml and mmmg
purposes and not registerable for use on public thorough-
fares . . . . . . . . .

PERLIS.

Fish, canned : @
Salmon, red, sock-eye or blue back and silver
Hosiery of pure silk . . .
Leather, dressed
Motor cars, trucks and omnibuses
Norr.—-The first registration fee cha.rgeable on ‘motor
cars, trucks and omnibuses the manufacture of the United
States of America shall not exceed by more than 15 per
cent. ad valorem the first registration fee chargeable on
motor cars, trucks and omnibuses of British Empire manu-
facture. The right is reserved to substitute an import
duty for this fee but such duty shall not exceed by more
than 15 per cent. ad valorem the duty chargeable on motor
cars, trucks and omnibuses of British Empire manufsc-
ture.
Self-contained air-conditioning machines comprising elements
for r-oolmg, control of humldlty, cleamng and circulating of
air . . . .

483

Maximum Margin
of Preference.

5 per cent. ad val.
5 per cent. ad val.
5 per cent. ad val.

Present margin.

Present margin.
Prosent margin.
Nil.

74 per cent. ad val.
5 per cent. ad val.
5 per cent. ad val.
Nil.

8 per cent. ad wval.
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_Maximum Margin
Article. of Preference.

Tobacco, manufactured (excluding cigars, cigarettes and snuff),
if unportod for salo to the pubhc in umght tins or oon-
Present margin.

Mulk, ev.poratod . . . . . . . . . Present margin.
Advertising matter . . . . . . . . Nil.
Asphalt and bitumen . . . . . Nil
Blacking and polishes (except for lnther) . . Nil
Cereals. manufactured (except wheat flour and venmcelh) . Nil.
Cinematograph apparatus and films . . . . . NiL
Dental paste . . . Nil.
Disinfectants, woedklllem and ‘other mv;ecucldes. hqmd . . Nil.
Elactric batteries and accumulators . . . . . Nil.
Felt, roofing . . . . . . . . . Nil
Fruit, fresh : .

Pears, apples, gnpefnm grapes and oranges . Nil.
Fruit, dried and preserved

Raisins, prunes and .pples . Nil.
Fruit juice . . Nil.
Grease, lubncatmg . . . Nil
Implements and tools :

Axen, hatchets and adzes . Nil

Files and rasps . . . NilL
Machinery :

Dredges and dredging materials . NiL

Internal combustion engines (marine), tl-» motne power
of which iz derived from petrol, kemmorothernpmt« . Nil

Printing and bookbmdmg . . Nil
Pumps . . . . . . . . . NilL
writers . . . . . . . . . Nil

Maps and plans . . . . . . . . . Nil
Oileloth tnd linoleum | . . . . Nil
Paints and enamels { pare-d rudy maxod) . . . . Nil.
Stoves and gntes for domestnc purpoaes . . . . Nil
Tin plates . Nil.

Tractors and steam- rolloru whon used for -rmcultuml cnd
mining purpous and not regmonblo for use on puhlnc thorough
fares Nil.

Wirelems receiving nt-t, ndlo gnmophoneu \alvee nnd otbet
wireless parts and accessories (except transmitting apparatus) . Nil,

TRENGGANU,
Electric batteries for torches and hand lamps . . . 10 per cent. ad val.
Fish, canned :

Salmon, red, sock-eye or blue bnck cnd silver . . . 7} per cent. ad val.
Hosiery of pure silkk . . . . b per cent. ad val.
Leather, dressed . . . . . . . 5 per cent. ad val.
Motor cars, tracks and omnibuses . 18 por cent. ad val.

Belf-contained air-conditioning machines vompmuna c-lnmcut«u

for cooling, control of humndny. cle.nmg and circulating

of air . 5 per cent. ad rol.
Tobacco, mnnufmund (esclndsng cam ci len and almﬂ).

xf:mported for sale to the publicin airtight tins orcontainers . Present margin.
Electric batteries and accumu-hton (dxeopt for torches and band

lamps) . . Present margin.
Machinery :

Dredges and dradgmg m.umdu . . . . . Present margin

Pumps . . . . . . . Prosent margin.

Milk, ovaporoud . . . . . . . . Present margin.
Advertising matter . . . . . . . . Nil
Asphalt and bitumen . . . . . Nil,
Bl.clnng a n})ohahe. (except for lntber) . NilL
ured (except wheat flour and v ormacem) . NiL
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Article.
Cinsmatograph apparatus and films . . . .
Dental paste . . .
Disinfonctants, woodknl.lem and other :mm.twldos, luqund
Enamels . . . . ’
Felt, roofing . . . . . . . . .
Fruit, fresh :

Pears, apples, grapefruit, grapes and oranges
Fruit, dried and presorved :
Rainins, prunes and apples
Fruit juice . . .
Grease, lubric atmg . . .
Implements and tools:
Axes, hatchety and adzes . . . . .
Filesx and rasps . . . . . . .
Machinery :
Internal combustion engines (marine), the motive power
of which i derived from petrol, keroseno or other spmts
Printing and honkbmdmg . . .
Typewriters
Maps and plans . . . . . . .
Qileloth and linoleum . . . . . .
Painta (prepared, ready mnxnd) . . . . . .
Stovew and grates for domestic purposes . . . . .
Tin plates .
Practors and steam-rollem. ‘when used for agnc'ultural and
}mmng purposes and not registerabla for use on public thorough-

Wireleas necmvmg sota, radio- gra.mophonea valves and other
wircloss parts and accessories (except transmitting apparatus) .

. MAURITIUS.

Asphaltum or bitumen for road making .
Bacon and hams (except canned)

Fruit :
Preserved (not in sugar) . . . .
Dried (except dates, raisins and cumntsj

Aocceesories and component parts, other than wms and tubes

for motor vehicles and chassis (except tractors, motor cycles
and side-cars)

Rubber manufactures (exeept tyres and t.ubes, boots and shoes

and toys)

L]

Typewriters . . . . . . .
Varnish . . . . . . . . .
Electrical goods :

Wirelens apparatus and parts thereof . . .

Stoves and household appliances .
Electrical goods of every other descnpt:on (except bulba}
[ Tariff Item No. 61 (¢)] .
Qil, lubricating . . . . . . . .
Grease, lubricating . . . . . . .
Amophos .
Subsatances nnpomd by ag-ncultmsta “or other peraom for
the destruction of animala, vermin, insects and other parmtea

Blakeing and polishes . . . .
Clay, pipe and fire (unprepared}
Fruit, fresh :

Apples and pears .
Motor tractors and parta (1mpomd axclu.swely for agnculbural
RS urposea} . .

'robma, unmanufaotured, not butted or stemmed . . .

. . . . . .

485

Maximum Margin-
of Preference..

Nil.
Nil.
Nil.

Nil..
Nil.

Nil.
Nil.
Nil

Nil.
Nil.

Nil,

1 per hundred
kilos.
Rs. 5 per hundred
kilos.

15 cents per kilo.
74 per cent. ad val.

20 per cent. ad val.

74 per cent. ad val.

b per cent. ad val.

Re. 1:50 per hecto-
litre.

Present margin.
Present margin.

Preaent margin.
Present margin.
Present margin.
Present margin.

Present margin,
Nil.
Nil.
Nil,
Nil
Nil.
Nil.
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Article.

Fruit, canned

Motor cars and pnrta thereof tewcopt tym and t.ubes) [ex Tariff
Ttem No. 71 )

Belf.contained mr-rondmomng machines compmmg elements
for cooling. control of humidity, elan.mng and ctroulntmg of
air . . .

0il, lubncntmg. unmanufactured

Oils, non.edible, other than cotton and linseed

Tyres and tubes for motor cars .
Wirelens appsratus and parts thereof
_Agricultural machinery, except ploughs

writers and pmu thereof .
Windmills .

MALTA.

Fruit, preserved

Chassis of sutamobiles lmporunl w:thout bcxllen fur mt]umrml
purposes (exclusive of parta) .

Motor vehicles valued at over £100 each (except motor tractorx,
motor cycles and side-cars and motor vehicles for tramways
or br::l'oyo). mrludmg pu'ta and accessories {exuopt. tym and
tubes) .

Wireleas sete, accessories and pcrt- thmol' .

8elf-contained air-conditioning machines comprising elomm!s
for (‘o-ollng control of humidity, cleaning and circulating of
air . . . . . . . . .

Tob.eco. unmanufactured . .

ding machines

motnm and ad . : :
hinery and implements for ngncultunl pn.rpooea
BAHAMAS,

[6rr FEs, 1089.

Maximum Margin
of Praference.

3 per cent. ad val.
15 per cent. ad val.

5 per cent. ad val.

2s. Od. por hundred
okes,

2s. (M. per hundred
olios,

Presont margin.

Presont margin.

Nil.

Nil.

Nil.

5 per cent. ad val.

15 per cent. ad val.

15 per cent. ad val.
5 per cent. ad val.

3 percent. ad val.
Prewent margin.
Present margin.
Nil.

Nore.—In the case of articles marked with an asterink, the present margins of pre-

ference shall he understood to mean the present relationshi
charges applicable on importation to sunh articlee the growt
of the United States of America and the dutics or chargex app

between the
Lodm or manufacture

duties or

ble on importation to

the like articles the growth, produce or manufacture of any Dritish Empire country.

« Article.

Belf-contained air-conditioning machines comprising elementa
for coollng, control of hurmd:u. clﬂnmng and rlr('uhtmg of
air

Fruit :

Fresh (except apples and fruits charged with duties under
the Second S(‘Eﬂhlle of the Tanfl Act, 1938) . . .

Dried . . . . . .
Jams, jellies and prc-o'ned fruits . . . . .
Grease, lubricating . . . . . .
Motor cars, trucks and u'a.mbmu
Parts and accessories for motor oars, trueks and ommbunu;

{except tyres and tubes) . . . . .
Oil, lubrirating
Faints
Shingles

Soeap, common, wnln.ng . . . .
Btationery . . . .

Maximum Margin
of Preference,

5 por cont, ad vud.

8§ per cent. ad vnl.
3 per cent. ad val.
6

per cent. ad val.

per cont. ad val.
15 per cent. ad val.
15 per cent. ad val.
4d, per gallon.
8} per cont, ad val.
2d. per thounand linear
. inches,

per b,
per cnnt ad val.
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Article,

‘Tobacco, manufactured :

Fine-eut

Other than fine- cut
Toilet preparations, including ‘toilet mpn
Vegetalles, canned . . .
Whisky :

Overproof in bulk

Underproof in hottles

Aerated mineral waters .
Ammunition, all kinds .

Bacon and hams .

Bags, trunks and valires

Beef and pork, pickled and lla.lted
Biscuits .

Boot and shoes, leaih(‘r .
Chinaware, earthenware and pott.or\'

Coffec, roasted or prepared but not cancentmtcd

D\ namite

Eloctrical apparatuu

Enamelware

Films, cinemato, raph (except educatlon.alj
Fish, canned . p cop .
Furniture

Glass and g]ua-nwaw
Grains :

Chicken and dairy foed
Haherdashery and mllhnery
Hardware .

Hatx and caps

Hay .

Lard, animal

Matches .

Milk, unsw eetmnéd

Musical instruments

Nails, other than iron
‘Oilcloth and linoleum
Paper . .

Btarch

Syrup and molasses
Tinware

Toys and gamnes

‘Twine . . . . . . .
Hominv * . . . . . .
Cornmeal * . . . . . .
Eggs * . . . . .
Meat, fresh . . . .
Poultrv and game, ‘dressod * .
Vegetables, fresh (other than potat.oes)‘
Vegetables, fresh, potatoes * .
Fresh fruit :

Oranges, lemons and grapefruit * .

Tyres and tubes for motor cnrs, trucks and om.mbuues

Books, printed
Clganl .
Cigarettes

. . .

Note.—The maximum margin of preference set forth
above relates to the margin between the duties and other

oharge!

Or man ture of the

dutiee and other charges applicable on importation to

cigarettes the produce or manufacture of any territory of
the British Empire other than cigare

ttes made entirely

of tobacoo grown within the British Empire,
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Maximum Margin
of Preference.

164 per cent. ad val.

3d. per lb

6} por cent. ad val.
84 per cent. ad val.

4s. Ocl. per proof gall.
Re. (vl, per dozen re-

puted quarts.
Present margin.
Present margin.,
Present margin,
Present margin.
Present margin.
Present margin.
Present margin,
Present margin,
Present margin.
Present margin.
Present margin.
Fresent margin.
Present margin.
Present margin.
Present margin.
Present margin.

T’resent margin.
Present margin.
Present margin.
Present margin.
Present margin.
Present margin.
Present margin.
Prerent margin.
Present margin.
Present margin.
Present margin.
Present margin.
Present margin.

Present margin,
Present margin.
Present margin.
Present margin.
Present margin.
Present margin.
Present margin.
Present margin.
Present margin.
Present margin.
Present. margin.

Present margin.
Present margin.

Nil.
Nil.
Nil.

plicable on mEomtm to cigarettes the produce -~
nited States of America and tie
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Article.

Foitilisers . . . . . . . . . .
Ibsecticides . . .
Packages, empty, for the oxpomt»on of native ptoduoo . .
Plants, roots seeds and bulbs . .
Tobocco unmanufactured . . . . . . .
Wire feucing . . . .

BARBADOS.

Electrical apparatus and appliances
Motor cars, trucks and omnibuses
Parts and accessories for motor cars,
(except tyres and tubes)

Tobacco, manufactured :

Plug, stick, or twist

Cigarettes .

Snuff .

Other kinds (oxmpt o:gan and cheroots)
Wood and timber, unmanufactured :

Pitch lg:(r;o

‘trucks and omnibuses

Wholly or partly dressed . .

Other kinds (except green heart, purple heart, bullet wood,
fustie and locust) :
Undreesed .

Wholly or partly dreesed .

Blnchng and poli-be- . .
Tyree and tubes for motor cars, trucks and ommbu-u . .
Oilmeal and oilcake . . .
Freis ed, luding fi d the
Dri inel curranta, figs, prunes and raisins, other
than candied or crystallised fnut and fn.nt in llquid
Canned and bottled . .
Glass bottles . . . . . . . .
Maize or cornmeal . . . . . . . .
Grease
Hardware .
Implements and tools (oxoapt q;neulmnl)
Lard, animal . . .
Pork, pickled . . . . . . . .
0Oil, lubricating .
Perfumery, cosmetics and toflet mqm (mpt pcfutnod
spirita and soaps) . .
;hnwmphlc npplhnm and m (mpt ﬂtm-) . .
a tine . . . .
Type writers and tw . . . . B .
Vegetables, can e e e e e e

[8tr FEs. 1989..

Maximum h.hrgin,
of Perference.

10 per cent. ad val.
15 per cent. ad val.

15 per cent. ad ral.

&d. per lb.
2s. 0d. per 1b,
3d. per lb.
ls. 3d. per Ib.

8s. per thousand sup.
feet of 1 inch or
less in thickness
(and exceeding 1.
inch pro rata). -
8s. per thousand sup.
feot of 1 inch or
lese in  thicknees
(and exceeding 1
inch pro rata).

8s. per thousand ’
feet of 1 inch or
leas in thicknnes
(and excoeding 1
inch pro rasa).

8s. per thousand sup.
feet of 1 inch or
leas in thickness
(and oxoeeding 1
inch pro rata).

Prosent margin.

Present margin.

Present margin.

Present margin.
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Article,

Wood and timber, unmanufactured :
Shooks and stabes . . .
Headings . . . .

Wood and timbor, manufactured :

House, office and store furniture .

Books, printed . . . . .

“Tobacco, unmanufactured :

Leaf, unstemmed . .
BERMUDA.
Wheat flour .
Fruit, dried
Fish, canned
Meats :

Beef and veal, pickled or salted . . . .
Pork, pickled or salted . . . . . .
Lard, animal .

Electrical supplies . . . . . .
Radios and acoessories . . . . .
wWare .

Lumber . . . . . .
Qil, lubricating . . .
Horses and mules
Cattle feed
Vegetables :
Freeh (except potatoes and onions)
Canned . . . . .
Dried peas and
Cream, fresh
Ice cream . .
Fruit, bottled or canned
Jams and jellies .
Fruit, fresh :
Citrus .
Water melons
Lime juice and other juices
Fish, shell . .
Meats :
Bacon and hams
Canned or bottled .
Poultry and game
Mineral waters
Cigarettes . .
Notr.—The

. .

maximum margin of preference ret forth

above relates to the margin between the duties and other
charges applicable on importation to cigarettes the produce
or manufacture of the United States of America and the
duties and other charges applicable on importation to
cigarettes the produco or manufacture of any territory
of the British Empire other than cigarettes made entirely
of tobacco grown within the British Empire.

Manufactured tobacco other than cigars, cigarettes and snuff

Nore.—The maximum margin of preferencc set forth

above relater: o the margin between the duties and other

charges applicable on importation to manufactured tobacco
the produce or manufacture of the United States of America
and the duties and other charges applicable on importa-
tion to manufactured tobaoco the produce or manufacture
of any territory of the British Empire nther than manu-
factured tobacco made entirely of tobacco grown within
the British Empire.

Tobacco, unmanufactured . . ., . . . .

489

Maximum Margin
of Preference.

Present margin.
Present margin.

Present margin.
Nil. gin

Nil.

5 per cent. ad val.

14d. per dozen.

1} per cent. ad val.
1} per cent. ad val.

1} per cent. ad val.

13 per cent. ad val

}} per cent. ad val.
10 per cent. ad val.
10 per cent. ad val.
74 per cent. ad val.

1} per cent. ad val.
1} per cent. ad val.

Present margin.
Present margin.

Present margin.
Present margin.
Present margin.
Present margin.
Present margin.
Present margin.
Presont margin.

Present margin.
Present margin.
Present margin.
Present margin.

Present margin.
Present margin.
Present margin.
Present margin.
Present margin.

Present margin,

Pregent margin.
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Article.

Boots and shoes of leathor . . . . . . .
Chinaware . . . . . . . . .
Cooking stoves .

Coemetics . . .

Cotton :

Piece goods .

Other cotton gooda (moludmg elotlung other than hodery) .
Cotton, and silk clothing (excludmg honery) .
Engines and parts theroof .

Furnitare . .
Glass .. . .

Glassware .

Hats and caps

Kitchenware

Linen:

Clothing .

Other linen goodn
Millwork
Musical instruments . . .

Paints and varnishes . . . .

Paint oil . . . . .

Paper, wrapping .

Photographic supplies .

Rayon clothing (excluding homary)

Sanitary supplies . .

8ilk clothing (excluding homery)

Hosiery of lk .

Soap flakes and other clo.mung materials

Soap. laundry

Stationery . .

Typewriters and .ddmg ‘machines . . .
Woollen clothing . . .
Y achta, motor or oul (not for commercial woe) .
Books (except thoss for accounting purposes) . . .

BRITISH GUIANA.

Fish (except Morocut), smoked, dried, salted or l‘reah. when
imported in cold storage
Fruit, fresh :
Apples .

Lard, animal .

Self-contained ur-oond:tnomnc machmea compnmng elomonta
for cooling oont.rol of hmmdnty. ole-mng and cmmhhn‘ of
air .

Machinery :
Agricaltural . . . . .
Mining . . . . .

Lumber ;

Dressed . . . . . . . . .

Elsctrical goods and apparatus (exoept olooh-o modiul -ppnutm
and insulated wires and cables) . . .
Explosives :
Dynamite, .m.i‘:l other exph;nvos for blasting purposnes .
Gunpowder, r a-rock and fuses, for blasti p\n-pom .
Qilcake and ailmeal ng .
Fish, canned . . R . PR . .

[8ta FEs. 1989.

Mdximum Margin
of Preference,

Present margin.
Prosent margin.
Prescnt margin.
Prosent margin.
Present margin.
Presont margin.
Present margin.
Present margin.
Present margin.

Present margin.
Presoent margin.
Present margin.
Present margin.
Present margin.
Present margin.
Present margin.
Prosont margin.
Present maryin.

Present margin.
Present margin.
Presont margin.
Present margin.
Present margin.
Presont margin.
Present margin.
Presont margin.
Present margin,
Presont margin.
Pregent margin.
Prosent margin.
Present margin
Present margin.
Present 1nargin.
Present margin.
Prewent margin.
Prewent margin.
Nil.

81 per cwt.

60 c. per barrel of
160 b,
$1:30 per hundred Ib,

5 per cent. ad val.

8 por cent. ad val.
6 por cent. ad val.

$2-00 per thousand ft.
board measure.

$2: 00 per thousand ft.
board meagure.

Present margin.

Present margin.
Present margin.
Prosent margin.
Prewent margin,



Fruit :

STARRED QUESTIONS AND ANSWERS.

Article.

Dried (except currants) .
Canned or preserved (exoept pmupple-)

Farinaceous pmpl.ntlons (oxoept ﬂour, mu .nd oat-

meal) .
Oil. lubricating
Cireases and fats
Pijch

House, office cabmet or sbore furmture of iron and stoel
Implements and tools and parts thereof :

Agricultural
Other kinds

Machinery :
FElectrical
Marine .
Office
Printing
Rice
Sugar

Other k;nds (axcept agncultural mmmg, sewmg machmes

and parts and water and sewerage machmory)
Accessories and appliances

Motor cars, trucks and omnibuses

Parts and acoessories for motor cars, trucks and ommbuses

(except tyres and tubes)
Musical instruments (except pianos and organs)

QOileloth

Photographic mstruments and applmnces
Scientific instruments and appliances (except electncal)

Perfumery, cosmetica and toilet requmtos (exeept perfumed
spirite and soap)

Polishes and blacking

Tar

Tins, dv.'ums and sumxlar oonfamorﬂ of 1ron and steel

Wood and timber, unmanufactured, for making containers

for gooda of local manufacture or prodncuon
Aircraft and parts thereof . .

Books .

Films, «memAtogmph
Fruit, fresh (except apples, llmes, oranges and grapefrmt)

Tobacco. in leaf, in packages contmmng not less than 400 lba.:

Containing not less than 25 per cent. and not more than
38 per cent. of moisture . . . .
Containing less than 25 per cent. of moisture

Motor cars and motor vehicles, n.e.i.
Norg.—The minimum specific rate of duty applicable to
motor cars the manufacture of the ITnited States of America

BRITISH HONDURAS.
[Tariff Item No. 26 (g)]

shall not exceed $60 each.

Parts and accessories (except tyres and tubes) for vehicles in

Tariff 1tem No.

Self-contained  air- condltmmn.g machines oompnsmg elements
for coolmg, control of hurmdlt), cleamng and cn‘culstmg

of air
Fruit, dried

26 (g)

Farinaceous prepamtmns

Cornflour

Other cereal foods (except arrowroot macarom, sa.go,

tapioca and starch)
Fruits, candied, crystallised, canned md bottlod
House, office cabinet or store furiture of iren or other metal
Perfumery and toilet preparations (except perfumed spirits)
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Maximum Margin
of Preference.

Present margin.
Presont margin.

Present margin.
Present margin.
Present margin.
Present margin.
Present margin.

Present margin.
Present margin.

Present margin.
Preeent margin.
Present margin.
Present margin.
Present margin.
Present margin.

Present margin.
Present margin.

Present margin.

Present margin.
Present margin
Present margin.
Present margin.
Present margin.

Present margin.
Present margin.
Present margin.
Present margin.

Present margin.
Nil.
Nil.
Nil.
Nil.

Nil.
Nil.

15 per cent. ad val..

15 per cent. ad val.

5 per cent. ad val.
5 per cent. ad val.

5 per cent. ad val.
5 per cent. ad yal.

10 per cent. ad val.
10 per cent. ad val.
10 per cent. ad val..
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Article.

‘Vegetables :
Canned . . .
Fresh (except omon-. potalou and gnrlu:) .
Apparel, wearing (except hosmr) lhu’u. vests, amglats and other
men's underwear) .
‘Biscuits, bread and cakes . . .
Blacking and polishes (except woodwork pohnhea)
Brooms and hrushes (household) . .
Tyres and tubes for motor cars, trucks n\d ommbuac. . .
Cement . . .
Cocoa, prepared (oxvept -aweetmuts} . . .
Coffee, ground or otherwise prepared . . .
‘Confectionery, including flav ourmg -lyrupu .
Cordage rope and twine .
Eggs, fresh .
Electrical nppantu.ﬂ, inc Iudmg radio recewmg sets and’
thereof .
Films, clmmbq;nph
Fruits, fresh .
Nuts, edible . .
Cornmeal and oatmeal .
Indis rubher manufactures .
Implemente and tools (exm-pt qtnrulturll and for use on ponltr\
farms)
Lard, animal .
Lamps and lampware .
Machinery, including accessories :
Electric h‘hl.lng
Marine . . . .
Sawmill . . . .
Pork, pickled . i
Metals and metal manufactures :
Barbed wire, hog fencing and staples for same .
Nails, spikes, rivets, clinches and wire of iron and steel
Musical instruments of all kinds, not being toys
il :

p.n;

Lubricating .
Linseed, raw and boiled .
Medicmal and essential
Oilcloth and linoleum .
Painters colours and materials :
Dry or in e form . . . . .
Prepared, mudmg ready mixed . . . . .
Turpentine .
Paper manufactares, other kmdn, n.e.i. [antﬂ' Ttem No. 31 {d)]
Pickles, sauces and condimenta .
Balt, coarse, fine and rock .
Soap, common, including Iaund.ry polnhmg and soft lo.p

hoco urlm.nufu-tu.md
Black ieaf and similar brands .
Other kinds .
Tobacco, manufmured
Ci

Typewriters, uldmg machines and p-ru thereof

Vegetables, cnions and potatoes .

Wood and timber, manufactured :
Furniture and cabinet ware . .
Other kinds .

Wood and timber, unmsnufumnd
Lumber sawn or havn s

Undressed . .

A Y

A

= % & s
.

[8Tu Fes. 1989.

Maximum Margin

of Preference.

5 per cent. ad val,
5 per cent. ad val.

Presont margin.
Pressnt margin.
Presont margin.
Present margin.
Present margin.
Present. margin.
Present margin.
Present margin.
margin,
margin.
margin.

margin.
margin.
margin.
Presont margin,
Proaent margin.
Present margin.

Preaent margin.
Present margin.
Present margin.

Present margin.
Present margin.
Present margin.
Present margin.

Present margin.
Present margin.
Present margin.

Present margin.
Prearnt margin.
Prosent margin.
Present margin.

Prosent margin.
Present mnrmn.
Present murgm
Present margin.
Present margin,
Present margin.
Present margin.
Preaent margin.

Present margin.
Presont margin.

Present margin.
Present margin.
Present margin.

Present margin.
Present margin.

Present margin.
Present margin.
Na.

.
Nil.
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Article.

Metals and metal manufactures :
Rafting chains and timber dogs

Railway and trunvsy rollmg ctock and mtonsl p.nd parta &nd

Stationery other t pqnt
Blate pencils .
Printing ink .
Tractors and parte thereof

Trallenuadoam;ndwsgom'andpam;ndwoeuomforugn

cultural p

Trucks and trailers and pom and woeasonea thoreof nmportod
for use in conneoction with chicle and mahogany operations

Corn . . .

Tobacco, manufactured :
Cigarettes

orE.—The maximum margm of proforenoo set forth
above relates to the margin between the duties and other
c applicable on rtation to cigarettes the produce
e l?::hi States of America al:ul the
duties and other charges applicable on unportatnon to ciga-
rettos the produce or manufacture of any terri
British EmE other than cigarettes manufs
mpire containing 50 per cent. or more of British

or manufacture of the

the British

Empire tobacco.

Other (oxcept cigars)
Confectionery . AN

8elf-contained air-conditioning maciunes comprising elements for
ocooling, control of humidity, cleaning and cu'cuhtmg of

air

Electrical apparetus for genomtmg eloctncuty

Telograph and telephone apparatus
Lumber, sawn or hewn :
Undressed

Wholly or partly dreesed

Biscuits, bread and cake :
Swoetonod .
Unsweetened, not in bulk

Fish, canned

Fruit, fresh :
Apples .
Other kinds

Fruit, dried .
Jams, jellies and preserved fruita
Wheat .
Pulse :
Beans and peas, whole
Lard, animal
Meats :
Fresh
Pork, ptckled .
Tongues, wet, salted
Bacon and hnns .
Sausages, wet, salted or oured .

Hardware :
[Tariff Item No. 46] .

Typowntaen . . . . .
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Maximum Margin
of Preference.

Nil.
Nil.
Nil.
Nil,
Nil.
Nil.
Nil.

la.l Od. per hundred
b.

1s. Od. per Ib.

10d. per lb.
5 per oent. ad val.

5 per cent. ad val.
2{ per cent. ad val.
2¢ per cent. ad val.

8s. per thousand feet,
sup. measurement,
of 1 inch thick.

8s. per thousand feet,
sup. measurement,
of 1 inch thick.

Present margin.
Present margin.

Present margin.

Present margin.
Present margin.
Preeent margin.
Present margin.
Present margin.

Present margin.
Present margin.

Present margin.
Present margin.
Present margin.
Present margin.
Present margin.

Present.margin.
Present margin.
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Ay
Maximum M

Article. of Preference.
Hoops, shooks, staves and he.dmgn of wood (for puthng up island
produce) . Present margin.
Tin manufactures (exespt hgoh) . . . . . . Present margin.
Motor cars, trucks and omnibuses . Presont margin.
Ptm and acceesories for motor cars, "trucks md omnibmu
t t and tubes) - . Present mlrgm
me y than p:tch . . . . . . . Present margin.
g powder . . . . . . . - Present margin.
Broomsp:nd brushes Present margin.
Carn.f pu-u (empt for motor vdnola And rulw.y mllmg
Present margin.
Eg.nc‘sl Present margin.
E i -ppantns (inoludin gmdio rooeiving sets and pu'u
thereof) . . . . . . . . . . Present margin.
Fibre manufactures LT . . LT . . Present margin.
Films, cinematograph Prosent margin.
Glassware (except bottlee lnmp.. hmp clmnneyl and uble gh-
ware) . Present margin.
Grease, lubmtmg . . . . . . . . Present margin.
Hemp manufactures . . . . . . . . Present margin.
India rubber and gutta &nh& manufactures (except boota and
shoes and tyres and tu . . . . . . Present margin.

Instruments, scimtiﬁw . . . . . Present margin.
Leather, dreesed and . . . . . . Present margin.
Machinery and parts thereof :

As enumerated in Fourth Schodule (Sec 5) No. 3 (a) of Tariff

Law No. 4 of 1925 . ‘ . Present margin.
Other (except fire engines md rondmnlung mnclnner;) . . Present margin.
Molasses and syrup . . Present margin.
Oilcloth (including hnoloum) . . . . . . Preeent margin.
Painters colonn And materials . . . . . Presont margin.
P.geot“d mrds. writing, fru.it wrapping, card-

guardn for d produce, hoops, and shooks of card-

board or paper) . . . . . . . . Present margin.
Perfumery . Present margin.
Photognphxc appuutus and chemicals for p}notomaphlc use . Presont margin.
Roein . Present margin.
Bsddlery and harness . . . . . - Present margin.
Stationery (except writing poper) . . . Present mugm.
Vegetables, fresh (except poutou, onions and guhc) . - Preeent margin.
Wallboards, ﬁrvprcof . . - Present margin.
Wax . . . . . . . . . Present margin.
Furniture of wood . . . . . . . . Presont margin.
Aircraft and parts . . . . . . . . Preeent margin,
Implements and tools :—

Agricultural . . . . . . . - Present margin.
Musical instruments . . . . . . . . Present mtrgm
Railway rolling stock . . . . . . . . Present
Advertising matter . . . . . Nil
Bags and sacks for &:tmg up island produco . . . . Nil.

Bees, beehives and lp‘pll'ltu. . . . . Nil
Books, printed . . . . . Nil.
Glucose . . . . . . Nil,
Hooks and shooka of u-on and neel . . . . . Nil
Hoops and shooks of cardboard or paper . . . . Nil
Insecticides and vermin killers . . . Nil
Plants, seeds and bulbs (for propcgmon or culmuuon) . . Nil.
Tobacco, unmanufactured . . Nil.

Wire screen cloth . P . e e, . NilL
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-

Maximum Margin
Article. of Preference.

TURKS AND CAICOS ISLANDS.

Self-contained air.conditioning machines comprising elements
for ooolmg oont.ml of humxdlty, clesmng l.nd cu'cuhtmg of

. per cent. ad val.

lleou

Fresh . . . . . . Present margin.

Beef, pork and wnguea plclded or salted . . . Preeent margin.

Smoked, dried or cured, mclndmg bacon and hams . Preeent margin.
Lard, animal . . Present margin.
Lumber, undressed and dressed . . . . . Present margin.
Tobacco, unmanufactured . . . . . . Nil

CAYMAN ISLANDS.
8elf-contained air-conditioning machines compnnng elements for
cooling, control of numidity, cleaning and circulating of air . 5 Fer cent. ad val.
Baocon, hams and ahouldou, ;nd beof md pork pncklod or ultod Nil.
Lard, animal . . Nil.
Tobacco, leaf and plug . . . . . . . Nil
Lumber, und and dreued . . . . . . Nil
ANTIGUA.

8elf-contained air-conditioning machines comprising elements for
cooling, control of humidity, cleaning and circulating of air . 5 per cent. ad val.
Lumber, pitch pine, white pine, spruce, fir and hemlock . . 8s. per thousand feet,
Rup. measurement,
of 1 inch thick.

Mules . . . . . Present margin.
Bags and sacks :
For the expomtnon of produoe . . . . . Present margin.
Other . . . . Present margin.
Biscuits, bread md cakee, other than unsweotened . . . Preeent margin.
Boote and shoes of leather . . . . Present margin.
Motor cars, trucks and omnibuses . Present margin.
Parts and acceasories for motor cars, trucks and ommbusee, includ-
ing t and tubes . . . . . . Present margin.
Linseed oilcake and oakemeal . . . . . . Present margin.
Chemicals :
Calcium carbide . . . . . . . . Present margin.
Other kinds . Present margin.
Electrical nppantm (mcludmg radio rocewmg sots and psrta
thereof) . Present margin.
Fruit :
Dried . . . . . . Present margin.
Canned and bottled . . . . . Present margin.
Cornmeal . . Present margin.
Farinaceous prepnratlons (exoept a.rrowroot) . . Present margin.
Grease . . Presoent margin.
Haberdnshery and mxlhnery (except hoslory) . . Present margin.
Hardware . . . Present margin.
Implements and tools :
Agricultural . . . . . . . . Present margin.
Other kinds . Present margin.
India rubber and gutta percha manufwtures (excopt tyms and
tubews) Present margin.
Lard. animal Present margin.
Lime, building Present margin.
Meats :
Smoked or cured, including bacon and hams - Present margin,
Beef and pork. pwk]ed or sa.lted . . - Present margin.
Cenned . Present margin.

¥ 2
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Maximum Margin
Artiole. . of Proferono?
Musical instruments . . . . . . . - Present margin.
Oil, lubricating . . . . . . . . . Present margin,
Oilcloth and linoleum . . . . . . . . Present margin.
Paints and oolours . . . . . . . . Present margin.
T tine . Present margin.
Perfumery and totlot prepuuuons not oonwnmg perfumod
spirite . Present margia.
Spirite, whisky . . . . . . . . . Present margin.
Cigarettes . . . . . . . . . . Present margin.
Vegetables :
Potatoes, other than sweet . 'Present margin.
Canned . . . Present margin.
Fruit, fresh (oxcept apploa) . . Nil.
Manures . . . Nil
Tobacco, unmanufactured . . Nil
ST. CHRISTOPHER-NEVIS.
Self-contained air-conditioning machines comprising elements for
cooling, control of lmmldlty. olmmng and emmlaung of air . 8 per cent. ad val.
Mules . . Present margin.
Bags and sacks :
For the exportation of produce . . . . - Present margin.
Other . . . - Present margin.
Biscuits, bread and c‘kos other than unswoetenod . . . Present margin.
Boots and shoes of leather . . . . . Present margin,
Motor cars, trucks and omnibuses Present margin.
Parts and accessores for motor cars, trucks and ommb\uu, includ.-
ingt and tobes . Present margin.
Li , oilcake and cakemeal . . . . . . Present margin.
Chemicals :
Calcium carbide . . . . . . . . Present margin.
Other kinds . Present margin.
Electrical appontns (mcludmg radio receiy mg sets and pu'u
thereof) . Preeent margin.
Fruit :
Canned and bottled . . . - Present margin.
Dried . . . . . . . Present mnrgln
Cornmeasl . . . Present mumn
Farinaceous prepcnuom (exoopt urrowroot) . . Preeent margin.
Grease . . Prosent margin.
Hnberda.nhery and tmllmery (except honery) . . Present margin.
Hardware . . . Present margin.
Implements and tools :
Agricultural . . . . . . . . Present margin.
Other kinds . Present margin.
India rubber and gutu perr-hn mwufactureu (except t)ree and
tubes) . Present margin.
Lard, animal . . . . . . . . . Present margin.
Lime, building . . . . . . . . . Present margin.
Meats :
Beef and pork, pickled or salted . . . . . Present margin.
Canned . . . . Present in.
Smoked or curod mcludlng b‘wn and hnml . . . Present margin.
Musical instruments . . . . Present (
Oil, lubricating . . . . . . . . Present margin.
Oilcloth and linoleum . . . . . . . . Present margin,
Painta and colours . . . . . . . . Present margin.
Tu tine . Present margin.
Perfurmery and tollot prop.ntlonn, not conmmng perfumod
epirite . Preeent margin.
Bpirite, whisky . . . . . . . . . Present margin.
Cigarettes . . . . . . . . . . Present margin.
Vegetables :
Potatoes, other than sweet . . . . Present margin.

Canned . . . . . . . . Present margin.
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Maximum Margin.

Article. of Preferenoce.

Wood and timber, unmanufactured :

Lumber, white pine, spruce, fir and hemlock .. . Present msrgm,

Lumber, pitch pine . .. . . Present margin.
Fruit, fresh (except apples) . . . . . . Nil
Manures . . . . . . . Nil
Tobacco, unmunufactumd . . . . . . Nil

DOMINICA.

Self-containod air-conditioning machines comprising elements
for cooling, control of hunmdlty, cleaning and circulating of
. 5 per cent. ad val.
Lumber, pitch plne, white plne. spruce. fir and hemlock . . 8s. per thousand feet,
sup. measurement,
of 1 inch thiok.

Mules . . Present margin.
Bags and sacks, other than for the oxpomhon of produoe . Prescnt margin.
Biscuits, bread and cakes, other than unsweetened . . Present margin.
Boots and shoes of leather :
Where the price per pair does not exceed 2. 6d. . Present margin.
Where the price per pair exceeds 2. 6d. but not 5s. 0d. . Present margin.
Where the prioce per pair exceeds 5s. 0d. . . Present margin.
Motor cars, trucks and omnibuses . Presont margin.
Parts and accessories for motor cars, trucks and omnibuses. in-
cluding tyres and tubes . . . . . . . Present margin.
Linseed oilcake and cakemeal . . . . . . Present margin.
Chemicals :
Calcium carbide . . . . . . . . Present margin.
Other kinds . Present margin.
Electrical appmtus (mcludmg radio reoenvmg sets and pom
thereof) . Present margin.
Fruit :
Canned and bottled . . . . . . . Present margin.
Dried . . . . . . . . Present margin.
Fresh (except npplee) . . . . . . . Present margin.
Cornmeal . . . . . Present margin.
Farinacoous prepamhons (exoept a.rrowroot) . . . . Present margin.
Grease . . . . Present margin.
Haberdashery and xmllmery (exmpt homery) . . . . Present margin.
Hardware . . . . Present margin.
Implements and tools, other than agncultunl . . Present margin.
India rubber and g'utto perehs mnnufwtures (except tyres md
tubes) . Present margin.
Lard, animal . . . . . . . . . Present margin.
Lime, building . . . . . . . . . Present margin.
Meats :
Boef and pork, pickled or salted . . . Present margin.
Canned . . Present margin.
Smoked or curod. mcludmg bacon and hams . Present margin.
Musical instrumentes . . . . . . . . Present margin.
Oil, lubricating . . . . . . . . . Present margin.
Oilcloth and linoleum . . . . . . . . Present margin.
Paints and coleurs . . . . . . . . Present margin. .
Turpentine . . Present margin.
Perfumery and toilet prepmhons, not conwmng perﬁuned
8pirits . Present margin.
Spirits, whisky . . . . . . . . . Present margin.
Cigarottes . . . . . . . . ) . Present margin.
Vegotables :
Canned . . . . . . Present margin.
Potatocs, other than 8weet . . . . . Present margin.
Bags and sacks for the exportation of pmduee . . Nil
Implements and tools, a,gncultnml . . . Nil.

Manures . . . . . . Wil
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Maximum Margin

Article. of Preforence.
Tobacco, unmanufactured :
In packets of less than 200 1b, . . . . . . Nil
In other packets . . . . . . . . Nil
MONTSERRAT.

Belf-contained air-conditioning machines comprising elements
for coolmg. control of humxdxty. oleamng and cu'cnlnung of air . 5 per cent. ad val.

Mules . . Present margin.
Bags and mka :
For the exportation of produce . . . . . Present margin.
Other . . . . Present margin.
Biscuits, bread and c.ksa. other (hn.n unsmtened . . . Present margin.
Boots and shoee of leather . . . . . . . Present margin.
Motor cars, trucks and omnibuses . . Present margin.
Parts and accessories for motor cars, trucks .nd ommbum. in-
cluding tyres and tubee . . . . . . . Present margin.
Linseed oilcake and cakemeal . . . . . . Present margin.
Chemicals : .
Calcium carbide . . . . . . . . Presont margin.
Other kinds . . Present margin.
Electrical apparatua (mcludmg mdxo receiv mg sots and p.rts
thereof) . Present margin.
Fruit :
Canned and bottled . . . . Prosent margin.
Dried . . . . . . . Present margin.
Cornmeal . . . Present margin.
Farinaceous preporatwns (exmpt nrrowroot) . . Present margin.
Grease . . Present margin.
Haberdasher\ and mdlmerv (except hoewry) . . Prosent margin.
Hardware . . . Present margin.
Implements and tools :
Agricultural . . . . . . . . Present margin.
Other kinds . . Preeent margin.
India rubber and gutu percha manufn.ctum (exeopt tyrec md
tubes) . Prosent margin.
Lard, animal . . . . . . Present margin.
Lime, building . . . . . . Present margin.
Meats :
Beef and pork, pickled or salted . . . . . Present margin.
Canned . . . . Present margin.
Smoked or cm'ad mcludmg bacon and ham- . . . Present margin.
Musical instrumenta . . . . . . . . Presont margin.
Oil, lubricating . . . . . . . . . Proesent margin.
Oilcloth and linoleum . . . . . . . . Prosent margin.
Paints and colours . . . . . . . . Present margin.
Turpentine . . . Present margin.
Perfumery and toilet pmpcrauonn. not contumng perfumo«l
spirits . Present margin.
8pirits, whisky . . . . . . . . . Present margin.
Cigarettes . . . . . . . . . . Present margin.
Vegetables :
Canned . . . . Present margin.
Potatoos, other than sweet . . . Present margin.
Wood and timber, unmanufactured :
Lumber, white pine, spruce, fir and hemlock . . - Presont margin.
Lumbor pitch pine . . . . . Present margin.
Fruit, fresh (except apples) . . . . . . . Ni.
Manures . . . . . . . . N#.

Tobacco, unmanufocmrod . . . . . . . Nil.
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Article.
{ VIRGIN ISLANDS.’ :

Belf-contained air-conditioning machines comprising elements for
cooling, control of humxchzy,ole.mng md cxmuhtmg of air .
Mules . . . .
Bags and sacks :
For the exportation of produce . . . . .
Other
Biscuits, bread and cskos, other t.han umweotened
Boots and shoes of leather
Motor cars, trucks and omnibuses’
Parts and accessories for motor cars, tructn snd ommbunoa, m-
cluding tyres and tubes . . . . . .

Linseed oilcake and cakemeal
Chemicals :
Calcium carbide
Other kinds
Electrical appuratun (mcludmg radxo reoelvmg sots and poru
thereof)
Fruit :
Canned and bottlod
Dried
Cornmeal
Farinaceous proparanonn (oxoopt. urrowroot)
Greaso
Hsberduhory and mxllmery (oxoept honery)
Hardware

Implements and tools, othor than sgncult.nml
India rubber and gu ‘ta percha mnufactures (exoept tyreo and
tubes)

Lard, animal

Meats :
Boef and pork, pickled or salted . . . .
Canned . . .
Smoked or oumd mcludmg bacon and hams

Musical instruments .

Qil, lubricating .

Oilcloth and linoleum

Painte and colcurs

'I‘u?entme .

Perfumery and toilet preparonons, not oonmmmg perfumed
irite .

Bp.u?lta whisky

Cigarettes .

Vegetables :
Canned . . . . . . .
Potatoes, other than swoet . .

Lumber, pitch pine, white pine, spruoe, fir .nd hemlook

Fruit, fresh (except apples) . .

Implements and tools, ngnculwml . . .

Lime, building . e

‘Tobacoco, unmanufactured . . . . . . .

TRINIDAD AND TOBAGO.

'I‘eleqmph and telephone apparatus .
}Viro ess goods and apparatus. . .
ish :
Pilchards, canned .
Fruit, fresh (except opplea .nd llmes)
Honery of silk . .

Hosiery of artificial silk . .
Lard, animal . .

Maximum Ma

of Preferenoe.

5 per cent. ad val.

Present margin.

Present margin.
Present margin.
Present margin.
Present margin.
Present margin.

Present margin.
Present margin.

Present margin.
Present margin.

Present margin.

Present margin.
Present margin.
Present margin.
Present margin.
Present margin.
Present margin.
Present margin.
Present margin.

Present margin.
Present margin.

Present margin.

Present margin.

Present margin.

Present margin.

gmont margin.

resent n.
¢ margi

margin
Preeent margin.
Present

10 per cent. ad val.
10 per oent. ad val.

499

$1-20 per hundred lb.

r cent. ad val.

5
TE: equivalent of 9d.

per pair.
The equivalent of 6d.

per pair.
8 c. porplab
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Maximum Margin
Article, of Preference.
‘Nors.—The margin of preference 'foru?. 36 o per Ib.
oTR.— maximum
above uhtu to the margin between the duties and other
icable on im tion to cigarettea the ptoduu
o LT sPplcable an importation 1o sige.
uties and ot 8] on importation to eiga-
rettes the produce or manufacture of any territory of the
British Erlgnuo other than cigarettes made wholly or in part
of British Empire grown tobacco.
Lumber, sawn or hewn :
Undressod 3232 per thousand
t.
Wholly or partly dreesed . . . ‘ tzt-_oo per thousand
eot.
Motor cars, exceeding 3,000 lb. in weight [Tu'l.ﬂ' Iwrn No. 21 {d]
(II)] Persent margin,
Motor lorrics and vans ['l‘anﬂ' Item No. 21 {c}] . . Present margin.
with or without engines, or fitted tyree, constructed
solely for commerical use Present margin.
Parts and accessories for vehiclea ahown in Tariff Items Nos. 21
(d) (II) and (e) . . Preeent margin.
and tubes for motor mu. lorriee and vans . . - Present margin.
Linseed cake and meal . . . . - Preeent margin.
Clocks and watches (exeept electric clo-eh) . : . . Present margin.
Confectionery . Preeent margin.

Electrical goods and a pll‘ll'l.ll {e:eept wires and cables, tele-

graph and telephonepuppantus. electric lighting appliances,

accessories, fittings and parts thereof, batteriee and accumu-

lators) . . Present margin.
Cinematograph and pm)ectmn ap-pnrntm electm:olly crpoutod Present margin.
Photographic and cinematograph apphmm and accessories,

n.e.s. (except photog'rap}nc chemicals) . Present margin.
Films, cinematograph
Blank filma Prosent margin.
Expossd films :
Positives :
News films admitted as such by the Collector of
Customs and Excise . . Present margin.
Other . . . . . . Preeent margin.
Fireclay . . . . . . . . . . Present mangn.
Fruit :
Apples, fresh . . . . . . . Present margin.
Cannod or bottled in ny-rup . . . . . . Present margin.
Present margin.
]‘rmt juice {erwrt lime Jmoe}, unfa-mmted not oontammg added
spirit and not liable to duty as table water . . Present margin.
‘Wheat flour . . . . . Present margin.
Farinaceous prap.ntwnl (e:oept ﬂ'rowroot) . . . . Present margin.
Grease, lubricatmg . . . . Present margin.
Hardware, other than hollow- wue, n.c.s. . . . . Present margin.
Implements and tools :
Artisans tools . . . Present margin.
Other kinds [Tanﬂ Iwm No. 53 (b)] . . Present margin.
Machinery and parts and accessories thereof {excopt marine
machinery) . . Present margin.
Pork, pn:k.lod or selted . . Present margin.

Iron and steel and manufwtum thamofi(uoept pig- u'on mﬁwu.
blooma, billete and slabs ; bars and rods ; hooplndsmp plates
and sheets, coated, not coated and u.nned railway rails and
other railway mcunnl fencing wire; wire nails and
staples ; and hollow-ware, n.e.s.) . . Present margin.
Nou-ferrous metals and manufsctures thereof (axoopt dumimum,
other than hollow-ware ; brass and alloys of copp«r, unwrought

in blocks, ingots, &e¢., and lead and manufactures thereof) . Present margin.
0il, lubncnt.mg . . . Preserrt margin.
Scientific instruments and .pplumm lnd pnrta tbamf . . Present margin.

Byrup . . . . Presont margin.
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Maximum Margin
Article. of Preference.
Wood and timber, unmanufactured : .
Shooks, staves and headings, oak, white . . . Present margin.

Implemevnu and tools : .
Agricultural and horticultural (except secateurs) . . Nil
Tobacoo, unmanufactured :
Leaf, containing less than 25 per cent. moisture . . Nil.

GRENADA.

Belf-contained air-conditioning machines comprising elements for
cooling, control of humidity, cleaning and circulating of air . 6 per cent. ad val.

Cattle and other animal foods. . . . . . Present margin,
Gonfecuonory, mcludmg chocolate creams and sweetmeats of All
kinds . . Present margin.
Electrical .ppu-atua (mcludmg ndxo raoelvmg sets md pa.rta
thereof) . Present margin.

Fruit

Cmnod and bottled . . . . . . . Present margin.

Dried . . . . . . . . . Present margin.
Cornmeal . . . . . . . . . . Present margin.
Grease . . . . . . . . . . Present margin.
Hardware . . . . . . . . . . Present margin.
Lard, animal . . . . Present margin.
Meats, smoked or cured, mcludmg bacon n.nd hams . . . Preeent margin.
Beef and pork, pickled or salted . . . . Present margin.
Oil, lubricating . . . . Present margin.
Paper, other than newsprmt and playmg cards . . . . Present margin.
Perfumery, not including perfumed sgmta . Present margin.
B8oap, common, including Eundry, ishing and soft soap . Present margin.
Lumber, sawn or hewn :

Undressed . . Present margin.

Wholly or partly dressed . Present margin.
Books, printed . . Nil
'I‘oboeoo unmanufactured . Nil

8ST. LUCIA.

Belf-contained air-conditioning machines comprising elements
for oooling, control of humidity, cleaning and circulating of air 5 per cent. ad val.

Flour bags . . . . . . . . . . Present margin.
Electrical apparatus :

Wireless sets and components . . Present margin.

Batteries and accumulators . . Present margin.

Other kinds . . . . . Preeent margin.
Fruit :

Canned or bottled . . . . . Preeent margin.

Dried . . . . . . Present margin.
Cornmeal . . . . . . . Present margin.
Lard, animal . . . . Present margin.
Meom salted or pwkled . . . . Present margin.
Oil, lubricating . . Present margin.
Perfumery. not mcludmg permmed splnts . Present margin.

8hooks, staves and headings :
If imported for the expomtlon of cgncultuml produoe Present margin.
Other . Present margin.
Lumber, sawn or hewn :
n . . . . . Present margin.
Wholly or partly dreesed . . Present margin.
Tobacco, unmanufactured . . . Nil v



Eleotrical apparatus :
Radio receiving sets and parts thereof

Other eloet.mtl .ppantus (oxeept. wires and oablea)

Fruit, dried .
Oommoal
Grease

Hardware (exoopt enamelled w.re)

Lard, animal
Beef and pork,

House, office cabinet or store fumxt{u'o of iron and steel

Oil, lubricating

ickled or salted

LEGISLATIVE ASSEMBLY.

8t. VINCENT.

Article.

8elf-contained air-conditioning machines ocomprising elements
for cooling, control of humidity, cleaning and circulating of air
Cattle and other animal foods (exoept bran and pollard)

Paper (except newsprint And Iaymg cu'ds)
Perfumery, not including perfumed spirits
Barrels and puncheons, empty :

Sew, for exporting molasses
or oxporung other produoe

east
Lumber. sawn or hown

Undressed

Wholly or pcrtly dressed

Books, printed

Tobwoo nnm.nuf'.otured

8elf-contained air-conditioning machines comprising eolements
for ocooling, control of hmmdlty, clennmg and cnrculatmg of air

Fruit :
Fresh
Dried .
Preserved
Vegetables :

Fresh (oxcept potatoes)
Preserved . .

Grease, lubricating .
Implements, agricultural
Machinery, mining

Tractors and pcru thereof (otbor than road tmwu)

Motor vehicles (except motor tractors and motor cycles and side-
and acceesories thereof, other than
tyres and tubes (except motor trucks declared to be imported
rtation of ore and waste in mines
) [ex Tariff Item No. 103]

Oil, lubricating, in containers of not less than one gallon

cars), component

solely for use in the t,
and mine treatment wo!

Turpentmo

Clocks and clockware .
Electrical goods and cppa.nml

Lamp bulbs :

Not exceeding 8 watts

Exceeding 8 watts, but not oxooeding 80 watte

Exoeodmg 80 watts .

Films, cmmﬁ.ogr‘ph

Linoleum
Machines,

agnculturd . .
Tyres and tubes for motor cars, trucks and omnibuses

FLJI.

[6Ta Fes. 1939.

Maximum Margin.

of Preference.

5 per oent. ad val.
Present margin.

Present margin.
Present margin.
Present margin.
Present margin.
Present margin.
Present ma.rgm
Present margin.
Present margin,
Present margin.
Present margin,
Present margin.
Prosent margin.

Present margin.
Present margin.
Present margin.

Present margin.
Prosent margin.
Nil.
Nil.

5 per cent. ad val.
10 per cent. ad val.

10 per cent. ad val.
10 per cent. ad val.

10 per cent. ad val.
10 per cent. ad val.
10 per cent. ad val.
10 per cent. ad val.
10 per cent. ad val.
10 per cent, ad val.
10 per cent. ad val.

18 per cent. ad val.

8d. per gallon.
3d. per gallon.
Present margin,

Present margin.
Present margin.
Present margin.
Present margin.
Present margin.
Present margin.
Present msrgm
Present margin.
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Maximum Margin
Article. of Preference.

BRITISH SOLOMON ISLANDS.
Self.contained air-conditioning machines comprising elements
for cooling, control of humidity, cleaning and circulating of air 5 per cent. ad val.
Motor cars, trucks and omnibuses . . . . . . T} per cent. ad val.
Parts and acceasories for motor cars, trucks and omnibuses (except '

tyres and tubes) . 74 per cent. ad val.

Oil, lubricating (other than of mineral origin) . . . . 14d. per gallon.
Tobacco, manufactured :

Cut . . . . . . . la. 3d. per Ib.

Plu . . . . . . . 4§d. perlb.

8tic . . . . . . . 44 perlb.
Enamel and tinware . . . . . Present margin.
Machinery, oloctric, oil and steam . . . Present margin.
Qil, lubricating (of mineral origin) . . . Nil

SCHEDULE 1V.

Notg.—The provisions of this S8chedule shall be construed and given the same effect,
and the application of collateral provisions of the customs laws of the United States to
the provisions of this Schedule shall be determined, in 8o far as may be practicable, as if
each provision of this Schedule appeared respectively in the statutory provision noted in
the column at the left of the respective descriptions of articles.

In the caso of any article enumerated in this Schedule, which is subject on the day of
the signature of this Agreement to any additional or separate ordinary customs duty,
whether or not imposed under the statutory provision noted in the column at the left of
the respective description of the article, such sepaiate or additional duty shall continue
in force, subject to any reduction indicated in this Schedule or hereafter provided for,
until terminated in accordance with law, but shall not be increased.

In the case of any article provided for in this Schedule, with respect to which a lower
rate of United States duty than is specified herein is provided for pursuant to any trade
agreement concluded under section 350 of the Tariff Act of 1930, as amended, such lower
gaw (a;hall not be deemed to be rendered ineffective by reason of any provision of this

chedule.

In the event that any reduction shall be made in the rate of duty of 34 cents per
pound of clean content applicable to wools, not apecially provided for, in the grease or
washed, under paragraph 1102 (b) of the Tariff Act of 1930, the specific part of any rate of
duty provided for in items 1108, 1107 (except as to articles valued at not more than $1 per
pound), 1108, 1109 (a) (except as to articles valued at not more than 80 cents per pound),
1109 (b), 1110, 1112, 1113, 1114 (), (c), and (d), 1115 (a) (except as to articles valued at not
more than $4 per pound), 1115 (1)), and 1119 (except a8 to articles valued at not more than
80 cents per pound) shall, in 80 far as it applies to articles wholly or in chief value of wool
of sheep, bo reduced (calculated to the nearest cent per pound) by the same ratio as such
rate of 34 conts per pound of cloan content is reduced, and the reduced rates thus calculated
with respect to such articles ghall be effective ninety dayr after the said date on which
such reduced rate applicable to wools, not specially provided for, in the grease or washed,
is effective, and shall remain in effect during the remainder of the period during which
such reduoced at is in effect.

United States
Tuii!o?(;:t of Description of Article. Rate of Duty.
Paragraph
1 Carbon dioxide, weighing with immediate
containers and carton, one pound or less
per carton . . . . . . . lec. per lb. on oon-
tents, immediate
* containers, and

carton.
1 Steario acid, valued at more than 8 cents per
pound . . . . . . . . 15 per cent. ad val.
5 Bodium alginate . . . . . . 20 per cent. ad val.
7 Ammonium carbonate and bicarbonate . . le.perlb,

18 Blackings, powders, liquids, and creams for

cleaning or polishing, not a?ecially provided,

for, and not containing alcoho) . . . 12} per cent. ad val.
20 Chalk or whiting or Paris white, precipitated . 15 per cent. ad val.
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United States
Tariff Aet of
1980

LBAISLATIVE ABSEMBLY,

Description of Article.

27 (o) (2) Metacresol, orthocresol, and parsoresol, all

and (8)

27 (d)
27 (b)

31 (a) (1)

31 () (2)

34

38

39

the fomgomg having a purity of 75 per
centum or more, but less than 90 per oen-
tum, and metaparacresol havmg a punty of
75 per centum or more . .

Orthocresol hs\'mg a pnnty of 80 per centum
or more

Metacresol and paracresol, hlvlng a punty
of 80 per centum or more

Cellulose acetate, and compounds, combina-
tions, or mixtures containing cellulose
acetate :

In blocks, sheets, rods, tubes, powder,
flakes, briquets, or other forms,
whether or not colloided, and waste
wholly or in chief value of cellulose ace-
tate, all the foregoing not made into
finished or partly finished articles . .

All compounds of cellulose (except cellulose
acetate, but including pyroxylin and other
cellulose esters and ethers), and all com-
pounds combinations, or mixtures of which

such com Found is the component
matmul of chiet value :

Finished or partly finished articles not
specially provided for, made in chief
value from transparent sheets,
bands, or strips not exceeding three
one-thousandths of one inch in
thickness . . . .

Dried pawpaw juice or pa in, natural and
uncompounded, not edible, and not special-
ly provided for, but advanced in value or
condition by shredding, grinding, chippiug,
crushing, or any other process or treatment
whatever beyond that essential to proper
packing and the mrre\enhon of decay or
deterioration pe manufacture, and
not containing alcoho

Extracts, dyeing and tanning, not conulmng
alcohol :

Sumac .

My rob.lnn

Mangro

Fhvormg extrncts and natural or syntheho
fruit flavours, fruit esters, oils, and essences,
all the foregoing not containing alcohol
and not spec lally provided for .

Tsinglass . .

Writing and copymg ink

Magnesium carbonate, Frem itated

Magpesium oxide or calcined magnenia

Sod oil .

8perm oil, rofined or otherwise promcaed

Spermaceti wax .

Wool grease :

Containing more than 2 por centum of

free fatty acids .

Containing 2 per centum or leas of free
fatty acids and not suitable for medic:-

nal use . . .

Buitable for medicinal use. including
adeps lanae, hydrous or anhydrous

[6Tm Fxs, 1089.

Rate of Duty.

20 per oent. ad val,
and 3§ o. per lb.

10 per cent. ad val,
and 1} o. per lb.

15 per cent. ad val.
and 34 c. per lb.

25 c. per Ib.

80 per cent. ad val.

8 per cent. ad val.

15 per cent. ad val.
10 por cent. ad val.
74 per cent. ad val.

15 per cent. ad val.
26 per cent. ad val.
10 per cent. ad val.
1 c. per lb.

5 c. per Ib.

3 c. per gal.

7 c. per gal.

24 c. per Ib.

t c. per lb.

1 o. per lb.
2 c. per 1b.



United Btates
Tarift Aet of
1930.
Paragraph

54

58
61

65 (a)

66

68

72

73
73

75
75
80
80

81
82

STARRER QURATIONS ANP ANBWERS.

Deacription of Article.

Palm-kernel oil . .

Norz.—No Federal internsl tax in
excess of the rate of 3 cents per pound
now provided for in section 602} of the
Revenue Act of 1934, as amended, shall
be imposed in the United States in res-
pect of palm-kernel oil. In the event
that the United States shall cease to
impose an internal tax with respect to

-kernel oil, the provisions of this
8chedule with respect to the tariff treat-
ment of such oil shall cease to be in
effect but no tariff rate in excess of 1 cent
per pound shall be imposed on such
oil.

Patchouli 0il, not containing alcohol . .

Bath salts, if perfumed (whether or not hav-
ing medicinal properties)

Paints, colors, and pngmonu, commonly
known as artists’, school, students’, or

children’s paints or colors :

(2) In tubes, jars, cakes, pans, or other
forms, not exceeding one and one-
half pounds net weight each, and
valued at 20 cents or more per dozen
pieces, and not assembled in paint
sets kits, or color outfits :

In tubes or jars

In cakes, pans, or other forms

(4) In bulk, or in any form exceeding
one and one-half pounds net weight
each

Enamel painta,. com}uting of pigments or

colors ground in or mixed with varnish, not

specially provided for
Ultramarine blue, dry, in pulp, or ground in
or mixed with oil or water, wash and all
other blues containing ultramarine, if
valued at more than 10 cents per pound
Lead pigments :

Litharge and red lead . .

All pigments containing lead dry or in
pulp, or ground in or mixed with oil or
water, not specially provided for, and
not in chief value of suboxide of lead .

Umbere, crude or not ground

Synthetic iron-oxide and iron- hvdronde plg-
ments, not specially provided for

Spirit varnishes, containing 5 por centum or
more of methyl alcohol . .

Varnishes, including ro-called gold size or )apan
not specially provided for .

Toilet soap valued at more than 20 cents per
pound .

Leather soap, lnoludmg saddle soap, not spe~
cially provided for

Sodium chloride or salt, in bulk .

8odium hydrosulphite, hy droau]phnte com.
pounds and all combinations and mixtures
of the foregoing . .
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Rate of Duty.

$ c. per 1b.

12§ per cent. ad val.
374 per cent. ad val.

2 c. per tube or jar
md 25 per cent.

l} c r cake, pan,

or other form and.

25 per cent. ad val.
5. c. per oz.

15 per cent. ad val.

3 c. per Ib.
2} c. per lb.

20 per cent. ad val.
1/18 c. per lb.

16 per cent. ad val.
15 per cont. ad wal.
15 per cent. ad val.
20 per cent. ad val.
10 per cent. ad val.
4 c. per 100 lbs.

35 per cent. ad val.



United States
Tarift Aot of
1930.

Paragraph
201 (a)
202 (a)

202 (a)

205 (a)

207

207
207

210
211

LBGISLATIVRE ASSEMBLY,

Doascription of Article,

Bath brick, not spoeully rovided for .
Clay floor and wall tiles, glased, however
ovnded for in A%l‘.ph 202 (a) of the
ariff Act of 1930, valued at more than 40
cents per asquare foot (except ceramic mosaic
tiles and except quarries or quarry tiles)

Quarries or quarry tiles not less than five-
eighths inch in thickness :
Valued at not more than 40 cents per
square foot .

Valued at more than 40 ocents per square
foot . .
Plaster rock or gvp.um, ground or ctlcmod .
Clays or earths, including common blue clay
and Gross-Almerode glass pot clay, not
specially provided for :
Unwrought and unmanufactured
Wrought or manufactured
China clay or kaolin
Fullers' earth :
Unwrought and unmanufactured
Wrought or manufactured .
Flourspar containing more than 97 per centum
of calcium fluoride .
Rockingham earthenware, \'alned at not less
than $1-50 per dozen articles .
Earthenware and crockery ware composed of
a non-vitrified absorbent baody, including
white granite and semiprocelain earthen-
ware, and cream-colored ware, terra cotta,
and stoneware; any of tho foregoing
which is tableware, kitchenwaro, or table
or kitchen utensils, painted, colored,
tinted, stained, enameled, gilded, printed,
ornamented, or decorated in any manner :
Plates not exceeding six and five-eighths
inches in diameter, and valued at not
less than 60 cents per dozen plates
exceeding six and five-eighths inches,
but not exceeding eight and one-
eighth inches in diameter, and valued
at not less than 70 centa per dozen;
plates exceeding eight and one-eighth
inches, hut not exreeding nine and one-
eighth inches in diameter, and valued
at not less than $1-05 per dozen ; plates
exceeding nine and one eighth inches
in diameter, and valued at not less than
$1:25 per dozen; cups and their
saucers, valued at not less than
81:25 per dozen cups and dozen
saucers ; cupr valued at not less then
80 cents per dozen, saucers valued at
not less than 45 cents per dozen ; all
the foregmng not specially provided
for . . . . .

[8tH Fes. 1989.

Rate of Duty.

15 per oent. ad val.

26 o. per sq. ft., but
not less than 30
nor more than
60 per cent. ad val.

5 o. per aq. ft., but
not less than 2§
nor more than
70 per cent. ad val.

30 per cent. ad val.
$1-40 per ton.

$1 per ton.
$2 per ton.
$1-75 per ton.

81 per ton
$2 per ton.

$4-20 per ton.
12} per cent. ad val.

pieces,
cent,

mcfﬂzo per



United States
Tariff Aot of

1930.

Paragraph

212

213

214
216

216

218 (a)

STARRED QUESTIONS AND ANSWERS.

- Description of Article.

inclu chemical procelain ware, com-

a vitrified non-absorbent body
which when broken shows a vitrified or
vitreous, or semivitrified or semivitreous
fracture, and all bisque and parian wares,
including clock cases with or without
movements, plaques, pill tiles, ornaments
charms, vases, statues, statuettes, mugs,
cups, steins, lamps, and all other artic
composed wholly or in chief value of such
ware (except sanitary ware and parts and
fittings therefore) : any of the foregoing
containing 25 per centum or more of
calcined bone :

Plain white not painted, colored, tinted,
stained, enameled, gilded, printed, or
ornamented or decorated in any manner
and manufactures in chief value of such
ware, not specially provided for :

Tableware, kitchenware, and table
and kitchen utensils . .

China, £;ooolain, and other vitrified wares,
o

Other . . . . . .
Painted, colored, tinted, stained, ena-
meled, gilded, printed, or ornamented
or decorated in any manner, and manu-
factures in chief value of such ware, not
specially provided for :
Tableware, kitchenware, and table and
kitchen utensils . . . e

[ )
Other . . . . .
Graphite or plumbago, crude or refined :
Amorphous . .

Crystalline lump, chip, or dust
Ground Cornwall stone . . .
Brushes, of whatever material composed, and
wholly or partly manufactured for
electric motors, generators, or other elec-
trical machines or appliances ; plates, rods,
and other forms, of whatever material
composed, and wholly or partly manu-
factured, for manufacturing into the
aforesaid brushes . . . .
Articles or wares composed wholly or in part
of carbon or graphite, wholly or partly manu-
factured, not specially provided for .
Biological, chemical, metallurgical. pharma.
ceutical, and surgical articles and utensils
of all kinds, including all scientific articles,
and utonsils, whether used for experi-
mental purposes in hospitals, laboratories,
schools or universities, colleges, or other-
wise, all the foregoing (except articles pro-
vided for in paragraph 217 or in sub-para-
graph (e) of paragraph 218 of the Tariff
Act of 1930), finirhed or unfinished, wholly or
in chief value of fused quartz or fused silica .

507

Rate of Duty.

40 per cent. adfval.,
but not Jess than
6 c. per doz. sepa.
rate pieces and
30 per cent. ad val.

40 per cent. ad val.

45 per cent. ad val.,
but not less than
5 c. per doz. sepa-
rate pieces and
35 per cent. ad val.
45 per cent. ad val.

5 per cent. ad val.
15 per cent. ad val.
20 per cent. ad val.

25 per cent. ad val.

30 per cent. ad val.

40 per cent. ad val.



508

Uaited States
Tariff Aot of
1930.

Paragraph
218 (b)

218 (b)
218(f)

226

228 (b)

231
301

302 (k)
312
316 (a)

319 (a)
321

327
329

329

338

LEGISLATIVE ABSEMBIY.

Description of Article.

Tubes (except gauge glass tubes), rods, oanes,
and tubing with ends finished or unfinished,
for whatever purpoes used, wholly or in
chisf value of usod quarts or fused silioa .

Gu}p glass tubes, wholly or in chief value
of glass . . . . . . .

Table and kitvhen articles and utensils, and
all articles of every description not specislly
provided for oonmod wholly or m chief
valae of glass, blown or partly blown in
the mouild or otherwise, if cut or engraved,
however provided for in paragraph 218 (f)
of she Tariflf Aot of 1930, and valued at not
less than $1 each (except articles primarily
designed for or purposes, decorat-
ed chiefly by engraving and valued at not
leas than $8 each)

Spectacie and eyeglass lenses of glul or pobblo,
moulded, or pressed, or ground and polished
to a spherical, cylindrical, or prismatio
form, and ground and polished plano or
coquille glasses, wholly or partly manu-
factured, with the edges unground, valued at
$10 or more per dozen pairs .

Photographic lensex, finished or unfinished,
not specially provldod for, valued at $5 or
more each

Provided, That c.moul -hdl Dot be woord.

od a reductionin duty by virtue of this
item,

Smalts, frostings, and all ceramic and glass
colors, fluxes, glazes, and enamels, all the
foregoing, ground or pulverized . .

Iron in pigs and iron kentledge, not contain-
ing more than four-hunderodths of 1 por
centum of phosphorus

Chrome metal or chrotnium metal

Saches and frames of iron or steel

Wire ropo . . .

Iron or stesl anchors and parts thereof . .

Antifriction balls and rollers, metal balls and
rollers commonly used in ball or roller
bearings, whether finished or unﬁnuhed
for whatever use intended . .

Castings of melleable iron for heel and other
plates for boots and shoes .

Chains or iron or steel, used for the trans.
mission of power, of not more than two-
inch pitch and oontaining more than
three per pitch, and parts thereof,
fini or unfinished all the fomgomg if
valued at not less than 40 cents per lpo

Chains used for the transmission of power,
;.nd parts thereof, not spocul]y provided
or .,

Grit, shot, and und of u'on or lml. in nny
form . .

[8Ta Fms. 1989.

Rate of Duly.

30 per cent. ad val.
35 per oent. ad val.

45 per cent. ad val.

25 per cent. ad wal.

30 per cent. ad val.

15 per cent. ad val.

75 c. per ton.

265 per cent. ad val.

15 per cent. ad val.

24 c. per lb,, but not
loss than 17} nor
moro than 35 per
cent. ad val.

15 por cent. ad val.

8 c. per lb. and
25 per pent. ad val.

10 per cent. ad val.

25 per cent. ad val.

25 per oent. ad val.
§o. perlb,



United States
Tariff Aot of
1930.

Paragraph
337

339

339

343

343

345

346

STARRED QUESTIONS AND ANSWERS.

Description of Article.

Card clothing not actually and permanently
fitted to and attached to carding machines
thereof at the time of

or

to parts

importation :
When manufactured with round iron or
untempered round stecl wire .

When

manufactured with tefnpared

round steel wire, or with plated wire,
or other than round iron or steel wire,
or with felt face, wool face, or rubber-

face cloth containing wool

Carbonated water syphons which are table,

household, kitchen,

or hospital utensils

composed wholly or in chief value of

capper, brass, steel,

or other base metal

(other than alumunum), not plated with
platinum, gold, or silver, and not specially
provided for

Table,
utensils,

household, kitchen,

specially provided for :

Plstod wuh silver on nickel

and
and hollow or flat ware,

h'ospiu;l
not

silver or

Compoeed wholly or in' chief value of

copper
other than

brass),

(including copper in alloys
not plated with

platinum, gold. or sil ver, and not spe-
cially provided for .
Composed wholly or in chief value of

pewter, not

vided for .

plated

with
gold, or silver, and not speci

latinum
y pro-

Tape knitting, and all other needlee, Dot
specially provided for, and bodkins of
metal = .

Needle cases or noedle books, furmshed thh
assortments of necdles only, and valued at

books

not less than $1-25 per dozen cases or

Saddlery and harness hardware :
Buckles, rings, snaps, bits,

swivels, and

all other articles of iron, steel, brass,
composition, or other metal, not plated
with gold or silver, commonly or com-
mercially known as harness hardware .

All articles of iron, steol,
position, or other metal,

brass, com-
not plated

with gold or silver, commonly or com-
mercially known as saddlery or riding
bridle hardware
All the foregoing if plnted with gold or

silver

Belt buckles, trouser 1 bucklea, and waistcoat
buckles, shoe or slipper buckles, and parts
thereof, made wholly or partly of iron,

steel or other base metal :

Valued at more than 20 and not more

than 50 cents per hundred

Valued at more than 50 cents and not
more than $1-663 per hundred . .

509

Rate of Duty.

15 per cent. ad val.

356 per cent. ad val.

25 per cent. ad val.

36 per cent. ad wal.

35 por oent. ad val.

25 per cent. ad val.

30 per cent. ad val.

30 per cent. ad val.

20 per cent. ad val.

25 per oent. ad val.
30 per oent. ad val.

7 o. per 100 and
10 per cent. ad val.

10 ¢. per 100 and
10 per cent. ad val.

G



510 LEGISLATIVE ASSEMBLY,

United States Description of Article.
Tuim:s 306 of
1980.

Paragraph
349 Buttons of metal, not specially provided for .

350 Pins with solid heads, without ornamenta-
tion, not plated with gold or silver, and
not commonly known as )emlry :

Hair pins and dressmaker’s or common

381 Pens, not specially provided for :
Of plain or carbon steel .
Wholly or in part of other metal .
Any of the foregoing with nib and barrel
in one piece . .

353 Electrical telegraph (including printin: and
typewriting) apparatus instruments
(other than laboratory), and devices
finished or unfinished, wholly or in ctuof
value of metal . .

353 Cordage machines having as an essential
feature an electrical eloment or device,
finished or unfinished, wholly or in chief
;'odue of metal, and not specially provided

T . . . . . .

353 Tobacc» cutting machines and industrial
cigarette making machines, having as an
essential feature an electrical element or
device, finished of unfinished, wholly or in
chief value of metal, and not specially

provided for . . . .

353 Machines for packaging pipe wb‘coo
machines for rapping cigarette
and machines for rapping candy; oom-

bination oandy cutting and nppmg
machines ; all the foregoing having as an
emsential featuro an electrical element or
device, finished or unfinished, wholly or in
chief value of metal, and not -pecld y pro-
vided for . o

353 Internal-combustion engines having as an
essential feature an electrical element or
device, finished or unfinished, wholly or in
chief value of metal, and not specially
provided for :

Carburetor type . . .
Other than Carburotor type :

Horizontal type, weighing not over
five thonsand pounds each .

Other than horizontal type wie
ing not over two thousand five
hundred pounds each

|8ta Fxs. 1989.

Rate o.f Dauty.

30 per cent. ad val.

12 o. per gross.
14 o. per gross.

18 c. per gross.

17} per cent. ad val.

20 per cent. od val.

22} per ocent. ad val.

17} por cent. ad val.

17} per cent. ad val.

174 per cent. ad val.

17§ per oent. ad val.



United States
“Tariff Act of
1930.

Paragraph
353

383

363

355

STARRED QUESTIONS AND ANSWERS.

Description of Article.

Electrical signalling, radio, welding, and igni-
tion apparatus, instruments (othe
laboratory), and devices ; electrical genera-
tors, transformers, converters, double current
and motor generators, dynamotors, and all
other articles suitable for producing recti-
fying, modifying, controlling, or distribut-
ing electrical energy, and articles having as
an essential feature an electrical element or
device such as electric motors, locomotives,

rtable tools, furnaces, heaters, ovens, re-

igerators, and signs (except telephone,
wiring, diagnostic, and therapeutic appara-
tus, instruments, and devices, prima y cells,
flashlights, switches, switch gear, fans,
blowers, washing machines, and machines
not hercin provided for by name which
would he dutiable under paragraph 372 of
the Tariff Act of 1930 if of a kind which could
be designed to operate without such electrical
element or device, and except articles of a
class or kind with respect to which United
States import duties have been reduced or
bound against increase pursuant to any
Agreement  heretofore concluded . under
section 350 of such Act, as amended); all
the foregoing, not. ially provided for,
finished or unfinished, wholly or in chief
value of metal, and not provided for
heretofore in any item numbered 353 in
this Schedule . . . . . .

Machines having as an eesential feature and

electrical element or device and which
would be dutiable under paragraph 372 of
the Tariff Act of 1930 if of a kind which
could be designed to operate without such
electrical element or device (except articles
of a class or kind with respect to which
United States import dutiee have been
reduced or bound against increase pur-
suant to any Agreement heretofore con-
cluded under section 350 of such Act, as
amended) ; all the foregoing, not specially
provided for, finished.or unfinished, wholly
or in chief wvalue of metal, and not pro-
vided for heretofore in any item numbered
353 in this Schedule . . .

Parts. not specially provided for, finished or

unfinished, wholly or in chief wvalue of
metal, of any articles provided for in any
item numbered 353 in this Schedule shall,
be dutiable at the same rate of duty as
the articles of which they are parta.

Table, butchers’, carving, cooks’, hunting,

kitchen, bread, cake, pie, slicing, cigar,
butter, vegetable, fruit, cheese, canning,
fish, carpenters’ bench, curriers’, drawing,
farriers’, fleshing, hay, sugar-beet, beet-
topping, tanners’, plumbers’, painters’,
?oetoe, artiste’, shoe, and similar knives,
orks, and steels, and cleavers, all the fore-

511

Rate of Duty.

25 per cent. ad val.

274 per cent. ad val

G 2



512 LEGISLATIVE ASSEMBLY.

United States
T&rilﬂ'”Aoot of Description of Article.

Paragraph  Table, hutcher's, etc.—contd.
858—ocontd. going, finished or unfinished, not specially
provided for :
With handles of mother-of-pearl, shell,
ivory, deer, or other animal horn

With handles plated with and in chief
value of silver .

With handlee of silver (other than
plated with silver), or other metal
than aluminium, nickel silver, iron or
steel

With handles of hard rubber, solid bone,
celluloid, or any pyroxylin, casein, or
gimilar material :

Table, carving, cake, pie, butter,
fruit, cheese, and fish . .

Other

With handles of wood or wood and steel
if specially designed for other than
household, kitchen, or butchers' use, or
with handles of nickel silver or steel
‘other than austenitic :

If lees than four inches in length
exclusive of handle

If four inches in length or over,
exclusive of handle (except hay
forks and four-tined manure
forks).

With handles of any other  material
including those with handles of wood
or wood and steel not speciallv

ed for other than  household,
kitchen, or butchers’ use :
If lesa than four inches in length
exclusive of handlo .

If four inches in length or over,
exclusive of handle (except hay
forks and four-tined manure
forks). . . .

Any of the foregoing without handles :
With blades lees than six mchea in
length . .

With blades six inches or more in
length (except hay forks and
four-tined manure forks) . .

355 Hay forks and four-tined manure forks, all
the foregoing, finished or unfinished, not
specially provided for, with handles of any
material other than those ifically men-
tioned in ph 355 of tho Tariff Act
of 1930, if four inches in length or over,
exclusive of handle . . . .

[8re Fes. 1089.

Rate of Duty.

8 c. each and 25 per

cent. ad val.

10 c. each and 26 per

cent. ad val.

16 c. each and 36 per

cent. ad val.

4 c. each and
cent. ad val .
8 ¢. cach aund
cent. ad val.

(]

c. each and
cent. ad val.

4 c. each and
cent. ad val.

(-]

c. each and
cent. ad wal.

8 c. each and
cent. ad va,.

2 c. each and
cent. ad val.

4 c. each and
cent. ad val.

2 c¢. each and
oent. ad val.

35h

36

26

per

per

per



United States
Tariff Act of
1930.

Paragraph

356

357

368

368

360

365

368 (a)

368 (o)

STARRED QUESTION3 AND ANSWERS,
Description of Article,

Hay forks and four.tined manure forks,
nished or unfinirhed, not specially pro-
vided for, any of the foregoing without
handles, with blades six inches or. more in

Planing-machine knives, tannery and leather
knives, tobacco knives, paper and pulp
mill knives, shear bladex, circular cloth
cutterx, circular cork cutters, circular
cigarette cutters, and all other cuttin,
knives and blades used in power or h mg
machines (excoept knives and blades for
meat-cutting, ment-«li('ing. or meat--chop-
ping machines) .

Pruning and sheep nhenn. and blades for
the same, finished or unfinished, valued at
more than §1:75 per dozen . .

Bafety razors, and safety-razor handles and
frames | . . . . . .

Blades for cafety razors:
In strips . . . .

All other, finished or unfinished .

Pyrometers and moisture testers which are
scientific  or  laboratory  instruments,
apparatus, utensils, or appliances, and
parts thereof, wholly or in chief value of
metal, and not plated with gold, silver, or
platinum, finiched, or unfiniched, and not
specially provided for . . . .

Shotguns and rifies valued at more than $50
cach .

Ships' logs, hwnrlard marine chronometem
having spring-detent escapements, and
depth-sounding mechanizms, devices, and
instruments ; all the foregoing intended or
suitable for measuring time, distance, or
apeed, whether or not in cases, containers,
or.housings :

(1) Valued at more than $10 each.

{2) Any of the foregoing shall be subject
to an additional duty of

(3) Any of the foregoing oonta:mng
jewels shall be subject to an additional
cumulative duty of . . .

Parta specified hereunder for any of the
articles specified in item 368 (@) of this
Schedule shall he dutiable as follows :

(1) Parts (except plates provided for in
clause (2) of sub-paragraph 368 (c) of
the Tariff Act of 1930, and jewels)
imported in the same shipment with
complete movements, mechanisma,
devices, or instruments, provided for
in item 368 (a) of this Schedule
(whether or not suitable for use in
suvh movements, mechanisms, devices,
or instruments) . . . .

518

Rate of Duty.

2 ¢. each and 12 per
cent. ad val.

20 per cent. ad val.

10 c. each and 22} per
cent. ad val.

b6 c. each and 15 per
cent. ad val.

4 c. each and 15 per
cent. ad val.
{ c. each and 15 per
cent. ad val.

25 per cent. ad val.

324 per cent. ad val.

$2-25 each.
32} per cent. ad val.

124 c. for each such
jewel.

22% per ocent. ad val.



514

United States '

Tariff Act of
1930.

Paragraph

LEGISLATIVE ASSEMBLY,

Description of Article.

Parts specified hereunder, eto.—contd.

368(c)—conid. but this clause of this item ghall nou

369 (b)
369 (c)

370

371

371

872
372

372
372

372
372

372

be applicable to that portion of all the
parts in the shipment which exceeds
in value 1§ per centum of the value
of such ®omplete movements, mecha-
nisms, devices, or instrumenta.

(8) All other parts (oxcept jowels and
except those provided for in sub-
paragraph 368 (c) (2), (3), (4), and (5)
of the Tariff Act of 1930) .

Motor cycles, whether finished or ‘unfinished

Parte (except tires and except parts
wholly or in chief value of glass) for motor
cycles, finished or unfinished, not apecully
provided for . .

Internal-combustion motor-boat engmm

Carburetor type .

Other than carburotor type, wmghmg
not more than two thousand five
hundred pounds each .

Bicycles with or without tires, having wheels
in diameter (measured to the outer
circumference of the tire) :

Over twenty-five inches

Over nineteen, but not over twenty-five
inches .

Not over nineteen inches

Frames for bicycles . .

Reciprocating steam engines (except loco-
motives) .

Sewing machines, not upecully provxdod for :
Valued at not more than $75 each
Valued at more than $75 each

Steam turbines . .

Lace-making machines, and machines for
making lace curtains, nets, and nettings
(except Levers or go-through lace
machines) . . . . . .

Circular knitting machines, finirxhed or
unfinixhed . . . . .

Braiding, lace braiding, and insulating
machines, and all other similar textile
machinery, finished or unﬁmahod not
specially provided for

Textile machinery, finishtd or unﬂnwhed
not specially provided for, for textile
manufacturing or processing prior to the
making of fabrick or woven, knit,
crocheted, or felt articles not made fromn
fabrica (except womted combs, bleaching,
printing, dyem?, or finishing machivery,
and machinery for making synthetic textilo
filaments, bands, strips, or sheets) .

(8tm Fes, 1989.

Rate of Duty.

32¢ per cent. ad val.
10 per cent. ad val.
wholly

15 per cent. ad val.
17§ per cont. ad val.

174 per cent. ad val.

$2-50 each, but not
less than 15 nor
more than 30 per
cent. ad val.

$2 each, but not less
than 15 nor more
than 30 per cent.
ad val

$1:25 each, but not
less than 16 nor
more than 30 per
cent. ad val.

$1:-25 each, but not
lens than 15 nor
more than 30 per
cent. ad val.

10 per cent. ad val.

15 per cent. ad val.
15 per cent. ad val.
20 per cent. ad val.

15 por cent. ad val.
20 per cent. ad val.

20 per cent. ad val.

20 per cent. ad val.



STARRED QUEBTIONS AND ANSWERS.

United States
Tariff Act of Description of Article.
1930.

Paragraph.

372 Textile machinery, finished or unfinished, not
apecially provided for, and not provided
for heretofore in any item numbered 372
in this Schedule (except worsted combs,
machinery for making synthetic textile
filaments, bands, strips, or sheets, looms, or
bleaching, printing, dyeing, and finishing
machinery, and not including any article
of a class or kind with respect to which
United Stater import duties have been
reduced or bound against increase pur-
suant to any trade agreement heretofore
concluded under section 350 of the Tariff
Act of 1930, as amended)

372 Cordage machines, finished or unﬁmshod not
specm]l,v provided for .

372 Combination cases and sharpemng mechan-
isms for safety razors

372 Tobacco cutting machines and mdustnd
cigarette making machines, finished or
unfinished, not specially provided for .

372 Machines for packaging pipe tobacco,
machines for wrapping cigarette packages,
and machines for wrapping candy ; com-
bination candy cutting and wrapping
machines ; all the foregoing, finished or
unfinished, not specially provided for

372 Internal-combustion engines, finished or
unfinished, not specially provided for :
Carburetor t. . .
Other than carburetor type
Horizontal type, weighing not over
five thousand poundx each .
Other than horizontal type, wengh-
R ing not over two thousand five
hundred pounds each . ,

372 Parts, not specially provided for, wholly or
in chief value of metal or porcelain, of
any articles provided for in any item
numbered 372 in this Schedule, shall be
dutiable at the same rate of duty as the
articles of which they are parts.

378 8hovels, spades, scoops, and drainage tools,
and parts thereof, composed wholly or in
chief value of metal, whether partlv or
wholly manufactured .

378 Forks, hoes. and rakes, all the foregomg 1f
agricultural hand tools, and parts thereof,
composed wholly or in chief value of metal,
whether partly or wholly manufactured

.374 Aluminum, and alloys (except those pro-
vided for in paragraph 302 of the Tariff
Act of 1930) in which aluminum ijs the
component material of chief value, in coils,
plates, sheets, bars, rods, circles, disks,

blanks, strips, rectangles, and squares
381 Seamless brass tubes and tubing .
381 Bronze tubes . . . .
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Rate of Duty.

25 per cent. ad val.
20 per cent. ad val.

224 per oent. ad val.

224 per cent. ad val.

174 per cent. ad val.

17§ per cent. ad val.
174 per cent. ad val.

174 per cent. ad val.

15 per cent. ad val.

74 per cent. ad val.

6 o. per Ib.
4 o. per Ib.
4 ¢. per lb.



516

United States
Tariff Aot of
1930.

Paragraph
389

390

395

387

397

307

397

397

412

LEGISLATIVE ASSEMBLY.

Dexcription of Artiole.

Nickel, and alloys (except those provided for
in paragraph 302 or 380 of the Tariff Aot
of 1930) in which nickel is the component
material of chief value :

Tubez and tubing

and in addition, if “cold rollod oold .
5 per cent. ad val.

drawn, or cold worked .

Bottle caps of metal, collapsible tubes, and
sprinkler tops :

If not decorated, colored, waxed,
lacquered. enameled, lithographed
electroplated, or emhossed in color

If decorated, colored, waxed, lacquered,
enameled, lithographed, elootroplmd
or embossed in color .

Used print blocks, of whatever material
composed, used for printing, »tampmm or
cutting designs . . .

Articles or wares not specially provided for,
if composed wholl) or in chief value of
silver

Articles or waree not specially provided for,
if plated with silver on nickel silver or
copper . . . . .

Containery, 'P(-cx ially provided for,
wholly or in (hw -alue of tin plate, but
not plated with platinum, gold, or silver,
or colored with gold lacquer . .

Articles or wares not specially provided for,
composed wholly or in chief value of iron,
steel, or other hase metal (except lead),
but not platad with platinum, gold. orsil+er,
or colored with gold lacquer, whother partly
or wholly manufactured :

Luggage hardware .

Typewriter spools and p-m of carbon-
ated water siphons .

Cases and sharpening devices for nfety
razors ; trieycles, including veloci-
Eeden, valued at $2-75 or more each :

aby carriage fittings ; stylllnei and
golf club heads * .

Articles or wares not specially provided for,
if composed wholly or in chief value of
lead, but not plated with platinum, gold,
or silver, or colored with gold lacquer,
whether wholly or partly manufactured

Furniture (other than chairs), wholly or
pertly finished, wholly or in chief value of
wood, and not «pecially provided for

Tennis-racket and badminton.racket frames,
wholly or in chief value of woord, \n.lued at
$1-75 or more each

[8Tr Fes, 1989.

Rate of Daty.

12§ per cent. ad val.

25 por cent. ad val.

35 per cent. ad val.
40 per cent. ad val.
50 per cent. ad val.

35 per cent. ad val.

224 per cent. ad val.

30 per cent. ad val.
25 per cent. ad val.

22§ per cent. ad val.

3 c. per b, but not
Im than 22} nor
more than 45 per
cent. ad val.

25 per cent. ad val.

20 per cent. ad val.



United Statea
Tariff Act of

1930.

Paragraph

502

506
506

603
606

704

705
706

712

T14

718 (b) .

Venison, fresh,

Horses,

STARRED QUESTIONS AND ANSWERS,

Description of Article.

Molaases and sugar sirups, not specially pro-

vided for, which contain soluble nonsugar
solids (excluding any foreign substance
that may have been added) equal to more
than 6 per centum of the total soluble
wolids :

Testing not above 48 per centum total

sugars .
Testing above 48 per centum toml sngnrs

Prowvided, That such molasses and sugar

wirups  entered, or withdrawn from
warehouse, for consumption in Aany
calendar year in excews of an aggregate
quantity of one million five hundred
thourand gallons per annum shall not
be entitled to a reduction in duty by
virtue of this item. Such molasses and
sugar sirupe in excess of one million five
hundred thousand gallons per annum shall
not be subject to higher rates of customs
duties than are in effect on the day of the
signature of this Agreement.

Salicin . . . . . .
Rugar candy and all confectionery not

specially provided for, valued at 6 cents or
more per pound

Manufactured or unmunuflw(ure(l tobncco,

not specially provided for

Cigarettes

chilled, or frozen. not
specially provided for . .

Extract of meat, including fluid . .
Meat paster (other than liver pastes), pre-

pared or preserved, not specially provided
for, packed in air-tight containers weigh-
ing with their contents not more than
three ounces each . . . .

Birds, dead, dressed or undressed. fresh,

chilled, or frozen (except chickens, ducks,
geese, guineas, and turkeys) .
unless  imported for immediate
rlaughter, valued at more than 8150 per
head . . .

Fish, prepared or preserved in any manner,

when packed in air-tight containers
weighing with their contents not more
than fifteen pounds each (except fish
packed in cil or in oil and. other nub-
stances) :

Herring, smoked or kippered or in
tomato sauce, packed in immediate
containers weighing with their con-
tents more than one pound each
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Rate of Duty.

1/6 c. per gal.

11/60 c. oddmonsl for
each per centum of
total sugars and
fractions of a per
centum in propor-
tion.

35 per cent. ad val.
20 per cent. ad val.
35 c. per lIb.

$2-25 per Ib. and
124 per cent. ad
val.

3 c. per Ib.
15 c. per Ib.

6 c. per lb,, but not
less than 10 per
cent. ad val.

3 c. per lb.

17} per cent. ad val.

15 per cent. ad val.



518

United States
Tariff Act of
1930.

Paragra)
719 Pl

- 720 (a) (3)

721 (¢)
722
720

733

736
736
738
743
47

747
751
753

754
758
763

LEGISLATIVE ASSEMBLY.

Desocription of Artiole.

Fish, pickled or salted (except fish packed
in oil or in oil and other substances and
except fish packed in air-tight containers
weighing with their contents not more

than fifteen pounds each) :
(2) Cod, haddock, hake, pollock, and
cusk, neither skinned nor boned

(except that the vertebral column
may be removed), when ocontaining
more than 43 per centum of moisture
by weight . .

(4) Herring, whether or not boncd in
immediate containers weighing with
their contents more than fifteen
poundr each and containing each
more than ten pounds of herring, net
weight : If known commercially as full
herring, when imported and entered
for consumption during the period
from December 15 to the following
January 31, inclusive, in any years;
or if valued at 6 cents or more per
pound .

Herring, smoked or kippered (except her-
ring packed in oil or in oil and other
substances and except herring packed in
air-tight containers weighing with their
contents not more than fifteen pounds
each), eviscerated, split, skinned, or
divided into portions (but not bonod)

Fish paste and fish sauce .

Patent barley and barley flour

Osatmeal, roiled oats, oat gnta and m.rmhr

oat products .

Biscuite, wafers, cake, cakes, and similar
baked articles, and puddings, all the fore-
going by whatever name known, whether
or not containing chooolate, nuts, fruits, or
confectionery of any kind .

Lingon or partridge berries, in their natural
condition or in brine .

Berries (including blueberries), edlble, frozen,
and not specially prowded for .

Malt vinegar . .

Limes, in their nntunl state or in brme .

Pineapples not in bulk . . .

Pineapples, prepared or presarved and not
specially provided for .

All jellies,
butters .

Cut flowers,
preserved

Orchid plants
Coconuts . .
Clover seed, not upeclully provlded l'or .

mnrmslados. nnd fnut

dnod preparod or

jamas,

froah.

(8t Fes. 1989.
Rate of Duty.

§ c. per lb.

§ c. per lb. net
weight.

2 c. per lb.

20 per cent. ad val.

2 c. per lb.

10 per cent. ad wval.,
but not less than
40 nor more than
80 o. per hundred
pounds.

15 per cent. ad val.

§ c. per Ib.

174 per cent. ad val.

4 c. per proof gal.

1} ¢. per lb,

36 o. per crate of
2-45 cubic ft.

14 c. per Ib.
20 per cent. ad val.

25 per cent. ad val.
16 per cent. ad val.
1 ¢. each.

2 c. per lb.



United States
Tariff Act of
1930.

Paragraph
763
764
774

781
781

781
802

802

802
802
806 (a)

808 (b)

808

801 (a)

901 (b)

STARRED QUESTIONS AND ANSWERS.

Description of Article.

Rye grasa seed . . . .

Turnip and rutsbaga soeds

Celery in its natural state, when unported
and entered for consumption during the
genod from April 15 to the followmg
uly 31, inclusive, in any year

Mustard seeda (whole)

Mustard, ground or propared in bottles or
otherwiso . .

Curry and curry powder . .

Whiskey of all types and classes, not
consisting in any t of distilled spirits
which have not been aged in wooden
containers at least four years prior to the
date the whiskey is entered, or withdrawn
from warehouse, for consumption

Rum, in containers holdmg each one gallon
or less . . . .

Gin . . . .
Bitters of all kmds contmmng spmbs

Cherry juice, prune juice, or prune wine, and
all other fruit juices and fruit sirups, not
specially provided for, containing less than
one-half of 1 per centum of aleohol . .

Concentrated lime ,ulce, fit for beverage
purposes, whether in lxqmd powderod, or

solid form

Ginger ale, ginger beer, lemonade, soda
water, and sunilar beverages containing no
aloohol. and beverages containing less than
one-half of 1 per centum of alcohol, not
specially provided for .

Cotton yarn, including warps, in any form,
not bleached, dyed, colored, combed, or
plied :

Of numbers exceeding number 60 but
not exceeding number 80 .

Of numbers exceeding number 80 .

Cotton yarn, including warps, in any ferm,
bleached, dyed, colored, combed, or plied :
Of numbers eweodmg number 60 but
not exceeding number 80 . .

Of numbers exceeding number 80 .
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Rate of Duty.

14 c. per lb.
3 c. per Ib.

1 c. per lb.

11 c. per Ib.
7% c. per lb.
24 c. per lb.

$2- 50 per proof gal.

$2- 50 per proof gal.
$2- 50 per proof gal.
&2-50 per proof gal.

35 c. per gal.

35 c. per gal. on the
quantity of uncon-
centrated  natural
fruit  juice con-
tained therein as
shown by chemical
analysis.

10 c. per gai.

23 per cent. ad wal.
and, in addition
thereto, for each

number above num-
ber 60, 1/10 of 1 per
cent. ad val.

25 per cent. ad val.

28 per cent. ad val.
and, in addition
thereto, for each
number above num-
ber 60, 1/10 of 1 per
cent. ad val.

30 per cent. ad val.



320

United States
Tariff Act of
1930,

Paragraph
904 (a)

904 (a)

904 (b)

904 (c)

804 (d)

907

LEGISBLATIVE ASSEMBLY,
Description of Article.

Cotton cloth, not bleached, printed, dyed, or
colored, oonuunmg varns the average
number of which—

Does not exceod number 102, if valued
at more than 70 cents per pound

Exceeds number 102 .
The minimum rate of duty on am' cotton
cloth, not bleached, printed, dyed, or
colored, to be imposed under para.
graph 904 (a) of the Tariff Act of 1930
shall be . . . . . .

Cotton cloth, bleached (but not including
any article of a class or kind with respect
to which United States import. duties have
been reduced or bound against increase
pursuant to any trade agrecement heretos
fore concluded under section 350 of the
Tariff Act of 1930, ax amended). containing
yarns the average number of which—

Does not exceed number 60, if valued at
more than 80 cents per pound; or
exceeds number 80 but does not
exceed number 90, if valued at more
than $1-20 per pound .

Exceeds number 90

Cotton cloth, printed, dyed, or colored (but
not including any article of a class or
kind with respect to which United States
import dutiex have been reduced or bound
against incrvese pursuant to any trade

ent heretofore concluded under
section 250 of the Tariff Act of 1930. as
amended), containing yarns the average
number of which—

Doer not exceed number 60. if valued at
more than 90 ocents per pound; or
exceeds number 60 but does not
excee] number 90, if valued at more
than $1-40 per pound . .

Exceeds number 90

The additional duty to be le\ned oollecwd

and paid under ph 804 (d) of the
Tariff Act of 1930 on cotton cloth woven
with 8 or more harnesses, or with J acquard,
lappet, or swivel attachments, or with two
or more colors or kinds of ﬁlhng shall be

Cloth, in chief valuo of ootton, conwmng

wool

Tracing cloth . . . . .

[8re Fes, 1089.

Rate of Daty.

73 per cent. ad
addition

and, in
thereto, for
number, } of 1
cent. ad val.

e. per
number per lb.

10 per cent. ad
addition

and, in
thereto, for
number, } of 1
cent. ad ral.

12 per cent. ad

and, in add
thereto, for
number, } of 1
cent. ad val.

5 per cent. ad val.

val.

each
per

33 per cent. ad val.

average

val.

each
per

36 per cent. ad val.

val.
ition
oach
per

39 per cent. ad val.

40 per cent. ad val,
20 per cent. ad val.



United States
Tariff Aot of
1930,
Paragraph

207
807

907
807

809

913 (a)

913 (b)
918

819

810

920

STARRED QUEBTIONS AND ANSWERS.

Description of Article.

Cotton window hollands .

Oilcloths (except silk oilcloths and oilcloths
for floors)

Filled or coated cotton cloths not speou.lly
provided for .

Waterproof cloth, whol.ly or in l:hlef \ralue
of cotton or other vegetable fiber, whether
or not in part of India rubber . .

Pile fabrics, cut or uncut, whether or not the
plle rovers the entire surface. wholly or in
chief value of cotton :

Corduruya, fifty-two inches or more in
width, \nluod at 50 cents or more per
sguare “yard .

Plushes and chenilles, ﬁft3 -two inches or
more in width, valued at 81 or more

per square yard .

Twlll back velveteens, valued at 65 cents
or more per square yvard .

Velveteen rnhmg cloths, wholly or in chief
value of cotton, valuod at 80 cents or
more per square yard . . . .

Bpindle banding, and lamp and stove
wicking, wholly or in chief value of cotton
or other vegotable fiber

Belts and belting. for mnrhmen ' whollv or
in chief value of cotton or other ve-getable
fiher or of cotton or other vegetable fiber
and India rubber (except belts and belting
in part of India rubber and valued at less
than 40 cents per pound) .

Rope used as belting for textile machmery,
wholly or in chief value of cotton

Handkerchicfs and woven mufflers, wholly
or in chief value of cotton, ﬁmshed or
unfinished, not hemuned, shall be subject
to "duty as cloth; and, in addition, if
hemmed or hf.‘ll“tltthe(l . .

Clothing and articles of wearing appnnel of
every description, manufactured wholly or
in part, wholly or in chief value of cotton,
and not apecially provided for :

Coats valued at §4 or more each; vests
valued at $§24 or meore per dnmn :
dressing  gowns, including bathrobes
and beach robes, valued at $2:50 or
more each; underwear valued at $9
or more per dozen reparate pieces;

pajamas valued at 818 or more
per dozen suits . . .

Bhirt collars and cuffs, of cot-ton. not
specially provided for . . .

Lace window curtains, nets, nettings, pillow
shams, and bed sete, and all other fabrics
and arhc‘e-q. by whatever name known,
plain or acquard- -figured, finished or
unfinished, who ly or partly manufactured,
for any use whatsoever, made on the
Nottingham lace-curtain machine, wholly
or in chief value of cotton or other vege-
table fiber . . . .

521
‘Rate of Dnty.

20 per cent. ad val.
15 per cent. ad val.
20 per cent. ad val.

25 per cent. ad val.

30 per cent. ad val.

30 per cent. ad val.
37} per cent. ad val.

31} per cent. ad val

20 per cent. ad val.

20 per cent. ad val.
25 per cent. ad val.

10 per cent. ad val.

20 per cent. ad val.

=

15 c. per doz. pieces
:;d 5 per oolﬁ. ad

50 per cent. ad val.



522

United States
Tariff Act of
1930.
Paragraph
923

1001
1001
1001
1008

1004 (a)

1004 (b)
1008

1008

1009 (a)

LEGIBLATIVE ABSEMBLY.

Deacription of Artiole.

Manufactures, wholly or in chief value of
eotton, not speci provided for :

Terry-woven valued at 43 oents
or more each; printers’ rubberized
blanketing;  mol cotton  and

rubber p.ohng fishing nets valued at
80 cents or more per pound; ladder
tapes ; badminton nets; and yarns in
chief value of cotton containing wool .

Flax, not hackled . .
Flax, hackled, including * drenod lmo "
Flax tow and flax noils . . .

Twist, twine, and cordage, bleached, dyed, or
otherwise treated, composed of two or more
jute yarns or rovings twisted together, the
sxl.o of tho single yarn or roving of which

Oourser than twenty- pound
Twenty-pound up but not mcludmg
ten-pound .
Ten-pound up to but not mcludmg five-
pound
Five-pound and finer .
Provid~d, That no article asseasod with dut}
-under this item shall be subject to a
separate additional duty under paragraph
1003 of the Tariff Act, 1930.
8ingle yarns, of flax :
Not finer than sixty lea .
Finer than sixty lea

Threads, twines, and cords, mmpooed of two
or more yarns of flax twisted together

Gill nettings, nete, webs, and seines, and
other nete for fishing, not specially pro-
vided for :

Wholly or in chief value of flax and
valued at more than $§1 per pound .
Wholly or in chief value of hemp and
valued at more than 60 cente pu'

pound .
Woven fabrics, wholly of jutl' not spoclally
ided for :
ot bleached, printed, stenciled,
painted, dyed, colored, or rendered

noninflammable . . . .

Bleached, printed, stenciled, inted,
dyed, colored, or rend non-
inflammable

Woven fabrics, not including articles finished
or unfinished, wholly or in chief value of
flax (except such as are commonly used as
paddings or interlinings in clothing),
exceeding thirty and not exceeding one
hundred threads to the square inch,
counting the warp and filling, weighing
not less than four and not moro than
twelve ounces per uare yard, and
exceeding twelve inches but not exceeding
thirty-six inches in width . . .

[8tr FeB., 1989.

Rate of Duty.

30 per cent. ad val.
§ o. per Ib.

1§ c. per Ib.

{ o. per Ib.

44 c. per 1b.
6 c. per 1b.

7% c. per lb.
10 ¢. per Ib.

25 per oent. ad val.
15 per cent. ad val.

30 per oent. ad val.

30 per cent. ad val.

30 per cent. ad val.

1 c. per lb,

1 c. per lb. and 10 per
oent. ad val.

50 per cent. ad val.



STARRED QUESTIONS AND ANBWERS,

United States
T"MG‘IAOM of Description of Article. Rate of Dauty.
1930.
Paragra
1009 (b) ngen fabrics, such ul are oomm;;n;ly used
or paddings or interlini in clothing :
Wholly OEB in chief value of ﬂam:lf or
hemp, or of which these substances or
either of them is the component
material of chief value, ex
thirty and not exceeding one hun
and twenty threads to the uql inch,
counting the warp and filling, and
weighing not less than four and one-
half and not more than twelve ounces
per square yard . . . . . 30 per cent. ad val.

Wholly or in chief value of jute,
exceeding thirty threads to the scl
inch, counting the warp and (filling,
and weighing not less than four and
one-half ounces and not more than
twelve ounces per square yard . . 30 per cent. ad val.

1010 Woven fabrics, not including articles
finished or unfinished, of flax, hemp, ramie,
or other vegetable fiber, except cotton, or
of which these substances or any of them
is the component material of chief value,
not specially provided for . . . 20 per cent. ad val.

1011 Plain-woven fabrics, not including articles
finished or unfinished, wholly or in chief
value of flax, hemp, ramie, or other
vegetable fiber, except cotton, weighing
less thun four ounces per square yard . 20 per cent. ad val.

1013 Table damask, wholly or in chief value of
flax, and all articles, finished or unfinished,
made or cut from such damask :
Not exceeding one hundred and thirty
threads to the square inch, counting
the warp and filling . . . . 30 per*oent. ad val.
Excooding one hundred and  thirty
threads to the square inch, muntmg
the warp and filling . 25 per cent. ad val.

1014 Towels, finished or unfinished, wholly or in
chicf value of flax :
Not exceeding one hundred and twenty
threads to the rquare inch, counting
the warp and filling . . . 50 per cent. ad val.
Exceeding one hundred and twenty
threads to the square inch, counting
the warp and filling . . . . 20 per cent. ad val.

1014 Napkins, finished or unfinished, wholly or in
chief value of flax :
Not exceeding one hundred and thirty
threads to the square inch, muntmg
the warp and filling . 30 per cent. ad val.
Excoeding  one  hundred ‘and t.hu-ty
threads to the square inch, countmg
the warp and tilling . . 25 per cent. ad val.

1014 Sheets and pillowcases, wholly or in chief
value of flax, hemp, or ramie, or of which
these substances or any of them is the
component material of chief value . . 25 per cent. ad val.



United States
Tariff Act of
1980.

Paragraph
1016

1017

1019

1020

1021

1105 (a)
and (b)

1108

1107

LEGISLATIVE ASSEMBLY.
Description of Article,

Handkerchiefs, wholly or in chief value of
vegetable fiber, except cotton, finished or
unfinished :

Not hemmed .

Hemmed or hemstnched or unﬁmshed
having drawn threads (but not includ.
mgkd ndkerchiefs made with hand

or hand made hems) .
Slnrt collars and cuffs, wholl) or in plrt nf

Bagging for cotton, gunny cloth, and similar
rics, suitable for covering ootton,
composed of single yarns made of jute,
jute butts, or other vegetable fiber, not
bleached, dyed, colored, stained, pamted,
or printed, not exceeding sixteen threads
to the square inch, counting the and
filling, and weighing more than thu-tv-mo
ounces per square yard . .
Linoleum, mcludmg mats and rugn
Inlaid

Other, mcludmg corticine and  cork
carpet . . .

Felt-base floor coverings, not specially

provided for . . . . .

Wool and hair wastes :

Top waste, siubbing waste. roving waste,
and ring waste . . . .

Gametted waste

Noils, carbonized

Noils, not carbonized

Thread or yarn waste .

Card or burr waste, carbonized

Card or burr waste, not carbonized

Wool wastes not specially provided for

Bhoddy, and wool extract

Mungo . . .

Wool rags

Flocks .

Wool, and hair of the lm:ds pmv:(led for in
8chedule 11 of the Tariff Act of 1930, if
carbonized, or advanced in any manner or
by any process of manufacture beyond the
washed or scoured condition, ncluding
tops, but not furthe advanced than
roving . . . . . .

Yarn, wholly or in chief value of wool, oiher
than Angora rabbit hair :

Valued at not more than 60 cents par
pound . .

Valued at more than 60 cents but not
more than §1 per pound

Valued at more than $1 but not more
than § 1-50 per pound . . .

Valued at more than $1-50 per pound .

[8re Fes. 1989

Rate of Duty.

20 per cent. ad val.

35 per cent. ad val.

20 o. per doz. and
5 per cent. ad val.

3/10 c. per lb.
32 per cent. ad val.
25 per cont. ad val.

25 per cent. ad val.

34 c.
18 c.
21 c.
16 c.
16 c.
18 c.
14 c.

per lb,
per lb.
per lb.
per 1b.
per Ib.
per b,

per Ib.
14 ¢. per Ib,

14 c. per b,
9 c. per Ib.
9 c. per b,
5 c. per lb,

37 c. per lb. and
124 per cent. ad val.

30 c. per lb. and
30 per cent. ad
val.

56 «¢. per Ib. nnd
80 per ocent. ad val.

40 c. lbs and
30 per ¢ nt. ad val.

40 c. per Ib. and

30 per cont. ad val.



United States
Tariff Act of

1930.

Paragraph

1108

1108

1109 (a)

1109 (b)

STARRED QUESTIONS AND ANSWERS.

Description of Article.

Woven fabrics, weighing not more than four
ounces per square yard, wholly or in chief
value of wool, except fabrios having the
g;orp wholly of cotton or other vegetable

r:

Valued at not more than $1-25 per
pound . . . . . .

Valued at more than $1:25 but not
more than $2 per pound . . .

Valued at more than $2 per pound . .

Woven fabrics, weighing not more than
four ounces per square X-nrd, wholly or in
chief value of wool, and having the warp
wholly of cotton or other vegetable fiber :

Valued at not more than §1 per pound .

Valued at more than $1 but not more
than $1-50 per pound . . . .

¢ Valued at more than $1-50 per pound .

Woven fabrics, weighing more than four
ounces per square yard, wholly or in chief
value of wool (except woven green billiard
cloths, in the piece, weighing more than
eleven ounces but not more than fifteen
ounces per square yard, wholly of wool) :
Valued at not more than 80 cents per

pound . . . . .

Valued at more than 80 ocents but not
more than $1-25 per pound .

Valued at more than $1-25 but not
more than $2 per pound .

Valued at more than $2 per pound . .

Felts, belts, blankets, jackets, or other
articles of machine clothing, for paper-
making, printing, or other machines, when
woven, wholly or in chief value of wool, as
units or in the pieoce, finished or un-
finished :

Valued at not more than $1-25 per
pound . . . . . .

Valued at more than $1:-25 Lut not
more than $2 per pound . .

Valued at-more- than.$2 per pound .
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Rate of Duty.

40 o. per

40 o. per
374 per

40 c. per

40 c. per

ocent.

Ib. and
cent. ad

1b. and
ocent. ad

b. and
ocent. ad

1b. and

45 per cent. ad val.

50 o¢. per

Ib. and

40 per cent. ad val.

50 ec. per

Ib. and

40 per cent. ad val.

50 o.

1b. and

35 per cent. ad val.

60 ec. per

1b. and

25 per cent. ad val.

50 c. per

Ib. and

274 per oent. ad
val

50 o. per

1b. and

30 per cent. ad val.



United States
Tariff Aot of
1930.

Paragraph
1110

1111

1112

1113

1114 (d)

1114 (b)

1114 (¢)

1114 (d)

LEGIBLATIVR ASSEMBLY,
Description of Article.

Pile fabrics, whether or not the pile covers
the entire surface, wholly or in chief value
of wool, and all articles, finished or un-
finished, made or cut from such pile
fabrics :

If the plle is wholly cut or who].ly
uncut .

If the pile is partly cut

Blankets, and similar articles (including
carriage and automobile robes and steamer
rugs), made as units or in the pieoce,
finished or unfinished, wholly or in chief
value of wool, not exooodmg three yards in
length :
Valued at not more than $1 per pound

Valued at more than 81. but not more
than $1-80 per pound

Valued at more than $1-50 per pound

Felts, not woven, wholly or in chief value of

wool :
Valued at not more than §1-50 per pound

Valued at more than $1-50 per pound .

Fabrics, with fast edges, not exoeeding twelve
inches in width, and articles made there-
from ; tubings, garters, nders, braces,
oorda and cords and tessels ; all the fore-
going, wholly or in chief value of wool .

Hose and half-hose, finished or unfinished,
wholly or in chief value of wool :
Valued at more than §1-75, but not more
than $3 per dozen pairs .

Valued at more than $3 per dozen pairs

Gloves and mittens, finished or unfinished,
wholly or in chief value of wool, valued at
more than $3-50 per dozen pairs . .

Knit underwear, finished or unfinished,
wholly or in chief value of wool :
Valued at not more than $1-756 per pound

Valued at more than $1-75 pound .

Outerwear and articles of all kinds, knit

or crocheted, finished or unfinished, wholly

or in chief value of wool, and not specially

rovided for (oxcept hata, bonnets, caps,
and similar articles) :

Infants' outerwear valued at more than

$2 pound :
mxrorcutﬁmn.,moyfsbmhlt
in plain stitch on a circular
machine . . . . .

Other . . . . . .

[8rr Fes, 1989.

Rate of Daty.

per Ib, and
40 per cent. ad val.

30 c. per 1b. and
86 per cent. ad val.

383 c. per 1b. and
36 per oent. ad val.
40 c. per 1b. and
36 per cent. ad val.

30 o. per Ib. and
30 per cent. ad val.
40 o. per 1b. and
35 per cent. ad val,

50 c. per 1b. and
40 per cent. ad val.

50 c. per lb. and
33 per cent. ad val.
50 c. per lb. and
25 per oent. ad val.

50 ¢. per 1b. and
40 per ocent. ad val.

per 1b. and
30 per cent. ad val.

60 c. per 1b. and
30 per cent. ad val.

Ib. and

. ™. and
50 pormt ad val.

80 o.



United States
Tariff Aot of

1930.

Paragraph
1114 Ki)-

(oontd.)

1115 (a)

1115 (b)

1116 (b)

1117 (a)

1117 (¢)

1119

1120

STARRED QUESTIONS AND ANSWERS.

Descriptio.n of Article.

Outerwear and articles, etc. (contd) :
Other than infants’ outerwear :
Valued at more than $2 but not
more than $5 per pound .

Valued at more than $5 per pound

Clothing and articles of wearing apparel of
every description, not knit or crocheted,
manufactured wholly or in part. wholly or
in chief value of wool (except hats,
bonnets, caps, berets, and eimilar articles,
and except bodies, hoods, forms, and shapes
for hats, bonnets, cape, berets, and similar
articles) :

Valued at not more than $4 per pound .

Valued at more than $4 per pound

Bodies, hoods, forms, and shapes, for hats,
bonnets, caps, berets, and similar articles,
wholly or in chief value of wool but not
knit or crocheted nor made in chief value
of knait, crocheted, or woven material, if
blocked or trimmed (including finished
hats, bonnets, caps, berets, and similar
artioles), and valued at more than $12
per dozen . . . . . .

Carpets, rugs, and mats, of oriental weave or
weaves, made on a power-driven loom ;
chenille Axminster carpets, rugs, and
mats ; all the fogegoing, plain or figured,
whether woven as separate carpets, rugs,
or mats, or in rolls of any width . .

Axminster carpets, rugs, and mats, not
specially provided for; Wilton carpets,
rugs, and mate ; Brussels carpets, rugs, and
mats ; velvet or tapestry carpets, rugs, and
mats ; and carpets, rugs, and mats, of like
character or description; all the fore-
going, if valued at more than 40 cents per
square foot . . . . . .

Floor coverings, including mats and drug-
gets, wholly or in chief value of hair of
:he Angora goat, not specially provided
or:

Valued at not more than 40 cents per
aquare foot . . . . .
Valued at more than 40 cents per
square foot . . . .
Tapestries and upholstery goods (not in-
cluding pile fabrics), in the piece or
otherwise, wholly or in chief value of woal

Cloth samples measuring not more than
one hundred and four ﬁum inches in
area, wholly or in chief value of wool, not
specially provided for . . .
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Rate of Duaty.

50 c. per lb. and
40 per cent. ad val.
50 c. Ib. and
30 per cent. ad val.

33 c. per 1lb. and
30 per cent. ad val.
850 c. per Ib. and

30 per cent. ad val.

40 c. per Ib. and
40 per cent. ad val.
and in addition 8 c.
per article.

40 per cent. agd val.

40 per cent. ad val.

30 per cent. ad val.

40 per cent. ad val.

Subject to applicable
ratea of duty im-
posed upon woven
fabrics of wool in
item 1108 or 1109
(a) of this Schedule,

25 per ocent. ad val.
H 2
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United States
Tariff Aot of
1930.

Paragra
120"lph

1209

1402

1404

1404

1405
1408

1405
1406

1407 (a)

LEGISLATIVE ASSEMBLY,
- . o .
Description of Article.

suspenders, and braces, wholly or in
chief vuluedof silk or 1:' silk and India
rubber, and not ia) vided for,
whether or not me A
Handkerchiefs, and woven muﬁen, holly or
in chief value of ailk, ﬂnuhedorunﬂmn[‘;
valued at mom than $5 per dozen :
lefbl ted by hand
ookpnn y han
Other .

Hemmed or hemstitched :
If blook- pnntcd by hnncl .
thing Other . ﬂng . .
felt, lbe.thmg felt, rooﬂng felt or fol%
tooﬁng, whether or not saturated or coated.
Papers oommonly or commercially known as
tﬁe paper, carbon paper, ooated or
pottery paper ; any of the
fomgomg colored or wuncolored, white
or printed :

Weighing not over six pounds to the
ream, and whether in sheets or any
other form, valued at more than
15 cents per pound . . .

Weighing over six pounds and less than
ten pounds to the ream, valued at
more than 15 cents per pound

India and bible ‘poper weighing ten pounds
or more and than twenty and one-
half pounds to the ream . . .

Simplex decalcomania paper not printed

All boxes of l]"P" or Eopwr -maché or wood
covered or lined with paper and provided
for in paragraph 1405 of the Tariff Act of
1930, but not including boxes covered or
lined with cotton or other vegetable fiber .

Unsensitized basic paper, to be sensitized for

_ use in photography .

Pictures, calendars, cards, placards md
other articles, compoeed wholly or in chief
value of paper lithographically printed in
whole or in part from stone, gelatin, metal,
or other material (exc vgt boxes, views of
American scenery or objects, and music,
and illustrations when forming part of a
periodical or newspaper, or of bound or
unbound books, accompanying the same),
not specially provided for in ragraph
1406 or elsewhere in the T Act of
1930, exoeeding twenty one-thousands of
one inch in thickneas, and valued at more
than 35 centa per pound .

Hand made Yaper and paper mmmonly or
commercially known as hand made or
muchmo hnnd made paper, all the above

or pver per ream, md
vﬂuodntwmuormonpnpound .

(8ra Fes. 1939.

Rate of Duty,

[ Y

35 per ocent. ad val.

30 per oent. ad val.
40 per oent. ad val.
385 per cent. ad val.
43 per cent. ad val.
10 per oent. ad val.

4 c. per Ib. and 15 per
ocent. ad val.

4 o. per lb. and 10 per
oent. ad val.

2 o. per Ib. and 10 per
oent ad mllb 4

2} per an
lOparoent ad val.

6 c. per lb. and 10 per
cent. ad val.

& per cont. ad val.

6 c. per lb.

per lb. and 10 per
oent ad val.



United States
Tariff Aot of
1930.

Paragraph
1407 (a)

1408

1409

1409
1409

1410

1410

1410

1412
1501 (a)

1501 (b)

1502
1602

STARRED QUESTIONS AND ANSWERS.

Description of Article.

Drawing paper, whether made by hand or
machine, weighi:? 8 pounds or over per
ream, and valued at 40 cents or more
per pound . . .

Paper epvelopes, filled or unfilled, whether
the contents are dutiable or free, not
specially provided for

If plain
If bordered, ornbosaed prmted tmted
decorated, or lined .
If hthogruphed .
Hanging paper, prmted lxthographed dyed,
colored .

Blotting paper .
Filtering paper, valued at 75 cents or more

per pound

Unbound books of all kinds, bound books of
all kinds except those bound wholly or in
m leather, sheets or printed pagee of
ks bound wholly or in part in leather,
pamphlets, music in books or sheets, and
printed matter, all the foregoing not
specially provided for (except unbound or
bound prayer books and sheets or printed
Eagea of prayer books; except tourist
iterature containing hiatorieal, geographic,
time table, travel, hotel, or similar informa-
tion, chiefly with respect to places or travel
facilities outside the continental United
States ; and except diaries) :
If of bona fide foreign authoml.np
All other .
Blank books, slate books engravmgu
and churts. not specially provided
(except diaries, notebooks, and addrees
books)
Book bmdm?s wholly or in po,rt of leather.
not specially provnded for .
Playing eards

Yarn, slivers, rovings, wick, rope, cord, cloth,
tape, and tubing, of ashestos, or of as-
bestos and any other spinnable fiber,
with or without wire, and all manufac-
tures of any of the foregoing

Molded, pressed, or formed a.rhclee, in part
of asbestos, containing any binding agent,
coating, or filler, other than hydraulic
cemnent or synthetic resin

Lat:vtlll tennis and table-tennis balls and golf

alls .

Footballs and other balls, finished or un-
finished, not epecially provided for, pri-
marily designed for use in physical exercise
(whether or not such exercise involves
the element of sport), except balls wholly
or in chief value of rubber .,

529

Rate of Duty.

2 c. per lb. and 10 per
cent. ad val.

The same rate of
duty as the paper
from which made
and in addition
thereto :

2 1/2 per cent. ad val.

5 per cent. ad val.
15 per cent. ad val.

1 c. per Ib. and 10 per
cent. ad val.
15 per cent. ad val.

2 1/2 c. per lb. and
7 1/2 per cent. ad val.

20 per cent. ad val.

15 per cent. ad val.
10 c. per pack and
10 per cent. ad val.

20 per cent. ad val.

20 per cent. ad val.
20 per cent. ad val.

20 per cent. ad val.
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United States
Tariff Aot of
1830.

Paragraph
1502

1502
1504 () (4)

1508

1308

1506

1510

1513

LEGISLATIVE ASSEMBLY.

Deacription of Artiole.

Field-hookey sticks and guards, polo mallets,
table-tennis bats, croquet mallets, golf
clubs, soccer guards, and tennis nets.

Golf tees . . . .

Hats, bonnets, and hoods, composed wholly
or in chief value of atraw, if sewed and
blocked or trimmed, and valued at $18 or
more per dozen . . . .

Toilet brushes, ornamented, mounted, or
fitted with gold, silver, or platinum, or
wholly or partly plated with gold, silver,
or platinum, whether or not enameled

Brushes. the handles or backs of which are
composed wholly or in chief value of
products other than those provided for in

31 of the Tariff Act of 1930 :
Tooth brushes valued at more than
12 cents 6ach . . . . .

Other toilet brushes valued at more
than 40 cents each . . . .

Hair pencils in quills or otherwise

Buttons, not apecially provided for:
Horn and composition horn .

Toys, not specially provided for :

Figures or images of animate objects,
not having any movable member or
part, wholly or in chief value of metal
and valued at 21 cents or more per
pound ; figures or images of animate
objects, having any movable member
or part but not having a wspring
mechaniam, wholly or in chief value of
metal and valued at 30 cents or more
per pound; model airplane construc-
tion sets, wholly or in chief value of
metal, valued at 75 cents or more
each ; cobnstruction sets (other than
model airplane construction wsets),
wholly or in chief value of metal,
valued at 30 cents or more per pound ;
stuffed animal figures not having
& spring mechanism, not over six inches
in height and valued at 35 cents or
more each, or over six inches but not
over eleven inches in height and
valued at 8§ 1 or more each, or over
eleven inches but not over fourteen
inches in beight and valued at § 2 or
more each, or over fourteen inches in
height and valued at $ 350 or more
oach ; and building hlocks or bricks,
valued at 8 cents or more per pound .

[8tr Fes. 1989..

Rate of Duty.

20 per cent. ad val.
156 per cent. ad val.

$2 per doz. and 30
per cent. ad val.

.

30 per cent. ad val.

1 c. each and 25 per
cent. ad val.

1 o. each and 25 per
oent. ad val.

2 c. each, but not less
than 20 nor more
than 40 per oent.
ad val.

35 per cent. ad val.

45 per ocent. ad val,



United States
Tariff Act of
1930.

Paragraph
1514

1518

1519 (a)

1523

1523

1623

1528
1528 (a)

15626 (b)

STARRED QUESTIONS AND ANSWERS.

Description of Article.

Emery wheels, emery files, and manufac-
tures of which emery, corundum, garnet or
artificial abrasive is the component mate-
rial of chief value, not specially provided
for (except wheels in chief value of corun-
dum or silicon carbide) . . . .

Boas, boutonnijeres, wreaths, and all articles
not specially provided for, composed
wholly or in chief value of any of the
feathers mentioned in the duty provisions
of paragraph 1518 of the Tariff Act of
1930 . . . . . . .

Dressed furs and dressed fur skins (except
silver or black fox, coney, rabbit, hare, dog,
goat, kid, and fur sealskins, and not in-
cluding plates, mats linings, strips, and
crosses of dressed dog, goat, or kidskins)

All the foregoing, if dyed . . .

Human hair tops, roving and yarns, of
which human hair is the component mate-
rial of chief value , . . . .

Press cloth, of which human hair is the
component material of chief value

Press cloth, of which camel’s hair is the
component material of chief value .

Hair press cloth, not specially provided for .

Hats, caps, bonnets, and hoods, trimmed or

untrimmed, including bodies, hoods, plate-

aux, forms, or shapes, for hats or boan-

nets, composed wholly or in chief value

of fur of the rabbit, beaver, or other
animals :

For men’'s or boys’ wear, valued at more

than $48 per dozen . . . .

For women’s or girls’ wear, valued at

more than $18 and not more than $48

per dozen . . . . .

Men's silk or opera hats, in chief value of

silk . . . . . . .
1827 (c) (2) Cigar and cigarette lighters, designed to be

worn on apparel or carried on or about or
attached to the person, finished or un-
finished, composed wholly or in chief value
of metal other than gold or platinum
(whether or not enameled, washed, covered,
or plated, including rolled d plate),
or (if not composed in chief value of metal
and if ‘not dutiable under clause (1) of

sub-paragraph (c) of paragraph 1527 of"

the Tariff Act of 1930) set with and in
chief value of precious or semiprecious
stones, pearls, cameos, coral, amber, imi-
tation precious or semiprecious stones,
or imijtation pearls, and valued above $5
per dozen . . . . . .

831

Rate of Duty.

10 per cent. ad val.

40 per cent. ad val.

15 per cent. ad val.
20 per cent. ad val.

8 c. per lb. and 12 1/2
per cent. ad val.

4 o. per lb. and
30 per cent. ad val.

20 per cent. ad val.
but not less than

16 c. per lb.
30 per cent. ad val.
$16 per doz. and

15 per cent. ad val.
50 per oent. ad val.

$1 each and 40 per
cent. ad val.

1/2 o. eacn and 3/10 c.
per dos. for each
1l c. the wvalue
exceeds 20 o. per
dos., and 25 per
oent. ad val.
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United States
Tunﬂ"w sAot of Deacription of Article.
0.

Paragraph

1529 (a) Nets and nettings made on the bobbinet
machine, not embroidered 3
Wholly or in ohief value of cotton and
having two hundred and twenty-five
or more hq!a per square inch
Wholly or in dhief value of silk
Wholly or in ohief value of uyon or
other synthetio textile . .

1529 (a) Hose and half-hose wholly or in chief value
of wool, embroidered in any manner :
Valued at not moro than $3-50 per
dozen paire
Valued at more than 83 50 por domn
pairs

1530 () Leather (except leather provided for in sub-
g‘a h (d) of paragraph 1530 of the
Act of 1930), made from hides or

skins of cattle of the bovine species :

(1) Sole or belting leather (including
offal), rough, partly finished, finished,
curried, or cut or wholly or partly
manufactured into outer or inner soles,
blocks, strips, counters, taps, box toes,
or any forms or shapos suitable for
conversion into boots, shoes, footwear,
or belting . .

(2) Leather woltmg .

(3) Leather to be used in the manufac-
ture of harness or saddlery . .

(4) 8ide upper leather (including grains
and splits), and lining leather made
from calf or kip skins, rough, partly
finished, or finished, or cut or wholly or

partly manufactured into uppers,
vamps, or any forms or shapes suitable
for oconversion into boots, shoes, or
footwear (not including patent leather
or calf or kip leather other than lining
leather):
8ide upper splits, wax or rough, not
cut or wholly or partly manufac-
tured into uppers, vamps, or any
forms or sha suitable for con-
version into ts, shoes, or foot-
wear . . . .
Other .

(5) Collar, bag, case, glovo, garmont, or
strap leather, in the rough in .the
white, crust, or russet, partly finished
or finished .

(6) Leather to be used in the manufso-
ture of footballs, basket balls, socoer
balls, or modic'ine balls .

(7) All other, rough, partly finished
finished, or currie!, not specially
provided for . . .

1530 (c) Leather (except leather provided for in sub-
ragra; h (d of p.mg‘rsph 1830 of the
arifl 1930), in the rough in the

[81a FEB. 1989

Rate of Duty.

45 per oent. ad
60 per oent.

8
LR

65 per cent. ad val.

65 per cent. ad val.
80 per oent. ad val.

10 per ocent. ad val.
10 ;: cent. ad val.

10 per cent. ad val.

10 per oent. ad val.
124 per cent. ad val.

15 per cent. ad val.
15 per cent. ad vel.

10 per cent. ad val.



United States
Tariff Aot of
1930.

Paragraph
1530 (¢)

1630 (c)

STARRED QUESTIONS AND ANSWERS.

Description of Article.

Leather &c. (conid):

white, crust, or russet, partly finished, or
finished :

If made from sheep or lamb skins :
Imported to be used in the manu-
facture of boots, sho-s, or foot-
wear, or cut or wholly or partly
manufactured into uppers, vamps,
or any forms or shapes suitable
for converrion into hoota, shoes, or
footwear . . .
Other, not including chamois .

If made from goat or kid skins, and not
imported to be used in the manufac-
turo of boots, shoes, or footwear, or
cut or wholly or partly manufactured
into uppers, vamps, or any forms or
shapes suitable for conversion into
boots, shoes, or footwear

If made from reptile skins or shark
skins, and imported to be used in the
manufacture of boots, shoes, or foot-
wear, or cut or wholly or partly manu-
factured into uppers, vamps, or any
forms or shapes suitable for conversion
into boots, shoes, or footwear .

Pigskin leather :

If imported to be used in the
manufacture of boots, shoes, or
footwear, or cut or wholly or
partly manufactured into uppers,
vamps, or any forms or sha
suitable for conversion into boots,
shoes, or footwear . .

Other . .

Glove and garment leather made from
hides or skins of animals (including
fish, reptiler, and birds, but not in-
cluding sheep, lambs, goats, kids, pigs,
hogs. or cattle of the bovine species),
not imported to be used in the manu-
facture of boots, shoes, or footwear, or
cut or wholly or partly manufactured
into uppers, vamps, or any forms or
shapes suitable for conversion " into
boots, shoes, or footwear .

Rough-tanned walrus leather, not im-
ported to be used in the manufacture
of boots, shoer, or footwear, or cut or
wholly or partly manufactured into
uppers, vampg, or any forms or shapes
suitable for conversion into boots,
shoes, or footwear

Vegetable-tanned rough leather made from
goat or sheep skins (including those com-
mercially known as India-tanned goat or
sheep skins) . . . . .

533

Rate of Duty.

10 per cent. ad val.
20 per cent. ad val.

20 per cent. ad val.

10 per cent. ad val.

15 per cent. ad val.

15 per cent. ad val.

10 per cent. ad val.



United States
Tariff Aot of
1930.

Paragraph
1830 (d)

16830 (e)

1630 (/)

1630 (f)

1530 (/)

1531

LEGISLATIVE ASSEMBLY.

Description of Article.

Leather made from hides or skins of cattls
of the bovine species, grained, printed,
emboased, ornamented, or decorated, in any
manner or to any extent (including
leather finished in gold, silver, aluminium,
or like effects), or by any other proocess
(in addition to tanning) made into fancy
leather, and any of tho foregoing cut or
wholly or partly manufactured into uppers,

vamps, or any forms or shapes suitable for
conversion into boots, shoes, or footwear,
all the foregoing by whatever, name lu10wn.
and to whatever use applied .

Boots, shoes, or other footwear (including
athletic or sporting boots and shoes), made
wholly or in chief value of leather by the
procees or method known as welt, and not

specially provided for

Harness valued at more than $70 per set,
single harness valued at more than 840
nddles valued at more than $40 each.
saddlery, and parts (except metal pnrt-)
for any of the foregoing . .

8addles made wholly or in port of pngﬂkin
or imitation pigekin .

Seddles and harness, not specially provided
for, and parte thereof, except meul pom
finished or unfinished .

Bags, baskets, belts, satchels, cardcases,
pocketbooks, jewel boxes, portfolios, and
other boxes and cases, not jewelery,
wholly or in chief value of leather or
parchment, and manufactures of leather,
rawhide, or parchment, or of which leather,
rawhide, or perchment is the compo-
nent material of chief value, not spe-
cially provided for (not including coin
purses, change purses, billfolds, bill cases,
bill rollu bill purses, banknote cases,
currency cases. money cases, card cases,
licence cases, pass cases, passport cases,
letter cases, and similar flat leather goods):

Leads, leashen, collars, muzeles, .nd

similar dog equipment . .

Belts and buckles designed to be worn
on the person . . .

Other articles . . . . .

Any of the foregoing permanently fitted
and furnished with travelling, bottle,

drinking, dining lunohoon,nving
w:‘:,, -umlo:r

[8rm FEB. 1989.

Rate of Daty.

20 peor cent. ad val.

50 c. per pair, but
not less than 10 nor
more than 20 per
cent. ad val. .

20 per cent. ad val.

20 per oent. ad val.

15 per cent. ad val.

20 per cent. ad val.

17 1/2 per oent. ad val.
28 per oent. ad vel.

36 per cent. ad val.



STARRED QUESTIONS AND ANSWERS.

United States
Tariff Act of
1930.

Description of Article.

Men’s gloves, wholly or in chief value of
leather, whether wholly or partly manu-
factured. and not over twelve inches in
length

For each mrh or fraction thoreof m
oxcess of twelve inches .
Provided, That, in addition therew
on all the foregoing there shall be
id each of the following cumu-
ative duties :
When machine seamed, other-
wise than overseamed .
When seamed by hand
When lined with cotton, wool
silk, or other fabrics .
When trimmed with fur .
When lined with leather or fur.
Provided further, That all the fore-
going shall be dutmble at not less
than. .

Paragraph
1832 (a)

Women's and children’s gloves, wholly or in
chief value of leather, lined, or trimmed
with fur, and not over twelve inches in
length :

When seamed by hand.
When not seamed by hand
For each inch or fraction thereof m
exceas of twelve inches .
Provided, That, in addmon theteto
on all the fore there shall be
id each of the following cumu-
tive duties :
When machine seamed, other-
wise than overseamed .
When seamed by hand
When lined with cotton, wool
silk, or other fabrics
When trimmed with fur
When lined with leather or fur.
Provided further, That all the fore-
going shal} be dutiable at not less
than. . . . . .

1532 (a)

1532 (b) Gloves wholly or in chief value of leather
made, from horsehides or cowhides (except
calfakins), whether wholly or. putly manu-

factured
Artificial fliee and snelled hooks, finished or

. .

15638

1535 Leaders or casts, finished or unﬁmshed,

valued at $2 or more per dozen

1536 Fishing rods valued at $10 or more each,

and reels valued at $3:50 or more each,.

finished or unfinished, not speomlly pro-
vided for

Manufactures wholly or in chief value of

1537 (a)
whalebone, not specially provided for

Golf-ball centres or cores, wound or unwound,
wholly or in chief value of Indu rubber or
gutta-percha . . .

1537 (b)

Rate of Duty.

$4- 50 per doz. prs.

25 c. per doz. prs.

30 per cent. ad val.

$4 per doz. prs.
$5 per doz. prs.

25 c. per doz. prs.

$1 per doz. prs.
$3-50 per doz. prs.

35 per cent. ad val.

16 per cent. ad val.
45 per oent. ad val.

35 per cent. ad val.

80 per ocent. ad val.

12 1/2 per cent. ad val.

15 per cent. adval



United Statea
Tariff Aot of
1930.

Paragraph
1537 (b)

1541 (a)

1541 (c)

1542
1545

1547 (a)

1652

1852

1652

15562
1562

15562

LEGISLATIVE ASSEMBLY.

Description of Article,

Manufactures composed wholly or in chief
vniuo of Indisa rubber kmown as hatd"
rubber " (except syringes), not specially
provided for, finished or unfinished

HI}I!I('A] instruments not specially prmndocl
or

Bets of tuned bells of the types known
as chimee or peals, and parta of any
01' the foregoing

Carillons containing not more than tluﬂ}-
four bells, and parts thereof .

Carillons containing more than thl.rtv four
bells, and parts thereof .

Phonograph, gramophone, or %rl.phophone
records, not specially prouded

Bpongm
mmercially known as yellow. grass, or
velvet . . .
Hardhead or recf
Paintings, in oil or “ler oulorl. pncl.ola.
pon and ink drawings, and co
or reproductions of any of nmo, all
the foregoing which are works of art, not
specially provided for .
Common to! pipes and pipe “bowls made
wholly of clay, valued at more than 40

oents per gross . . . . .

Tobacco pipe bowls, wholly or in chief value
of brier or other wood or ruot, in whatever
condition of manufacture, whether bored
or ubored and tobacco pipes having such
bowls (except tobacco h(S wholly
finished, havmg bowls wholly or in chief
value of brier-wood, valued at less than
$1- 20 per dosan) :

Valued at less than $1-20 per dozen

[8ra Fre. 1989.

Rate of Duty.

25 per cent. ad val.

80 per cent. ad val.
20 per oent. ad val.
10 per oent. ad val.
15 per cent. ad val.

cent. ad val.
per ceat. ad val.

15 per ocent. ad val.

22 1/2 per cent. ad val.

2 1/2 c. each and 40 per

cent. ad val.
yalued at $1-20 or more, but not more
than §5 per dozen 5 c. each and 50 per
cent. ad val.
Valued at more than-5 per dozen . 21/2c.each and 40 per
cont. ad val.

Cigar and cigarette holders, not specially
for, in whatever condition of
manufacture, whether wholly or partly
finished, or whether bored or unbored .

Mouthpieces for pipes, or for cigar and
cigarette holders, of whatever material
composed, and in whatever condition of
manufacture, whether wholly or partly
finished, or whether bored or unbored .

Pouches for chﬂ-wmg or smoking tobacco,
finished or y finished, wholly or in
chief value o lonthar .

Casea suitable for pipes, or for ﬂgnr or
cigarette holders, finished or partly
finished .

Cigar and cigarette canon nnd pnru l.homol’
finished or unfinished, not specislly pro-
lvmr for who!ly or in chief walue of

] -

5 c. each and 30 per
cent. ad val.

21/2e0. o.chandSOpl‘
cent. ad

35 per cent. ad val.

30 per cent. ad val.

35 per ocent. ad val.



United States
Tariff Aot of
1930.

Paragraph
1554

1556
16086 (a)
and (b)

1609
1612
1616

1617
1621

1628

1629

1631

1646

STARRED QUESTIONS AND ANSWERS,

Description of Article.

Walking canes, valued at $5 or more per
dozen, finished or unfinished .
Waste, not specially provided for . .
D?l and horses imported by a citizen of the
ited Statu upocl.u.lly for bmodmg pu.r
poses

Annatto and extracts thereof, not oamammg
alcohol .

Arrowroot, crude or mnnut‘actumd. md
arrowroot starch and flour .

Chrysotile ssbestos, unmlnuﬁctumd
Crudes

Waste bagging, mdwutemgnrmkcloth .

Bibles, comprising the books of the Old or
Ne'v Testament, or both, bound or un-
baund . . . . .

Books, engravings, photographs, etchings,

bound or unbound. maps and charts im-

by authority or for the use of the

United States or for the use of the lerury
of Congreas

Hydrographic charta and pubhmtxona lssued
for their subseribers or exchanges by scienti-
fic or literary associations or academies,
and publications of individuals for gra-
tuitous private circulation, not advertising
matter, and public documents issued by
forgoin Governments ; books, maps, music,
engravings, photographs, etchings, litho-
graphic prints, bound or unhound, and
charts, which have been printed more
than tweniy years at the time of import.s-
tion

Prov rdvd' ']‘hut whnre any such booka
have been rebound whollv or in part
in leather within such period, the
binding so placed upon such books
shall be dutiable as book bindings
wholly or in part of leather, not
apecially provided for.

Any rociety or institution incorporated or
established solely for religious, philoso-
phical, educational, sciontific, or literary
purposes, or for the encouragement of the
fine arta, or any eollege, acadeiny, school,
or seminary of learning in the United
States, or any State or public library, may
import free of duty any book, map, music,
engraving, photograph, otching, lithogra-
phie print, or chart, for ita own use or for
tho encouragement of the fine arts, and not
for male, under such rules and regulationa
as the Socretary of the Tresaury may
prescribe . .

Chalk, crude, not ground bo]ted precipi-
ta.md or otherwise manufactured . .

587

Rate of Duty.

25

cent. ad val.

7 1/2 per cent. ad val,

Free, subject to the.

frl-ph 1608 (al and

Free.
Free.

Free.
Free.

Free.

Free.

Free.

Free.

provisions of

of



United Btates
Tarill Act of

1980.

Paragraph

1647
1851

1669

1670

1681

1683
1684

LEGISLATIVE ASSBMBLY.

Description of Article.

Chromite or chrome ore . . .

Coal-tar produots : Aeenophtheno, anthre.
cene having a purity of leas than 30 per
centum, benzene, carbazole having a
purity of less than 85 per centum, cumene,
cymene, fluorene,  methylanthracene,
methylnaphthalene,  naphthalene which
after the removal of all the water proeent
has a solidifying point less than seventy-
nine degrees centigrade, pyridine, toluene,
xylene, dead or creosote oil, anthracene
oil, pitch of coal tar, pitch of blast-
furnace tar, pitch of oil.gas tar, pitch of
water-gas tar, crude coal tar, crude blast-
furnace tar, crude oil-gas tar, crude water-
gas tar, all other distillates of any of these
tars which on being subjected to distilla-
tion yield in the portion distilling below
one hundred and ninety degrees centi-
grade a quantity of tar acids less than
5 per centum of the original distillate, all
mixtures of any of these distillates and
any of the foregoing pitches, and all other
materials or ucts that are found
naturally in tar, whether produced or
obtained from coal tar or other source,
and not specially provided for in -
graph 27 or 28 of Title I of the Turimt
of 1930 .

Cocoas or cacao bo.ns. "and shells thereof

Coir fiber . .

Curhn‘nonn .

Diamonds, rough or uncut, and not advanced
in condition or value from their natural
state by cloaving, splitting, cutting, or
other prooews, whether in their natural
form or broken, leem and engravers'
diamonds, any of the foregoing not set,
miners’ diamonds, and diamond dust .

Patchouli leaves and dried pawpaw juico or
papain, which are in a crude state, not
advanced in value or condition by
shredding, grinding, chipping, crushing, or
any other proceus or treatment  whatever

. beyond that cusential to proper packing
and the prevention of decay or deteriora-
tion pending manufacture, and not con-
taining alcohol . . .

Dyeing or tanning materials :

Logwood, and mangrcve bark, whether
crude or advanced in value or con-
dition by shredding, grinding chip-
ping, crushing, or any similar proceu,
and not containing alcohol .

Furs and fur skins, not specially rovndod
for, undressed © Caracul, ermine, fitch, fox
(other than silver or black fox), Jamb, kid
sheep, gnat, marten, monkey, pony. sable,
skunk, and squirrel . .

Goldbesters’' molds and goldbeotern slnnu

8isal, not dressed or manuf-cturod in any
mannecr .

[8tH Fxs. 1989.

Rate of Duty.

Free.

Froe.

Free.

Free,
Free,



STARRED QUESTIONS AND ANSWERS,

United States
Tariff Aot of Dencription of Article.
1930.
Paragraph}
1085 Prepared fertilizer mixtures, castor-bean
?om.ce, and nitrogenous materials, all the
regoing used chiefly for fertilizers or
chiefly as an ingredient in the manufac-
ture of fertilizors
1686 Gums and resins : Damu, dra.ngon 8 blood,
and myrrh .
1691 Hides and skins of the India water buffalo
' imported to be used in the manufacture of
rawhide articles
1692 Hones, whetstones, and grmdstonos .
1697 India rubber and gutta-percha, crude, in-
cluding jelutong or pontianak, and gutta
1699 Iridium, osmium, palladium, rhodium, and
ruthenium, and native combinations
thereof with one another or with platinum
1701 Ivory tusks in their natural state or cut
vertically across the gr-in only, with the
bark left intact . .
1710 Asphahum and bitumen . .
1714 Manuscripta, not specially provnded {or .
1719 Cornwall stone, unmanufactured . . .
1719 Colombian ores or concentrates, crude, or
not advanced in value or condition by
refining or grinding, or by other procees
of manufncture, not spocmlly prowded
for
1722 Derris root, and tubs or tube root, crude or
unmanufsctumd not specmlly provided
for . . .
1724 Needles, hand sewing or dnmng .
1728 Nete or finished soctions of nets for use in
ottar trawl fishing, if oomposed wholly or
in chief value of manila .
1726 Newspapers and periodicals, unbound .
1727 Copra, palm nuts, and palm-nut kernels
1781 Oils, distilled or essential :

Cinnamon, citronella, and lime, all the
foregoing not containing alcohol

1782 Expressed or extracted palm-kernel oil,
rendered unfit for use as food or for any
but mechanical or manufacturing purposes,
by such means as shall be satisfactory to
the Secrertary of the Treasury and under
regulations to be presecribed by him

Note :—No Federal internal tax in
exoess of the rate of 3 cents per pound
now provided for in section 602} of
the Revenue Act of 1934, as amended,
shall be imposed in the United States
in respect of palm-kernal oil. .

1735 Duplex decalcomania paper not printed
1786 Parchment and vellum .
1774 Platinum, unmanufactured or in mgota,

bars, sheets, or plates not less than one-
eighth of one inch in t}nckness, sponge. or

sargp

Rate of Duty.

Free.

Free.

Free.
Free.

Free.

Free.



United States
Tariff Act of
1930.

1750

1759
1785
1768 (1)

1771

1776

1777

1782

1783 (b)
1786

1787

1790

LEGISLATIVE ASSEMBLY,

Desgcription of Artiole.

Rag pulp ; paper stock, orude, of evory des.
oription, including all grasses, fibers, rags,
waste (including jute, hemp, .nd flax
waste), shavings, chpging‘. old paper, ropo
ends, waste rope, an g, an
all other waste not specially provided for,
including old gunny ecloth, and old gunny

bags, used chiefly for paper mnhng. and -

no longer stuitable for bags
Sheep dip . .
Beal skins (not fur seal skins), raw

8pices and spice seeds :

Cloves ; cinnamon and cinnamon chips ;
ginger root no: preserved or candied ;
nutmegs ; and pimento (dhpioo) : nll
of the foregoing, if unground . o

Stamps : Postage or revenue stamps, can
oceled or uncanceled, and Govcrnmont
stamped envelopes or postoards bearing
no other pnnung than the official nmpnnt
thereon .

Strontianite or mineral strontium carbonate
and celestito or mineral strontium
sulphate . . . . .

Sulphur in any form .

Locust or carob beans, and pods and seeds

Tea not specially provided for . .

Tin in bars, blocks or pigs, alloys in chief
value of tin not specially provided for,
and n or granulated and scrap tin,
lnclm:lg“I g scrap tin plate . . . .

Provided, That the Government of the
Thited States of America reserves the
right to withdraw the concession hereby
granted if at any time after Janaury 1,
1939, an export tax is charged in Nigeria
on tin ore and concentrates exported to
the United States of America other than
or different from any export tax which
may at the same time be charged on tin
ore and concentrates oxported to any part
of the British Empire.

Tobacco stems not cut, ground, or
pulverised . . . . .

Tartles . .

(8t Fre. 1989.

Rate of Duty.

it

3

,3‘

H‘ 1

Free, subjoct to the

provisions of
graph 1786,
Aot of 1930,

Free.

Forin



United States
Tariff Act of
1930.

Paragraph
1801
18038 (2)

1807

1810

1811

Revenue Act of
1932,
as amendod.
Section
601 (¢ (4)
and 030.

S8TARRED QUESTIONS AND ANSWERS,

Denacription of Article.

.

Witherite, crude, unground . . .

Mahogany and satinwood, in the log ., .

Original puintings in oil, mineral, water, or
other colors, pastels, original drawings
and sketches in pen, ink, pencil, or water
colors, artists’ proof etchings unbound,

and engravings and woodcuts on bound

orginal sculptures or statuary, including
not more than two roplicas or reproduc-
tions of the same . . . . .

Stained or painted window glass and stained
or painted glass windows which are works
of art imported to be used in houses of
worship, valued at $15 or more per square
foot, when imported oxpre‘:I’y for pre-
sentat®n to an mcorpou mllgnous
society .

Works of art (except rugs and carpets made
after the year 1700), collections in illustra-
tion of the progress of the arts, works in
bronze, marble, terra cotta, parian,
pottery, or porcelain, artistic antiquities,
and objects of art of ornamental character
or educational value which shall have been
produced prior to the vear 1830, but the
free importation of such objects shall he
subject to such regulations as to proof of
antiquity aa the Secretary of the Treasury
may prescribe. Violins, violas, violoncellos,
and double basses, of all sizes, made in the
year 1800 or prior year . .

Fuel oil derived from petroleum, gas oil
derived from petroleum, and all liquid
derivatives of crude petroleum ; and lubri-
cating oil; and gasoline or other motor
fuel ; and paraffin an other petrolenm
wax produots; any of the foregoing sold
for use as fuel supplied, ships stores, ses
stores, or legitimate equipment on vesrels
of war of the United States or of any foreign
nation, or vessels omployed in the fisheries
or in tho whaling business, or actually
engaged in foreign trade or trade between
the Atlantic and Pacific ports of the United
States or betweon the United States and
any of ite possessions, under regulations
prescribed with the approval of the Secre-
tary of the Treasury .

541

Rate of Duty.

i

i

Free.

Exempt from taxes
imposed in S8ec. 601
(e) (4) of the
Revenue Aot of
1932, as amended.
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EXCHANGES OF NOTES.

No. 1. Raw MATERIALS. *
(a) Note from the United States Seoretary of State to the British Ambassador.
Exvellency : Washington, November 17, 1838.

Ihlwthehqnortopmponthat.inviowoftboimporhnooofmﬁntﬁningoondiﬁom
AV to the international exchange of goods, and in order to supplement those pro-
visions of the Trade Agreement signed this day which relate to import and export duties
and regulations, the Governments of the United States of America and of the United
shall respectively give sympathetic consideration to any representations which the
ther may make with respect to questions concerning acoess to raw materials.

I have the honor to suggest that this Note and Your Exoellency’s reply thereto i
tbovopmpo.l-hdlbongudoduooutimﬁngmagmtoy rg)ghnmm

Aocept, &o.
CORDELL HULL.

i'

5

4

(b) Note from the British Ambaseador to the United States Seoretary of State.
Your Exoellency, Washington, November 17, 1938.

I have the honor to acknowledge the receipt of your Note of today's date proposi
that, in view of the importance of maintaining conditions favourable to the internati
exchange of goods, and in order to supplement thoee provisions of the Trade Agreemeat
?ned this day which relate 16 import and export duties and tions, the Governments

the United Kingdom and of the United States of America | respectivoly give sym-
pathetio consideration to any repressntations which the other may make with respect to
questions conocerning access to raw ials.

I have the honour in acoepting this proposal to confirm that Your Excellency's Note
:E’et«horwith this Note in reply shall be regarded as oconstituting an agreement in the

ve sense.

I have, &c.
: R. C. LINDSAY.

No. 2. AxTi-Dumrixa axp CoOUNTERVAILING DuTiks.

(a) Note from the United States Secretary of State to the British Awmbassador. )
Excellency : Washsngton, November 17, 1938-

1 have the honor to make the following statement of my understanding of the agree-
ment reached, with reference to certain special duties, between the United SBtates and the
United Kingdom Delegations in connexion with the Trado Agreoment signed this day :—

These conversations have disclosed a mutual understanding that no anti-dumping
duty, or new or additional duty to countervail the payment or bestowal of a bounty or
grant, will be impoeed on articles the growth, produce or manufacture of any of the terri-
tories to which the Trade Agreement applies, without the Government of the United
Btates of America or the Government of the United Kingdom, as the case may be, first hav-
ing given the other Government, through an informal notice, an opportunity to make
representations with respect to the proposed duty. No decision to impose any such duty
will be made within thirty days after the date of the informal notice, unlce an earlior

decision is required by law. Any tations submitted by eithor Government in
response to such a notice will be y considered by the other Government.
Acoept, &c.

CORDELL HULL.

(b) Note from the British Ambassador to the United States Secretary of State.
Your Excellency, Washington, November 17, 1938.
I have the honor to acknowledge the receipt of your note of today’s date containing
a statement of Your Excellency’s undemstnding of the agreement reached, with reference
to certain special duties, between tho United Kingdom and tho United Statos Delogation
in connexion with the Trade Agreement signed this day.



STARRED QUESTIONS AND ANSWERS, 543

These conversations have disclosed a mutual understanding that no anti-dumping
duty, or new or additional duty to countervail the payment or bestowal of a bounty or
grant, will be imposed on articles the growth, produce or manufacture of any of the torri-
tories to which the Trade Agreement applies, without the Government of the United
Kingdom or the Government of the United States of America, a8 the case may be, first
having given the other Government, through an informal notice, an opportunity to make
representations with respect to the proposed duty. No decision to impose any such duty
will be made within thirty days after the date of the informal notice unlees an earlier
decision is required by law. Any representations submitted by either Government in
response to such a notice will be ully considered by the other Government.

I have the honor to confirm Your Exocellency’s understanding of the agreement thus
voached.

I have, &c.
R. C. LINDSAY.

No. 3.'BrITiISH PREFERENCES TO MANDATED TERRITORIES.

(8) Note from the United States Secretary of State to the British Ambassador.
Exoellency : Washington, November 17, 1938.

I have the honor to inform you, with reference to the Trade Agreement nged this day
that the United States of America, will in the special circamstances, refrain from claiming
under the provisions of the Agreement other than Article 3 or the Schedules any advant-
ages now accorded or whiock may hereafter be accorded by any territories under the sove-
reignty of His Majesty The King of Great Britain, Ireland and the British Dominions
heyond the Seas, Emperor of India, or under His Majesty’s protection or suzerainty,
to which the Trade Agreement applies, to any territory under His Majesty’s mandate
which is administered as an integral portion of territory under His Majesty’s sovereignty
or protection or which is joined in a customs union with a territory under His Majesty's
sovereignty or protection.

If any territoriee under His Majesty’s sovereignty, protection or suzerainty to which
the Agreement applies should become free, except in relation to the United States of Ame-
rica, to grant proferential tariff treatment to Palestine or Trans-Jordan, the Government
of the United States of America will give sympathetic consideration to any requests ad-

dressed to it for consent to the granting of preferential tariff treatment to particular articles
of Palestine or Trans-Jordan origin.

I avail, &c.
CORDELL HULL.

(b) Note from the British Ambassador to the United States Secretary of State.
Your Excellency : Washington, November 17, 1938.

T have the honour to acknowledge the receipt of your Note of today’s date informing
me, with reference to the Trade Agrecment signed this day, that the United States of
America will, in the special circumstances, refrain from claiming under the provisions of the
Agroement other than Article 3 or the Schedules any advantages now accorded or which
may hereafter be accorded by any territories under the sovereignty of His Majesty The
King or under His Majesty’'s protection or suzerainty, to which the Trade Agreement
applies, to any territory under His Majesty’s mandate which is administered as an integral
portion of torritori\; under His Majesty's sovereignty or protection or which is joined in &
customs union with a territory under His Majesty's sovereignty or protection.

Your Excellency’s Note further states that if any territcries under His Majesty’s
sovercignty, protection or ruzerainty to which the Agreement applies should become
froe. except in relation to the United States of America, to grant preferential tariff treat-
ment to Palestine or Trans-Jordan, the Government of the United States of America will
give sympathetic consideration to any requests addressed to it for consent to the granting
of preferontial tariff treatment to particular articles of Palestine or Trans.Jordan origin

I havo taken neto with pleasure of Your Exccllency’s communication in the above
sense.

I bave, &c.
R. C. LINDSAY.

[~
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No. 4. Tarirr TumaTMENT or UNITED STATES GOODS IN CERTAIN BRiTisE CoLoMrEs,
PROTECTORATER AND IN TERRITORIES UNDER MANDATE.

(a) Note from the British Ambassador to the United States Secretary of Stale.
Your Excellency, Washington, November 17, 1938.

1 have the honour to refer to Artiole 11 and Schedule IIT of the Trade A

signed this day, relative to the tariff concessions to be acvorded to the United Btates of
America by the territories listed in that Schedule ; and, in order that the position regarding
trade and commerce between the United Statea of America and certain territories under
His Majosty's sovereiguty, suzerainty, protection or mandate may be made clear, I have
the honour to invite attention to the fact that the United Stutes of America have, by virtus
of various conventions and treaties, for many years enjoyed equality of tariff treatment
wi:lh all other countrie«. including the United Kingdom, in the fullowing territories among
others :—

Kenya
Uganda

Zanzibar

Nyasaland

Tanganyika Territory

The Cameroons under British Mandate
Togoland under British Mandate

Palestine and Trans-Jordan.

The United States of America have for many years also enjoyed oquality of tariffe
treatment with the United Kingdom and other countries in Aden, Gibraltar, the Btraite
Bettlements and Hong Kong, with the exception that in Gibraltar, the Straits Settlement
and Hong Kong preferential tariff troatment is given to tobacco, liquors and wines and
spirits. I am instructed to inform you that there is no present intention to extend pre-
ferential tariff treatment to additional products in these territoriea.

Imports from the Unitoed States of America into the territories mentioned in the ahove
two paragraphs have amounted in recent years to more than a quarter of the total import
trade of the United States of America into the colonies and into territorice under His
Majesty’s suzerainty, protection or mandate.

I. have, &c.
R. (. LINDSAY.

{b) Note from the United States Secretary of State to the British Ambaasador.
Excellency : Washington, November 17, 1938,

I have the honor to acknowledge the receipt of your Note of to-day's date setting
out the position with regard to the tariff treatment which is accorded to gooda of Uuited
Btates origin in certain territories under His Majesty’s sovereignty, suzerainty, protection
or mandate.

I note with pleasure Your Excellency's statement that there ix no present intention
of extending preferential tariff treatment to products in Aden, Gibraltar. the Btraite
Bettlements and Hong Kong in addition to thoso mentioned in your note.

Accept, &c.
CORDELL HULL.

No. 5. ExrorT RESTRICTIONS ON RUBRER PLANTS,

(a) Note from the British Ambassador to the United Siates Secretary of Stats.
Your Excellency, Washington, November 17, 1988.

I have the honour to inform you that, as the result of conversations which have takon
place in the course of the negotiation of the Trade Agreement signed this day, the Govern-
ment of the United Kingdom will consult the partios to the International Rubber Regula-
tion Agreement as to the possibility, subject to the main objects of the Agreement an set
out in the Preamble thereto not being prejudiced, of amending the Agresment so as to per-
mit the exportation of rubber planting material to countries not parties to it.

1 have &ec.
R.C.LINDSAY.
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(b) Note from the United Statea Secretary of State to the British Ambassador.

Excellency : Washington, N ber 17, 1936.

I have the honor to acknowledge the receipt of your Note of to-day’s date informing
ma that, as the result of conversations which have taken place in the course of the negotia-
tion of the Trade Agrebment signed this day, tho Government of the United Kingdom will
consult the parties to the International Rubber Regulation Agreement as to the possi-
bility, subject to the main objects of the Agreement as set out in the Preamble thereto not
being prejudiced, of amending the Agreement so as to permit the exportation of rubber
planting material to countries not parties to it.

1 have taken note with pleasure of Your Excellency’s communication in the akove
sense.

Accept, &c.
CORDELL HULL .

No. 6. ArriLEs AND Citrus FruiTs.
(a) Note from the United States Secretary of State to the British Ambassador.
Excellency ¢ Washington, November 17, 1934.

During the course of the negotiation of the Trade Agreement signed this day, it has
been explained that the fruit growers of certain parts of the British Commonwealth of
Nations, together with the United Kingdom producers, have for rome time past cooperated
in an organization called the Empire Fruita Council, which has miade arrangements con-
cerning the shipment ot apples to the United Kingdom market from overseas, with the
objoct of maintaining a s2able and remunerative market in the interesta of all concerned
and of avoiding, so far as possible, temporary periods either of over-supply or of shortage.
It is understood that British Empire producers of citrus fruits are alco represented on
this Council. ’

It has been represented to me that the cooperation of the exporting interests in the
United States of America, which is the only other major apple-exporting country, would
be of great assistance in securing the orderly marketing of the apple crop and would be of
no lesr benefit to them than to the other suppliers. 1 have the honour to inform you that
the Gevernment of the United States of America inclines to the view that it is in the general
interest that the shipment of apples to the United Kingdom market should be a0 planned
as to nvoid excensive variations in supplics and prices, and that it will call the attention of
United States exporting interestr to the desirability of their cooperating with the Empire
Fruits Council in such arrangements as may be feasilbe to assure the orderly supply of
apples to the United Kingdom market.

In the foregoing connection, your attention is invited to legirlation in effect (Public
No. 39, 73D Congress, approved June 10, 1933) which provider for the regulation of exports
of apples (and pears) from the United States of America on the basir of grade or quality.
Under this Act, the Department of Agriculture has issued regulations which require that
all apples (and pears) shipped to foreign countries meet certain cxport standards. The
effect of these regulations is to make large shipments of low -quality fruit to British or other
forcign markets impossible.

1 understand that up to the present no similar arrangements have been made for
planning the shipments of citrus fruits to the United Kingdom market, but that certain
British Empire porducers have expressed a desire for come form of arrangement for the
orderly marketing of citrus fruita in the United Kingdom. with a view to avoiding dis-
turbances resulting from sudden fluctuatior:s in supplies. T have the honor to inform
you that, if the principal supplying countries (including foreign countries) should agrce to
cooperate in arrangements {or the orderly supply of citrus fruits to the United Kingdom
market, the Government of the United States of America would call the attention of
l;‘l?i“‘d i%taton exporters to the desirability of cooperating in any feasihle arrangenients to
this ennd.

T avail, &ec.
CORDELL HULL.

(b) Note from the British Ambassador to the United States Secretary of St-te.
Your Excellency, Washington, November 17, 1938.

1 have the honour to acknowledge the receipt of your Note of to-dey's date concerning
tho marketing of apples and citrus fruits, and to confirm Your Excellency’s understand-
ing of the pokition as therein get out.
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I have taken note with pleasure of the information and assuranoces conveyed to ma
in Your Exoellency's communication.

I have, &o.
R. C LINDSAY. °

No. 7. Beer anp Vear.

(a) Note from the United Stases Secretary of State to the British Ambassador.

Excellency : Washington, Novenber 17, 1938.

I have the honor to state, with reference to Article 4 of the Trade Agreement signed
this day, that in the event of the Government of the United Kingdom deciding to regulate,
in conneXion with a recommendation of the Intcrnational Beef Conference, importe of
any type of beef or veal, including offals thereof, imported from the United Btates of
America, the Government of the United States of America would not claim for such pro-
ducts any freedom from quantitative regulation to which a right would otherwise exist by
virtue of the provisions of the said Article 4.

It is my understanding that the Government of the United Kingdom would not impose
any regulation of imports in the circumstances described in the foregoing paragrsph unless
exports from the countries represented on the Conference were being regulated by the
oountrics concerned in accordance with plans approved by the Government of the United
Kingdom, and that before imposing such quantitative regulation the Government of the
United Kingdom would consult with the Government of the United States of America
regarding the proposed action.

Accept, &c.
CORDELL HULL.

(b) Note from the British Ambassador to the United States Secretary of State.
Your Excellency, Washington, November 17,1938.

I have the honour to acknowledge the receipt of your Note of to-day s date informing
me, with reference to Article 4 of the Trade Agreement signed this day, that in the event
of the Government of the United Kingdom deciding to regulate, in connexion with a re-
commendation of the International Beef Conference, importe of any type of becf or veal,
including offals thereof, imported from the United States of America, t{:: Government of
the United States of America would not claim for such producta any frecdom from quan-
titative regulation to which a right would otherwise exist by virtue of the provisions of
the said Article 4. )

I have taken note with pleasure of Your Excellency’s communication in the above
sense, and have the honour to confirm your understanding that the Government of the
United Kingdom would not impose any regulation of imports in the circumstances des-
cribed in the foregoing paragraph unleas exports from the countries representod on the
Conference were being regulated by the countriea concernod in accordance with plans
approved. by the Government of the United Kingdom, and that before imposing such
quantitative rcgulation the Government of the United Kingdom would consult with the
Government of the United States of America regarding the proposed action.

1 have, &c.
R. C. LINDSAY.

No. 8. CONSULTATION RECGARDING VALUATION.

(a) Note from the British Ambassador to the United Stajes Secretary of States.
Your Excellency, Washington, November 17, 1938.

With reference to the discussions which have taken place in connexion with the
negotiation of the Trade Agreement signed thisx day conocorning the bases and methods of
dotnrmining dutiable value in the Unitex] Kingdom and the United States of America and
the desirability of removing, in 80 far as possille, any uncertainties in of those
matters, I have the honour to assure you that the Government of the United Kingdom will
be ready to afford full opportunity to the Government of the United States of America for
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consultation between representatives of the two Governments concerning general
problems of valuation as well as specific difficulties of application which may arise from
time to time.

I should much appreciate hearing from you that the Government of the United States
of America will likewise be ready to afford opportunity for such consultation.

1 have, &c.
R. ©. LINDSAY.

(b) Note from the United States Secretary of State to the British Ambassador,
Excellency : Washington, November 15, 1938.

I have the honor to acknowledge receipt of your Note of to-day’s date in which re-
ference is made to the discussions which have taken place in connexion with the negotiation
of the Trade Agreement signed this day concerning the bases and methods of determining
dutiable value in the United States of America and the United Kingdom and the desirabi-
lity of removing, in so far as possible, any uncertainties in respect of these matters.

You state that the Government of the United Kingdom will be ready to afford full
opportunity to the Governunent of the United States of America for consultation between
representatives of the two Governments concerning general problems of valuation as well
a8 specific difficulties of application which may arise from time to time.

. T have the honour to asaure you that the Government of the United States of America
will likowise be ready to afford full opportunity for consultation between representatives
of the two Governmente concerning these matters.

Accept, &c.
CORDELL HULL.

OPPOSITION TO FEDERATION.

227. *Mr. M. Ananthasayanam Ayyangar: (a) Will the Honourable the
Leude‘r of the House be pleased to state if Government are aware that both
t-tle Congress and the Muslim  League are oppesed to the scheme of
Federation as envisaged in the Govermment of India Act, 1985°

(b) What steps, if any, are  Govermmnent taking to make the scheme
acceptable to them?

(¢) Is it a fact that Government propose to move for a modification and
amendment of some provisions of the Government of India Act and, if so,
what are the main heads of amendment?

(d) Do Government propose to take that opportunity to amend the Act
80 as {0 remove the provisions ubjectionable to the Congress?

The Honourable 8ir Nripendra Sircar: (a) Government are aware of the
statements made by these organisations of their attitude towarde Fede-
ration. )

(b), (c) and (d). I have nothing to add to the speech of His Excellency
the Viceroy at the opening of the Annual meeting of the Associated Cham-
bers of Commerce of India, Calcutta, on the 19th December, 1938, a copy
of which is in the Library of this House.

CONSIDERATION OF THE ADOPTION OF A CoMMON SCRIPT IN ROMAN.

228. *Maulvi Abdur Rasheed Chaudhury: (a) Will the Secretary for
Education, Health and Tands please state whether Government have been
considering the adoption of a common script—the Roman—for common
language for Tndia, viz., Hindustani in place of both Urdu and Hindi
scripts?
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(b) If so, have they got any leaflet suggesting the new Roman script?

(c) If the reply to part (b) be in the aflirmative, do Government pro-
pose to circulate the leaflets to the educational authorities in different pro-
vinces and ask for opinions before finally adopting the seript?

(d) Do Government propose to econsult this House before adopting the
new script?

Sir Girja Shankar Bajpai: (1) Some members of the committee of
the Central Advisory Board of Education appointed to consider the Wardha
Education Scheme have suggested the desirability of the adoption of the
Roman script in India. In accordance with the decision of the Board,
copies of the Report of its Committee will be forwarded to Provincial
Governments for consideration and it is for them to take such action as
they mayv consider desirable on this suggestion.

(b) Subsequent to the meeting of the (‘entral Advisory Board of Edu-
cation, copies of a pamphlet entitled **A National Orthography for Hyndos-
tani’® were received by the Educationsl Commissioner with the Govern-

ment of India and circulated for information only to members of the
Board.

(c) As the pamphlet in guestion has not been considered by the Central
Advisory Board of Fdueation, Government do nat propose to take any

further action at present. .

(d) Does not arise.

CREATION OF JAGIRS IN DELHI PROVINCE.

229. *Mr. M. Thirumala Rao: (ny Will the Education Secretary please
state whether it is a fact that the Government of India have approved the

creation of jagirs in Delhi Province, to which a condition is attached that
the holders should be of cantinued rood conduet and steadfast loyalty to
His Majesty The King Emperor?

(b) If the answer to part (a) be in the aftirmative, how many jagirs are
crested, and what are the annual emoluments, and the names of the
nominees ?

Sir Girja Shankar Bajpal: (a) Yes.

(b) The number of jagirs to be awarded has not been specifically fixed,
but the total sum released at sny one timme is not to exceed Rs. 2,000 per
annum, and ordinarilv not more than two jagira are to be given in any

one year. Four jagirs of Rs. 200 each pdr annum have so far been grant-
ed and the names of the granteer are-—

(1) Rai 8ahib Pandit Madan Gopal of Mshpalpur:

(2) Pandit Ram Kishan of Paprawat;

(3) Rai Sahib Chaudhary Nathu Singh of Mitraon; and
(4) Chaudhary Bahadur 8ingh of Moghulpur Kalan.
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SPEEOH DELIVERED BY SIR FIROZE KHAN NOON TO A CANADIAN AUDIENCE.

2380. *Seth Govind Das: Will the Honourable the Commerce Member
be pleased to state :

(a) whether he is aware that Sir Feroze Khan 'Noon, the High an»
missioner for India, addressed sometime ago a Canadian
audience on the Government of India Act;

(b) whether he has a copy of the text of his speech so delivered to
the Canadian gathering;

(¢) whether his attention has been drawn to such passages of the
High Commissioner’s speech, to the Canadian gathering, as
“‘excepting the Army and foreign relations, we have a consti-
tution in India which gives us full Dominion Government as is
the case in Canada’’, and ‘‘India is fiscally as autonomous
us any other Dominion"’ ete. ;

(d) whether he has made the statements in his private capacity as an
Indian, or as the High Commissioner for India; and

(e) whether he is prepared to securc and lay a copy of the speech on
the table?

The Honourable Sir Muhammad Zafrullah K.han:‘ (a) and (b). No.

(¢) Government have seen the passuges mentioned by the Honourable
Mewber. but. so fur ax Govermment are aware, thev are not quotations
from any specel made by Sir Feroze Khan Noon.

() Any such statements that may huave been made are the personal
views of Sir Firoze Khan Noon.

(e) No.

UNSTARRED QUESTION AND ANSWER.

CHANGES IN THE SOUTH AFRICAN TARIFFS MADE IN FAVOUR OF INDIA’S

. ExPORTs To SOUTH AFRICA.

3. Mr. Manu Subedar: (a) Will the Honourable the Commerce Mem-
ber please state the tigures for (i) imports from and (ii) exports to South
Africa during the vears 1985-86. 1986-37, 1037-88 and 1938-39 (up to the
lust date for which ficures are available)?

(b) What changes in the South African tariffs were made in favour of
India’s exports to South Africa, as the result of the temporary agreement
entered into between the Government of South Africa and the Government
of India in 1938?

(¢) What changes in tariffs, if any, were made in India as the resull of
that agrecment?

(d) Has the report of the Agent-Generyl in South Africa referred to the
said agreement, or to the effect of that agrcement on the trade between
India and South Africa?
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(v) Have Government considered the effect, and are the beneficial
reaults expected by Government realised? If so, in what nianner?

The Honourable Sir Muhammad Zafrullah Khan: (a) The figures of
imports from the Union of South Africa to India and of our exports to that
country are as below:

1935-3¢ 1936-37 1937.38 1938-39

® months.
i Rs. Rs. Re. Res.

Export to the Union bf Socuth |1,31,99,045 1,37,77,029 ' 1,61,38,270 1,10,94,104
Africa. | !

rts from the Union of South ' 28,40,830 31,11,421  48,16,881  10,70,778
rice. i . ,

oo of trade in favour of jl,OS.ﬂB,m 1,06,65,608 . 1,03,22,389 91,23,386

(by and (¢). 1 would refer the Honourable Member to what is stated
in paragraphs 8, 4 and 5 of Commerce Department  Conununiqué, dated
the 22nd March, 1938.

{(d) No, Sir.

(e) 1 would refer the Honourable Member to the import and expord
figures given in reply to (a).

ELECTION OF A MEMBER TO THE STANDING COMMITTEE ON
PILGRIMAGE TO THF HEDJAZ

Mr. President (The Honourable Sir Abdur Rahim): T have to inform

1 the Assembly that up to 12 Noon on Monday, the 6th February,
2 Noox. 1989, the time fixed for receiving nominations for the Standing
Committee on Pilgrimage to the Hedjaz, two nominations were received.
Bubsequently, one member has withdrawn his candidature. As there now
remains onlv one candidate for the vacancy, I declare Mian Ghulam Kadir

Muhammad Shahban to be duly elected.

ELECTION OF A MEMBER TO THE CENTRAL ADVISORY BOARD
OF HEALTH.

Mr. President (The Honourable 8ir Abdur Rahim): T have also to
inform the Assembly that up to 12 Noon on Monday, the 6th February,
1939. the time fixed for receiving nominations for the Central Advisory
Board of Health, two nominations were received. Bubsequently one
member has withdrawn hix candidature. As there now remains only one
eandidute for the vacancy. 1 declare Mr. F. E. James to be duly elected.



THE STANDARDS OF WEIGHT BILL.

The Honourable Sir Muhammad Zafrullah Khan (Member for Com-
merce and Labour): Sir, T beg to move for leave to introduce a Bill to
establish standards of weight throughout British India.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That leave be granted to introduce a Bill to establish standards of weight
throughout British India.’””

The motion was adopted.

The Honourable Sir Muhammad Zafrullah Khan: Sir, I introduce the
Bill.

THE COAL MINES (STOWING) BILL.

The Honourable Sir Muhammad Zafrullah Khan (Member for Com-
merce and Labour): 8ir, I beg to move for leave to introduce a Bill
to make further provision for rafetv in coal mines.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill to make further provision for safety
in coal mines.”

The motion was adopted.

The Honourable Sir Muhammad Zafrullah Khan: Sir, 1 introduce
the Bill.

THE EMPLOYMENT OF CHILDREN (AMENDMENT) BILL.

The Honourable Sir Muhammad Zafrullah Khan (Member for Com-
merce and Labour): Sir, T beg to move for leave to introduce a Bill to
amend the Employvment of Children Act, 1938.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill to amend the Employment of Children
Act, 1838

The motion was adopted.

The Honourable Sir Muhammad Zafrullah Khan: Sir, T introduce the
Bill.

THE MOTOR VEHICLES BILL.
The Honourable Sir Thomas Stewart: (Member for Railways and Com-
munications): Sir, T beg to move:

““That the amendments made by the Council of State in the Bill to consolidate
and amend the law relating to motor vehicles be taken into consideration.’’

Bir, I need not detain the House with any elaborate explanations of
what these amendments are. For the most part, they represent improve-
ments in phraseology and form; in no case has there been any departure

( 561 )
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[8ir Thomas Stewart. ]
trom the principles accepted on the floor of this House; and in the few
instances, mainly in the Schedules, where there has been a change of sub-
stance, it has been made merely to bring those Schedules up-to-date in
the light of the more recent technical information that has been placed
at our disposal. Sir, 1 move.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the amendments made by the Council of State in the Bill to consolidate
and amend the law relating to motor vehicles be taken into consideration.’’

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
i “That the following amendment, as made by thc Council of State, be concurred
in .
‘In sub-clause (4) of clause 7, for the word ‘‘two'’ occurring in the third line the
word ‘‘three’’ was substituted.’ ™

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is.
_ “That the following amendment. as made by the Council of Btate, be concurred
in :
‘In sub-clause (2) of clause 11, for the word ‘‘and’’ occurring in the third line
the words ‘‘provided that’’ were substituted'.”

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question ix:
*That the following amendment, as made by the Council of State, be concurred

in :
‘In clause 13—

(a) in sub-clause (2) for the words commencing ‘‘and any order made in sach
appeal” and ending ‘‘before passing any orders on the appeal’’ the
following was substituted. namely :

“who shall decide th: appeal after giving the licensing authcrity an oppor-
tanity of being hcard, and the decision of the appellate authority shall
be binding on the hcensing authority.”

{6) after sub-clause (2) tho following sub-clause was inserted, nrmely :

“(3) The order of a licensing authority shall, unless the appellate autho-
rity, conditionally or unconditionally, directs otherwise, be in foros
pending the disposal of an appeal under sub-section (2)".’"’

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
~ “That the following amendmeut, as mude by the Council of State, be concurred
in :

‘For the words ‘‘registration certificate’’ where they occur in sub-clauses (I) and
{4) of claunse 28, and sub-clause (2) of clause 28, tha words ‘‘certificate of registra-
tion’’ were substituted’.’

The motion was adopted.
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Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the following amendment, as made by the Council of State, be concurred
in: ’

‘In sub-clause (1) of clause 37 for the words, figures, letter and brackets commenc-
ing ‘‘(c) (i) the registered laden weight”” and ending ‘‘pertaining to the several
axles of the vehicle’’ the following was substituted, namely :

.

*(c) the registered laden weight of the vehicle and the registered axle weights
pertaining to the several sxles thereof, fixed in accordance with sub-
section (2) with reference to the particulars of the tyres entered in the
certificate of registration; and

(d) if the vehicle is used or adapted to be used for the carriage of passengers
solely or in addition to goods, the number of passengers for whom
acrommodation is provided,’’.’ .

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That the following amendment, as made by the Council of State, be concurred
in:

‘In sub-clause (I) of clause 38, for the words ‘‘this Act’’ occurring in the sevemnth
line the word and figure ‘‘Chapter V'’ were substituted’.’’.

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
““That the following amendment, as made by the Council of State, be concurred
m: -

‘IFor the words ‘‘registration certificates’’ where they occur in parts (c), (d), (/)
and (A) of sub-clause (£) of clause 41 the words ‘‘cortificates of registration’ were
substituted’.”’

The motion was adopted.

Mr. Prerident (The Honourable Sir Abdur Rahim): The question is:

~ “That the following amendment, as made by the Council of State, be concurred
m:

‘In clause 42—

(a) for part (g) of sub clause (3) of cleuse 42 the following was substituted,
uamely :

"(9) to sny transport vehicle owned by, and used solely for the purposes of,
any educational institution which is recognised by the Provincial Gov-
ernment or whosa managing committes is a society registered under
the Bocieties Registration Act, 1860;'’; and

(b) in sub-clause (§) of clause 42 for the words ‘‘Sub-section” in the first line

the words “‘Subject to the provisions of sub-section (8), sub-section’’ were
substituted’.”

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That the following amendment, as made by the Council of State, be concurred
in : :

‘In part (c) of sub-clause (3) of clause 59, for the figures ‘42’ the figures ‘43’
were substituted’.”
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Mr. M. Ananthasayanam Ayyangar (Madrus ceded Districts and
Chittoor: Non-Muhsammadan Rural): Sir, this refers to clause 48, which
i1t the most important clause in the Bill, where the Provincial Government
is given the right to fix maximuin or minimum fares or freights and also to
restrict the conveying of goods traffic or of prescribed classes of goods.
Though much care and attention has been bestowed in carrying out
corrections of omissions and errors, 1 would ask the Honouruble Member
to look into clause 43 (I):

‘A Provincial Government, having regard to— ]
(a) the advantages offered to the public trade and industry. . . .. i

Now, is it advantages offered to the ‘‘public trade and industry’'? It
means ‘‘public trade’’ as opposed to ‘‘private trade’’. 8o a comma is
necessary after ‘‘public’'—otherwise this important provision will be use-
less?

The Honourable Sir Thomas Stewart: Sir, surelv no amendment of
clause 43 is under consideration ?

Mr. President (The Honourable Sir Abdur Iahim): The suggestion is
that a comuma might be supplied: there is no objection to that, is there?

The Honourable Sir Thomas Stewart: Sir. 1 think it would be entire-
ly wrong to make any alteration in cluuse 43, since no alteration in clause
43 was made in the (louncil of State, and there is, therefore, no discussion
of clause 48 before us at this time.

Mr, 8. Satyamurti (Madras City : Non-Muhammadan Urban): Sir, this
is only a matter of common sense. As far as I remember, when the Bill
was before this Housc, the question was that the Provineial Government
should consider the advantages first to the public, then to the trade and
then to industry: as it is, it says '‘public trade and industry’: it may mean
anything or nothing. Therefore, 1 do suggest that, as a matter of agree-
ment, we may agree to have a comma after public and a comma after
trade. It will then bring out the sense of this House as expressed by
the vote of this House when this clause was under discussion. If the
Honourable Member will give an undertaking that that will be seen to
when the Bill is printed, that would, I think, satisfy the desire of the
House.

The Honourable Sir Thomas Stewart: Sir. T am informed that it will
be possible to do that without any formal amendment.

Mr. President (The Honourable Sir Abdur Raebim): That is quite
feasible. The question is:

“That the following amendment, as made by the Council of State, be concurred
in:

‘In pari () of sub. clausc (%) of clause 68, for the figures ‘42’ the figuros ‘43
were substituted’.”

The motion was adopted.
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Mr, President (The Honourable Sir Abdur Rahim): The question is:
“That the following amendment, as made by the Council of State, be concurred
m: ]
‘In sub-clause (2) of clause 63, for the words ‘‘or may” the words ‘‘and may
likewise’'' were substituted’.’

The motion was adopted.

Mr, President (The Honourable Sir Abdur Hahim): The question is:

*That the following amendment, as made by the Council of State, be concurred
n:

‘In part {f) of clause 64, for the word ‘has’ occurring in the third line the word
‘having’ was substitated’.”

The motion was adopted.

.

Mr, Pregident (The Houourable Sir Abdur Rahim): The question is:

“That the following amendment, as made by the Council of State, be concurred
in :
‘In sub-clause (£) of c'ause 75 for the words commencing “*but the Provincial Gov-

ernment may'’ and ending ‘‘not provided for in the Ninth Schedule’” the following
was substituted, namely : . '

“but the Provincial Government or any authority empowered in this behalf by
the Provincial Government may make or authorise the addition to any
sign set forth in che said Schedule, of trarscriptions of the words, letters
or figures thereon in such script as the Provincial Goverament may think
fit, provided that the transcriptions shall be of similar size and colour to
the words, letters or figures set forth in the Ninth Schedulse’’.’’’

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the following amendment, as made by the Council of State, be concurred
in :

‘In sub-clause (/) of clause 94 the words ‘‘except as a passenger’" where they
occur for the second time were omitted’."

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
. “That the following amendment, as made by the Council of State, be concurred
in : !
‘In sub-clause (1) of clause 108—

(a) for the word ‘‘with” occurring in the third line the following was sub-
stituted, namely :

‘“or deemed to have been registered under the Co-pperative Societies Act,
1912 or under an Act of a Provincial Legislature governing the regis-
tration of Co-operative Societies’ ;

(b) the word ‘Credit’’ occurring in the fourth line was omitted; and

(c) in part (a) after the word “for’’ in the second line the word ‘‘the” was
inserted’.””

The motion was adopted.
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Mr. President (The Honourable Sir Abdur Rahim): The question is:

_ “That the following amendment, us made by the Council of Stste, be ooncurred
i : °
‘In the First Schedule—
(a) in Form C for the words ‘‘an authorised’’ occurring in the words in
brackets under the heading the word '‘a’’ was substituted.
() in Form D—
(i) after the entry “(Name)............. . the entry ‘“son/dsughter of (father’s
NAME)..........uvunnennnas " was inserted; and .

(11) the entry ‘‘Photograph if necessary’ enclosed in a rectangle and the
adjoining entry ‘‘signature or thumb irupression’” was transposed so that
they appear immediately below the entrv and dotted lines ‘‘(temporary
address)............ e ",

{¢) in the heading to Form G for the words ‘‘Registration Certificate’’ the
words ‘‘Certificate of Registration’’ were substituted ;

(d) in Form G the words ‘‘which terminates on..................... " occurring in
the Note were omitted; and

(¢) in Form H for the words and figures “'Part [V of the Motor Vehicles Act,
1930"° the words and figures ‘‘Chapter V of the Motor Vehicles Act,
1939. and the rules made thercunder’” were substituted.”

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the following amendment, a< made by the Council of State, be concurred
in :

‘In part B of the Fourth Schedule for the words '‘The Quarter Master General
in India” the words ~The Master General of the Ordnance in India were sub-
stituted’. "’

Mr. 8. Satyamurti: Mav 1 know, Sir, whether this is 8 mere verbal
change because of the change in the designation of office, or does it mean
anything substantial?

The Homourable Sir Thomas Stewart: The reason for this change is
that the Master General of the Qrdnance will now be the officer concerned
instead of the Quarter Master General. It is a departmental change.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the following amendment, as made by the Council of State, be concurred
in :
‘In part B of the Fourth Schedule for the words ‘“The Quarter Master General
in Indis'’ the words ‘“The Master General of the Ordnance in India’ were sub-
stituted’.”’

The motion was adopted.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That the following amendment, as made by the Council of State, be concurred
in:

‘In the Seventh Schedule—

(a) in Tables A and B for the word “‘pound” in the heading to ths second columa
the word ‘‘pounds’’ wae substituted ; :
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(b) for the first five entries in both the columns in Table A the following 9ntriu
iu the first column and corresponding entries in the second column were substituted,
namely : '

** 5-00-17 880
525-17 1060
5.25-18 1100
5 50-17 1140
5.50-18 1185
5-50-20 1225
6-00-16 1200
6°00-17 1350
6-00-18 1450
6°00-20 1550
6-25-16 1300
6:50-16 1400
6°50-17 1550
6-50-18 1700
6-50-20 1850
7-00-16 1600
7.00-16 1675
7-00-17 1850
7-00-18 2050
7.00-20 2200
7-50-15 1700
7-50-16 2060
7-50-17 2150.”"

(¢) in the Explanation for the figures ‘‘6-00-20" the figures “5-00-17"" were sub-
stituted; and

(d) the following Nofe was inserted after the explanation, namely :

“Note.—Tyres may be calibrated in socalled metric sizes, for example,
‘170 x 20°. In that case the first number represents the sectional dia-
meter of the tyre in millimetres and the second number represents the
diameter of the rim in inches. The permissible weight in pounds for
each such tyre shall be determined by dividing the nominal sectional
dinmeter of the tyre in millimetres by the figure 25:4. the quotient being
the nominal sectional diameter in inches. The permissible weight given
in Table A for the nearest equivalent nominal sectional diameter in
inches and the actual rim-diameter shall be the permissible weight for
that tyre.” "

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the following amendment, u} made by the Council of State, be concurred
in:
‘In the Ninth Schedule—
(a) in Part A—
(i) the following was added to the Nofe appearing below sign No. 1, namely :—

*(3) Where the speed limit is, or is to be, imposed only on a certain class
or classes of motor vehicle the closs or classes will be specified on the
‘definition plate’.  Where in addition to a general speed limit appli-
cable to other motor vehicles a special speed limit is, or is to be,
imposed on vehicles of a certain class or classes, the general speed
limit will be specified on the disc and the special speed limit together
with the class or classes of vehicle to which it applies will be speci-
fied on the ‘definition plate’.”’; and
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(ii) the following Notc was added below the design os sign No. 5, namely :
“Note.—8ign No. 5 as here set forth may be amplified by instructions in-
scribed upon a definition plate placed below it us in the general arrange-
ment set forth in Bign No. 1 of this Part. Upon the definition plate
may be set forth the times during which parking is prohibited. 1u like
manner an arrow-head inscribed on the definition plate will indicate

that parking is prohibited on that part of the sireet or road lying
to the side of the sign to which the arrow-head points”; and

(b) in part C the NOTH in the margin opposite sign No. 2 was omitted’.”
The motion was ndopted.

REPORTS OF THE PUBLIC ACCOUNTS COMMITTEE.

Mr. President (The Honrouruble Sir Abdur TRahim): The Housc will
now resume consideration of the reports of the Public Accounts Com-
mittee on the accounts of 1984-35, 1935-36 and 1036-37.

Mr K. 8. Gupta (Ganjami  cum Vizagapatam: Non-Muhammadan
Rural): Sir, in continuation of my speech of vesterdny, 1 would like to
say something about the Wedgwood (‘ommittee’s report. In the report
of the Public Accounts Committee for 1935-36, the following paragraph
appears on page 4:

“We also discussed at our final mecting the report recently submitted by the
Wedgwood Committee, which was appointed as a result of a recommendation made
by year's Public Accounte Committec. We feel considerable disappointment
at the conclusions reached by the Committee with regard to the financial prospects
of the Railways, and we find difficulty in reconciling these conclusions with the in-
formation which was supplied to us regarding the continuved improvement in rail-
WAy revenues. A mljoril.{_nt‘ us dissent strongly from certain of the proposals made
by the Cemmitiee, and ve appended a minule expressing our views and recom-
meading- that Government should take no action on the more important proposals
untal report has been comsidered Ly the Legislature.”

The recommendation of the Public Accounts Cormmittee was that no
action should be taken by the Government of Indin  with regurd to the
recommendations of the Wedgwood Committee report but they paid no
heed to these recommendations and they hmplemented the provisions of
the Wedgwood Committee report from time  to tinie a8 it suvited them.
This is 8 most unsatisfactory way of duing things. One of the discover-
ies of the Wedgwood Committee was that the ruilway officials were
exceedingly discourtrous to the passengers. This cvil is still rampant
and some of the railway officials are so rude that they should not be kept.
in rnilway service. When it suits Government, they would import offi-
cers and freely create new mppointments and they would do anything and
everything. This is a most deplorable state of affuirs.

With regard to the amalgamation of railways, 1 would like to quote
the following remarks of the Public Accounts Committee on page 109 of
their report for 1985-38, Volume I, Part II:

*Disadventage of umwieldy adminristrations.—We have considered whether we can
in - exisling conditions make any recommendations as to the amalgamation of rail-
way sdministestions. It is clear that at the present time nothing can be done
an regards the privately-managed railways.”
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This iz another vexed question and whenever uny question is -asked
about the company-managed railways, the answer is at once given that
the GGovernment has no power over these railways. The only thing that
they can do is to forward a copy of the question und the answer given on
the floor of the House to the Railway Administration coneerned. This is
s very unsatisfactory state of things and the ouly remedy is that the Gev-
ernment should take hold of all the company-manuged railways at the
expiry of their contracts which fall on the following dates:

Assam Bengal Railway, 81st December, 1941,

Bombay, Baroda and Central India Railwav, 31st December, '1941.
Bengal and North-Westerm Railway, 31st December, 1942,
Madras and Southern Mahratta Railway, 31st December, 1945.
South Indian Railway, 81st December, 1945,

Bengal Nagpur Railway, 31st December, 1950.

When these contracts terminate, it should be the first duty of the
Government to take charge of these ruilways. The sooner they become
State-managed railways the better for the country. If this is done, it
will lead to a great deal of economy in the Railway Adninistratioa and
it could also result in the amalgamation of railways.

I will now refer to the report of the Public Accounts Committee for
the year 1934-35, Volume II (evidence). On page 84, Mr. Sstyamurti
asked the following question:

“Catering Department. On the South Indian Railway, for instance, the Euro-
pean  Refreshment contractors are charged nominal rates although they enjoy ‘the
best rooms in the platform, whereas my Indian refreshment rooms are put in u
hole and sre charged enormous sums. This is not satisfactory.’

Bir Guthrie Russell replied:

““The fact is that Spencers make so little and unless they were charged these
rates, thero would be no rfreshments at all at the stations.*’

Tt is not true that the Spencers make so little profit because what is
sold for two annas outside the platform is sold for four annas at Spencers.
They make enormous profita and still the Government Member _says that
the Spencers make so little profit. The fact is that they make enormous
profits but they waste them because of the costly management. They
pay very heavily to the managers of these refreshment rooms, who are
generally Europeans or Anglo-Indians. Mr. Batyamurti further asked:

“‘Give us equal rates. Give me a concession also, that is my point. I must also
protest againat the small compartment for our dining saloon on the Great Indian
Peninsula Railway. It is actually too congested : sometimes there are fifty in a
small room."”

T had also the fortune or misfortune of travelling by the Great Indian
Peninsula Railway from Madrag to Delhi once. The accommodation-.in
the Indian refreshment car is for only six passengers. Tt is full of smoke
and it is impossible for th2 passengers to sit there.and eat. The .other
-duay, so many Indian students were travelling with concession tickets tha
we had grent difficulty in getting food from this refreshment car . . . . .
Mr. President (The Honourable Sir Abdur Rahim): The Honourahle

Member is going into general grlevances nf pasaquera 5‘},@ Hgnqmble
Member canpot do that mow. -

J2
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Mr. K. 8. Gupta: This is the state of affairs with regard to the Indian
refreshment rooms as well ae the Indian refreshment cars. This distine-
tion between the Indian and European should no longer exist.

Mr. President (The Honourable Sir Abdur Rahim): These grievances
cannot be discussed now on the consideration of the Public Accounts
Commiittee report. The Honourable Member must look at the rules re-
garding the report as to what can be discussed.

Mr. K. 8. Gupta: So lhe rates between Indian refreshment rooms
and European refr:shment rooms should not be different.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member cannot raise all sorts of questions at this stage.

Mr. K. 8. Gupta: Now, T will take up the next point, that is the
stores purchase policy.

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member cannot go into those questions now.

Mr. K. 8. Gupta: Since the war the biggest purchase of stores has
gone to foreign countries. We cannot go on subsidising foreign people
eternally. We must encourage Indian industries.  Referring to the
Report of the Accounts for 1983-36, Prof. Ranga asked:

“I find from page 65 that you are purchasing 46 lukhs worth of textiles to be

distributed amongst all the departments. I should like to know what has been
your experience with the hand woven goods in preference to mill made goods.’

Mr. President (The Honourable Sir Abdur Rahim): The Chair would ask
the Honourable Member not to deal with this question. These are not rele-
vant matters at this stage.

Mr. K. 8. Gupta: Now, I shall tuke up the Posts and Telegraphs
Department.

Mr. President (The Honourable Sir Abdur Rahim): The Chair would
ask the Honourable Member to look at the Rules. At this stage he has
got to see that the expenditure is in accordance with the authority and
is legal and not otherwise,

Mr. K. 8. Gupta: Trom vear to year great loss is sustained under
the Telegraph Department, and that is why T want to deal with that
subject.

Mr. President (The Honourable 8ir Abdur Rahim): T.oss there may
be, but the, question is whether the appropriation is according to the rules
or not. Tf the Honourable Member should go into all those matters
there will be nc end to ths debate.

Mr. K. 8. Gupta: With these remarks, I resume my sost.

¥
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Mr, E. Slnthanam (Tanjore eum 'Trichinopoly: Non-Muhammadan
Rural): 8ir, I propose to confine myself strictly to the functions of the
Public Aceounts Committee as set out in the Statute. The value of the
Public Accounts Committece depends upon the scrutiny brought to bear
upon the nccounts of the Government of India by the Auditor General.
Therefore, the work of the Public Accounts Committee is valuable only
to the extent that the Auditor General is completely independent of the
Finance Department of the Government of India. It is only when the
Auditor General is able to point out the variations or the mistakes of the
Finance Department that the Public Accounts Committee can usefnlly
discuss them. T understand that some concordat has been arrived at
between the Finance Department and the Auditor General relating to
certain irregularities in accounting and expenditure. I do not know if
this is true, but if such a concordat has been arrived at, I enter my
emphatic protest against such an arrangement. The Auditor General
has his duties specifically defined by the Government of India Act. He
has no business to enter into any kind of agreement about his powers or
duties with the Finance Department. If there i8 any question of inter-
pretation about his functions or duties, then the proper authority to
decide it is the Federal Court and not the Finance or any other Depart-
ment of the Government of India. I should like to have a categorical
stntement from the Honourable the Finance Member that there is no
-attempt whatsoever to influence the Auditor General or to come to any
agreement with him relating to the manner of keeping accounts or the
method of appropriation or any other matter. The second point I should
like to refer is whether there should not be a time limit for carrying out
the recommendations of the Public Accounts Committee or for declaring
that such and such a reconmendation cannot be carried out at all. At
page 54 of the report for the year 1936-37, you have got an item ‘‘the
question of allocation of Ecclesiastical expenditure should be settled as
early as possible’’. This matter was raised in 1926-27 and in 1936-87,
we have got the remark that the census of entitled persons is being taken.
Sir, T do not think it takes such a long time as ten vears even to take
the census of the entire population of India. I do not see why a census of
ecclesiastical persons should take such a long time as ten years. I suspect,
Sir, that the Government of India are not quite willing or anxious to let
the public know the details of ecclesiastical expenditure. Probably the
House will he surprised {o know that some part of the ecclesiastical ex-
penditure is debited to Indian railways. We have been told day in and
day out that the railways are run on commercial lines. But still we find
that this commercial department is subsidising one particular religion in
this country. What business have the Railways to incur ecclesiastical
expenditure? Tt is only recently that I came to know that there was
such an expenditure at all in the railway estimates. Even if vou scruti-
nise the railway budget with a microscope, you will not be able to find
that there is any item of ecclesinstical expend.lture in the railway esti-
mates. These things go on undetected. That is why we do not find any
answer to this question. Thir ceclesiastical expenditure is distributed
among the defence estimates, civil estimates and railway esfimates. Tf
it is consolidated and brought into one place, this House wili wake up
and ask why eo much meney ghould be spent on this ecclesiastical ex-
penditure. We have been crying hoarse that this injustice of charging the
genersl taxpayer with ecclesiastical expenditure  should be
‘ended, but still the Qovernment of Indisa are not only not willing
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to hear our demand, but they are not even willing to give
the necessary information. That is my complaint here in this debate.
Having taken over ten years, I think it is time the Government should
say whether they are prepared to give information or whether it is not in
public interests, acoording to their usual formula, to give this information.

Next, [ will take up the question of the Indian Stores Department in
London. The question of abolition of that department came up in 1932-
33 and this is still being considered. Empires are being built, wars are
being waged and the map of the whole world is being altered and yet the
Government of Indin are taking years to consider even minor matters.
1 think even the Government of India should be ashamed that it ought
to take such indefinite time to come to a decision on these minor matters.
There is again this instance of unnecessary expenditure in the Persian
Gulf still hanging fire from 1920-80 up to this date. 1 have given suffi-
cient illustrations to show that whenever it does not suit the Government
of Indin, they do not come to any conclusion and they simply say that
the matter is heing considered.

The Honourable Sir James Grigg (Finunce Member): Is that not a -
sensible procedure?

Mr. K. Santhanam: It does not suit you to give the inforation, and
that is why you give this excuse. I am suggesting to the Public Accounts
Committee that after a certain stage they should devise means of effect-
ively non-co-operating with such departments as will not carrv out their
recornmendations.

Bir, in the report on the railway estimates there is a paragraph us
follows:

*“There was some discussion about the question of works being started before the
final detailed estimates had been sanctioned. The Committes appreciated that oon-
siderable delay was bound to occer if final detailed estimates weore Lo be sanclioned
in all cases before works can be started.” ete.

I want to draw the attention of the Public Accounts Committee to

the fact that not only are amounts sanctioned before final detailed esti-
mates are available, but that these so-called final detailed estimates are
being progressively inmereased from year to year without the matter being
brought before the Standing Finance Committee for Railways or before
the Public Accounts Committee. Therefore, many of the Agents have
got into the habit of putting in low estimates and spending part this year,
and whepever more money is to be spent next year they simply put up
the estimates again. We brought this matter prominently to the atten-
tion of the Railway Standing Finance Committee this year and the Finan-
cisl Commissioner has promised to look it up. T suggest that the Public
Accounts Comrittee also should bestow some attention on this matter.
Whenever any estimates which have once been sanctioned have to go up
it should be brought as a separate resolution for increased estimates
before the Railway Standing Finance Committee. Tt should be brought
prominently to the attention of the Legislature at the time of the budget
estimates and then a praper explanation should bhe forthcoming before
the Public Accounts Committee.

Sir, there is one point in which I am afraid the Public Accounts Com-
mittee is overdoing ite work & little. Naturally, being a committce
appointed to serutiniee public accounts they are-very.anxious for finan-
?o&?urthodoxy. ‘But 4his erthodoxy may be carried a lithle too far. .For
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instance, when the ennual depreciation of 1/60th of the capital at charge
for- the railway depreciation fund was settled, it was settled after allow-
ing for the fact that certain expenditure which might be theoretically
debitable to revenue were debited to the depreciation fund. Last year
in the Railway Standing linunce Committee we had a discussion about
this. For iustunce, sbout 27 lakhs of rupees for ballast renewals which
wus debitable to the depreciation fund was suddenly carried over to the
expenditure account and also unother sum for minor repairs. After
our protest the Government of India agreed that so far as ballast rene-
wals are concerned they might go on to the depreciation fund. Now,
Sir, there i8 one serious effect of this change from the depreciation ac-
count to expenditure estimates in the case of railways because railway
surplus is an element in calculating the amount which is distributable to
the provinces. I think it is altogether wrong and unjust that the .Gov-
ernment of India should undertake accounting changes which affect the
calculation of surplus. I take it that by implication the Government of
India order relating to the division of income-tax surplus is based on the
accounting system as it obtained on lst April, 1937. If any accounting
changes which disturb this surplus are to be undertaken, then it should
be undertaken with the consent of the Provineial Governments. 1 am
not sure that the Provinciul (Governments would not be entitled to take
this tatter to. the Federal Court and insist that no changes should be
made to their detriment by the Finance Department at its own sweet will
und pleasure. T am afraid this year also an attempt is being made to
transfer five lakhs from the depreciation fund to expenditure. I hope
the Finance Member will not embark upon it lest it should bring upon
his Lkead an acrimonious controversy between him and the provinces.

There is one other observation which I have to make about the so-
called experiment of placing the Chief Accounts Officers under the General
Managers of Railways. 1t is assumed ns a matter of necessity that there
should be a General Manager who is individually responsible for everything
with reference to administration. 1 do not see why the big railway
udministrations like the Great Indian Peninsula and the East Indian Rail-
ways should not be conducted by something like the Railway Board in
which there is one member for traffic. one member for finance and another
for other matters, so that they will all be of equal rank and will take
decisions jointly aud be responsible jointly to the Railway Board. Other-
wise I do not see how any Chief Accounts Officer can be an effective
finaneial adviser. So far as I know, in the Railway Board the Financial
Commissioner, so far as his department is concerned, is equal in rank and
has got equal authority as the Chief Commissioner of Railways. Why
should not that system be also tried. Tt is tuken as more or less axiomatic
that there should be one gentleman who is the General Manager. He may
be an engineer and may not know anything about accounting or finanoce.
Then how can he decide matters of finance? In such matters it should be
the deeision of the Chief Accounts Officer. I do not mind whether the
technical responsibility is to the General Manager or to the Finameial
Commissioner. TBut the real point is that so far as matters of finance are
comcerned in the railway administration it is this officer who must. be
responsible; and if his decision is to be overruled it should be overruled
by a competent body. That is the central point and so long as that
{{rinciple is enforced I am myself indifferent as to the particular designa.
ion,
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Then again, Sir, there is a serious mistake on the part of the Finaunce
Member with reference to the purchuses made by railways. He says that
about 19 to 25 per cent. of the purchases by railways are through the
Indian Stores Department. 1 refer to page 110 of the evidence relating
to Civil, Posts and Telegraphs. Mr. Satyamurti asked:

“With regard to Company-mansged railways what are the latest figures”

Mr. Pitkeathly said :

“We do not do much business. . . . .

The Honourable 8ir James Grigg: He is not the Finance Member.
Mr. K. Santhanam: 1 am coming to him, Sir.

Mr. Pitkeathly said: “We d¢ not do much business for them. Our average
return is about 7 lakhs a year as aguinst a total purchase of—well, 1 should mnot
like to put a figure.”

Then, the Chairman, who I presume wus the Finance Member, said:

“It is between 19 per cent. and 25 per cent of the total purchases of the company
railways.”

1 can inform him and be will find it from the latest report of 1937-38
of the Railway Board that the company-mansged ruilways purchase only
one per cent. of their imported articles through the lndian Stores De-
partment.

The Honourable Sir James Grigg: 1 was speaking with figures in front
of me.

Mr. K. Santhanam: Then, Sir, the Controller of Stores stated that
the Government of India have no control over these companies in the
purchase of stores.

The Honourable 8ir James Qrigg: 1 understand the Honourable
Member was talking about imported stores. I was talking of the total
stores. So that he can have his figure; mine is quite right.

Mr. K, Santhanam: Again, the Controller of Stores stated that the
Government of India had no control whatever over the purchase of stores
by the Company-managed railways. But it was only last year that the
contract for the Madras and Southern Mahratta Railway was renewed.
I would like to know why a condition was not put in in the renewed
contract that the purchase of stores should be done through the Indian
Stores Department. What was there to prevent the Government of India
from doing that? Is it not sheer lnck of willingness to enforce their will
over these railway companies? . . . .

Mr. President (The Honourable Sir Abdur Rahim): That is all really
not relevant to this discussion.

‘Mr. K. Santhanam: There is only one more point hefore T finigh. Tt
is about the frequent accounting changes which are being made in the
budget, especially the railway budget. The accounting changes may be
very good in themselves, but they prevent the Members of this Assembly
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and the public from following the figures from year to year. Even the
so-called experts find it very difficult to collate these figures in view of
these frequent changes which take place year after year. Not only that,
but these changes are not carried out uniformly in all the railways at the
same time. One railway carries one item of expenditure from one depart-
ment to the other this year, and another railway takes it into its head
to make that change next vear; so that if you see the electrical depart-
ment or any other department, you alwayvs find large variations in the
figures and -the explanation is that it is due to accounting changes.
There should be a convention that accounting changes should be introduced
only once in three vears, say, and then it shou'd be introduced uniformly
in all the railwave concerned. Unless some such convention is arrived
at. the scrutiny of the budget either by the Standing Finance Committee
or by the Pubiic Accounts Committee would not be verv effective or real.
T suggest that these remarks should merit the consideration of the
Finance Department. Tn conclusion T should like to congratulate the
Members of my Party who have made the Public Accounts Committee the
real committer that it is.

Mr. K. Sanjiva Row (Government of Tndia: Nominated Official): Sir,
T shal! first deal with Mr. Satvamurti's speech on my amendment. The
question that that amendment raises is a verv simple one. The railway
budget for 1938-37 anticinated a deficit and it provided for borrowing that
amount from the depreciation fund. Tn actual fact there was a surplus
and the question was how Government was to deal with that surplus.
The recommendation of this House in the resolution passed in 1924 is
quite definite on this point. Tt savs:

“The Railway administration shall be entitled, subject to such conditions as may
be prescribed by the Government of India to borrow temporarily from capital or
from the reserves for the purpose of meeting expenditure for which there i1s no provi-
sion or insufficient provision in the revenue hndget. aubject to the obligation (und
thia is the moct important part) to make repayment of such borrowings out of the
revenue budgets of subsequent years.”

Under this Resolution, Government had no option but to utilise the
surplus for the repavment of the debt from the depreciation fund; apd
that is all that the Government have done. Then Mr. Satyamurti raised
the point that we were introducing a new procedure. I have already
pointed out that this ir not a new procedure at all. It is the procedure
recommended by the Public Accounts Committee and accepted by this
House on more than one occasion.

Then. he raised the question of surcharging and recovery of the amount
from somebody. T do not know how the question of surcharge arises in
this case at all, because the monev has not been taken away by somebody :
the money is still lving there. Tnstead of being shown as a free balance
Of the Government of India, it has been shown as a balance of the depre-
ciation fund. Nobody has taken away the monev and the question of
surcharge does not arise at all. Tn these circumstances I do not see om
what grounds the House can reject the amendment moved by me.

Now, T come to the various points raised by Honourable Members o
the general discussion. T do not propose to deal with all the various re-
commendations as they will be dealt with in the usual way in the quarterl
statements which are printed and supplied to members of the Committee
and they will also be printed in the next volume of the Public Accounts
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Vommittee's Report which will be circulated to Members of the House.
I shall only deal now with some of the important points that have been
saised.

_ More than one Honourable Member referred to the writing down of
the capital of the railwauys and ssid it was an irregular writing-off and
it was lack of financial control and all sorts of things. 1 shall just prove
to the House by u simp'e exumple that there was ubsolutely no irregularity
in the matter, but simply a rectifieation of an error. -Suppose we
borrowed £1 million in England and that was shown us our debt in rupees
at 133 lakhs: that amount was spent on railway expenditure. In the
railway accounts, till this adjustment was made. that smount was shown
in rupees as, say, 150 lukhs or 160 lakhs, whereas our debt was only 133
lakhs and we actually deducted as railway debt from our total debt 166
lkhs whereas our real debt was only 183 lakhs. So, what we now did
in writing down the capital expenditure was that in the railway accounts
that should be shown as 133 lakhs., which is the actual amount shown in
our debt statemient. This is al', and there was absolutely no irregularity
in that. Tt was simply a rectification of an error.

Then some Members referred to the curtailing of the duties of the
‘Auditor General and such like expressions. As regards this matter, |
wauld simply refer Honourable Members to the speech of Mr. Satyamurti
himself. He has dealt with the independence of the Auditor General fully
in his speech and T do not think the Finance Department has done any-
thing to curtail the powers of the Auditor General . . . .

Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban): 1 am
Aafraid only of the concordat.

Mr. K. Sanjiva Row: Honourable Members have not scen the con-
cordat and they do not know what 1s contained in it und they assume that
it is curtailing the dutics of the Auditor General. Certainly not. There
are the statutory rules and the Government of India Act which regulate
the powers and duties of the Auditor General, und it is quite proper that
the Finunce Department should come w an understanding with the
Auditor General as to the interpretation of those rules and orders; and
eo0 long as there is agreement hetween the two, so long as the Auditor
General and Finance Department are in agreenient as to the interpreta-
sion, where is the question of curtailing his powers and duties? . . . .

Mr. 8. Satyamurti: What is the agreement?
Mr. K. Santhanam: Is the agreement to be over our heads?

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and
‘Chittoor : Norn-Muhammadan Rural): Place 1 on the table of the House.

Mr. K. Sanjiva Row: It is only an understanding between the Auditor
General and the Government of India as to how the various statutory rules
and orders will be interpreted.

Mr. 8. Satyamurti: What is the understanding, 8ir? May this House
‘know what is the agreement between the Auditor General and the Finance

Department ?
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Mr. President (The Hnourasble Sir Abdur Rahim): It is about the
interpretation of the different rules, 1 understand.

Mr. 8. Saiyamurti: Yes; but the Auditor Generul being our eyes as
regards the Public Accounts Committee, may we know if they huve come to
any arrangement in writing, aud, if so, what the arrangement is?

Mr. President (The Honourable Sir Abdur Rahiuy): It is for the
Finunce Department.

Mr. 8. Satyamurti: 1 am asking them.

Mr. K. Sanjiva Row: The Auditor General is not bound to accept
whatever the Government of India or the Finance Departinent tell him.
Unless he feels that the interpretation is reasonable, he will not accept it.

Mr. B. Dag (Orissa Division: Non-Muhammadan): TUnder the new
Act, the Auditor General wil' be under the Government of India and not
under the Secrctary of State.

Mr. K. Sanjiva Row: Then, Sir. two or three Honourable Members
referred to the delay in carrying out the recommendations of the Public
Accounts Committee. Sir, during the last 18 years there have heen
hundreds of recommendations made by the Public Accounts Committee,
and how many of these are outstanding at the moment? My Honourable *
friend, Mr. Santhanam, gave three instances in which le said there was
delay in carrying out the recommendations. As a matter of fact. T doubt
whether he will find anv more. Sir, if out of hundreds of recommendations
only three are outstanding, I do not think it is reasonable to suggest that
we have been taking too much time in carrving out the recommendations.
and as regards these three, the nature of the recommendations is such that
they will take time for disposal . . . ..

Mr. B. Das: You are all right in the Finance Department. It is the
other Departments. -

Mr. K. Sanjiva Row: Then my Honourable friend, Mr. Das, tried 10
find fault with us for paying to the Sind Government the cost of the
Nasirabad Canal. The facts are these. A portion of the Lloyd Barrage
ccanal pusses through Baluchistan, which is a Centrally Administered Avea.
How can we saddle the Sind Government with the cost of that portion of
the canal? We had to pay the cost, und the only question was whether
we should pay it in 1936-37 or in 1937-38, and at the time the Budget
was prepured in 1936-37 we did not make any provision in the Budget ax~
the actual figures were not known, and definite orders had not been passed
-as the whole matter was under correspondence, but after the close of the
year we found that the Sind Government had already included the amount
in their Budget for 1936-37, and if we had not paid the amount in 1936-87
we should have had to pay interest to the Sind Government on that
amount. In order, therefore, to avoid that extra exvpenditure we paid
the amount in 1986-87, and the whole question was discussed in the
Public Accounts Committee, and the Public Accounts Committee I‘P.f',()rn.'

mended an excess grant, and that grant has been passed by this House
already. i



568 LEGISLATIVE AdwEMBLY. [8Tn FEs, 1939.

| Mr. K. Banjiva Row. ]

Again, Sir, Mr. Das raised the question of the transfer of Chief Accounts
Officers to the control of the Agents on the Great Indian Peninsula and
North Western Railways. Sir, the recommendations of the Public
Accounts Committee on this point are contained in paragraph 7 of their
Report, and these recommendations have been fully carried out in effect-
ing these transfers. Then my friend referred to certain remarks made by
the Auditor General and said that it was not his intention that the transfer
should take place on these two Railways, but the Auditor (ieneral has not
so far objected to the transfers being made on these two Railways, and
the effect of the transfers is being watched by the Auditor General
through his Director of Railway Audit and by the Financial Commissioner
of Railways through the Controller of Railway Acccunts.

Then, my friend, Mr. B. Das, also referred to some adjustinents made
as a result of the recommendations of Sir Cowasji Jehangir Committee.
Sir. so far as I remember. the recommendations made by that Committee
and the action taken by the Government thereon were fully discussed by
the Public Accounts (‘ommittee, of which Mr. Das was himself a member,
and the entire action taken by the Government was approved by the
Committee. In these circumstances, I do not know, 8ir, why, at this
distance of time, my friend should raise this old question again.

Mr. B. Das: It was not discussed in the House.

Mr. K. Sanjiva Row: The Report of the Pablic Accounts Committee
for that vear was discussed in the House, and that Report contsined all
the recommendations as also the action taken by the Government on
those recommendations.

Sir, I do not think there are anv more points that T can deal with.

Mr. B. Das: What about the Home Department having no work?

Mr. President (The Honourable Sir Abdur Rahim): As the House is
aware, no question is to be put as regards the Report of the Public
Accounts Committee. The Chair will, therefore, put the amendment of
Mr. Sanfiva Row. The question is:

“That the Assembly do ve the appropriation of Rs. 1,20,58,909 actually

made in 1936-37 from the Rﬁwnﬁasnrplnu for that yesr towards repayment of the
temporary loans taken from the Railway Depreciation Fund'.”

The motion was adopted.
Mr. President (The Honouruble Sir Abdur Rahim): That finishes the
agenda.

The Honourable 8ir Kripendra Bircar (T.eader of the House): Sir,
before vou adjourn the House, may T make a statement for the informa-
tion of the House, Notice war given of the meeting of the Select Com.
mittee on the Insurance (Amendment) Bill to take place soon after the
House rose. I have been asked by some Honourable Members to'¥neet
at half past two, as there are only ten minutes left for the usual lunch
adjournment. May 1 take this opportunity to inform the Honourable
Members of the Select (Committee that we shall aasemble at half past two.
and not immediately after we adjourn now.

The Assembly then adjourned till Eleven of the Clock on Thursday,
the 9th February, 1989. '
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